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Monday, February 20, 1961|Phalguna
1, 1882 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Amendment of Extradition Law

+
Shri P. G. Deb:
*142. { Shri Arjun Singh Bhadauria:
LShri S. A. Mehdi:

Will the Prime Minister be pleased
to state:

(a) wheiher it has been decided to
amend the extradition law; and

(b) if so, to which countries it will
be applicable?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Yes, Sir. It is proposed
to introduce shortly an Extradition
Bill to consolidate and amend the law
relating to the extradition of fugitive
criminals, which will also contain pro-
visions regarding its application to
different couniries.

Shri P. G. Deb: May I know the
names of those countries which have
been extending their co-operation in
the exercise of this extradition law?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): There is no question of
extending co-operation. With some
we have arrangement, treaties; with
others we have not. There is no ques-
tion of co-operation or lack of co-
operation.
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Shri P. G, Deb: May I know if
Pakistan, Ceylon and Burma have
been extending their co-operation im
this regard?

Shri Jawaharlal] Nehru: I do not
understand the word ‘co-operation’.
We have either treaties with them or
we have not. With some we are dis-
cussing this for a long time, it is pend-
ing still. There are certain difficuit
points even with regard to countries
which have broadly agreed. It has
taken us years in correspondence to
get a proper formula accepted by
both.

Shri "Chintamoni Panigrahi: The
specific question is whether Pakistan
has agreed to this extradition law
which the Government of India wants
to have.

Shri Jawaharlal Nehru: No country
has disagreed. The question is, some
points arise, some slightly different
points arise which we discuss, formu-
late, and there is a continued discus-
sion about how it should be put, how
it should be applied. But to put it
in that away as if some country is
standing out not prepared to co-
operate with us will not be correct.

Shri Sadhan Gupta: May I know the
countries with which we have extradi-
tion treaties up to now.

Mr, Speaker: The hon. Member is
a lawyer. He can refer to the books.

Shri Sadhan Gaupta: Books will not
reveal what the countries are.

Mr. Speaker: How does he practise
in a court of law where extradition
may have to be taken advantage of?

Shri Nath Pai: Pardon me, Sir. This
is a very legitimate information that
we are seeking. It is up to the Prime
Minister to disclose to the House the
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countries with which we have been
able to conclude such treaties.

Mr. Speaker: I believe the hon.
Member iz a barrister.

Shri Nath Pai: Yes, Sir.

Mr. Speaker: 1 alsg practised for
some time. When there were various
‘States’ in our country, in regard to
civil procedure, arrests, extradition etc.
we had to utilise those powers. My
objection is this. It is not one country
or two countries. The hon. Member
wanted a list of all the countries with
which we have entered into extradi-
tion agreements. How am I going to
allow that information to be given?
Shall I say he may give the names of
all the nineteen countries....

Shri Nath Pai: The Prime Minister
can give the information.

Mr, Speaker: Very well. If the
hon. the Prime Minister is willing to
answer, I have no objection.

Shri Jawaharlal Nehru: I am pre-
pared to give that information. I can
not give it now, I am afraid I have
not got the list. But I am prepared
to give it. This is a general extradi-
tion law, of course, on the basis of
which we shall proceed. There are
difficulties in our way, chiefly in
regard to Commonwealth countries, lo
fit in with their laws. There is no
conflict with any country over this
matter. And so we have to have a
general law, and normally we proceed
with each country on a reciprocal
basis.

Shri Hem Barua: May I know
whether we are discussing this matter
with UK. in view of Phizo's escapade
to that couniry?

Shri Jawaharlal Nehru: This is a
law for Parliament to pass. If it is
passed, on the basis of that we discuss
it with them. Ags regards Pakistan,
about which one hon. Member asked,
we have no extradition treaty with
them at present, partly because we
did not have this and we are dealing
with this law—this law has always
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appeared simple—but it has been with
us, I do not know, for how many
years, with discussions going on amid
ourselves.

Shri Tangamani: May I know whe-
ther the extradition law applies to all
the Commonwealth countries?

Shri Jawaharlal Nehru: It applies
to those with whom we have treaties.
Our law applies o us and to those
with whom we have treaties. We have
not got treaties, separate treaties, with
them, but the treaties will have to
conform to the law that we pass here.

Shri Hem Barua: In view of the
fact that the hon. Deputy Minister said
that we are proposing to formulate a
law on this matter may 1 know whe-
ther we have the Commonwealth
countries, including UK., in our pur-
view.

Mr. Speaker: The whole world i
there.

Shri Jawaharlal Nehru: But there
is this difficulty, and that is how there
has been this delay; it will apply to
every one on a reciprocal basis, 1
repeat. Therefore, it may vary with
some countries but it will be within
the ambits of this law. This Extradi-
tion Bill is coming up before the
House in this session.

Mr. Speaker: We can have it dis-
cussed thoroughly then.
RFTRT TG F AAT 9T wraE
forem

.+.

(=t e a5t :
*3¥3, { st T g T
Lsﬁ’ qTET

T gEAT AR owEww g7 3
qqEAT, (8%0 FF HATATHT 957 FEqT
Y&% & IUT F gry § ag e Wy
T F47 fF ¢

(¥) wereT @i ot 9% fEew
A FE & 9 § wa o F4r 7T
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g€ & W

(@) 7g == gv grEwf g7
¥ faq faafea v sy ?

AT AT T FAt & A wfaw
(=it &0 so W) : (F) W (F).
fipew ¥ Fardr 1 w1 w9 WY | IFAR
& fr 7 s & e a% QL&Y A |
foem & wadiw &1 Wary 4% dAC g
T F are fmar woae 1 e & o
Tt s fAfr 7 FEvw ® v
ST W §

(a) and (b). Work on the produc-
tion of the film is in progress. It is
expected to be completed towards the
end of 1963. Arrangements for the
exhibition of the film will be made
after it is completed. The film is
being produced under the supervision
of the Gandhi Smarak Nidhi.

t W o sw feew & faafw
291 5% auf & w7 @ g, A7 Wit
g it & e ag A e ¥ R
¥ qured giiT ¥4 I FAAT A€ AT 4
e fiew = TEY & a1 aga el feew
T @Y & fod fad AT e gy @Y
¥ ?

AT YT AT Y (o FAEH) :
St g, ag wgA feew T @ & WiT
ug frew 2@ IMT T 93w fF aidr
o fafa =1 gaiy g1 fF fieew s=ar
i gafe & i feew #7 stewr st
I 1 |@ ¥ g @ @ ) gafd
& g 776 F w18 med ag
2 T 5 3¢ 34T Sedr AT Y FTanT
frafr oot i wrAdTT Taeg sEY £
Shri S. M. Banerjee: Apart from the
question of time, may I know who is
actually producing it? Who is the
director?

The Minister of Information and
Broadcasting (Dr. Keskar): In regard
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to films which are produced by the
Ministry of Information and Broad-
casting, the producer is the Films
Division; the Films Division assigns a
director for the work. But in this
case the director is working under
the supervision of the Gandhi Smarak
Nidhi which has appointed Shri
Vithalbhai Jhaveri to act on their be-
half in this matter.

# nifee o| @ Ty o fhew @
TET &, FAT 5T AT FT Y €A THT FATCT
fF ag wwed rediy AT § A aq?

Mo FFET : Tgw a; a¢ el W
9 T &, WF gWEq WG ATITHT
F Y g | q AT gEw AT AT
3 arg 1 A famrr g g 7
feew a9 F faq o dafae gt
a9 &, AT AT AT HAT F;ATE AT S
F & 9g amare # aga savet § A faw
e 9F e & € | TAFT AT FLCF oA
arr & foas fase Rera T @ 21
et Tae 1 e Wy o 57 fven
AEY AT ST @

Shri Ram Krishan Gupta: Up till
now, how much has been spent and
what is the estimate of the amount to
be spent in total?

Dr. Keskar: | have not got the figure
separately for this film. We have a
number of films in production. The
total amount spent will depend upon
the length of the film.

Shri Palaniyandy: There is already
a film gn Gandhiji by Shri A. K.
Chettiar of Tamilnad. Will the Gov-
ernment consult him also before pro-
ducing this film?

Dr. Keskar: Yes, Sir. All films that
have been produced on Gandhiji are
being taken into consideration.

Shri Tyagi: Is it a movie film or is
it just a cinematograph film or a
magic lantern film?
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Dr. Keskar: It is a documentary
feature film; that is the technical title.
There are two types of feature films,
as they are pnow produced. We can
have the life of Mahatma Gandhi act-
ed by living actors. That is one thing.
The other is to take only the real
shots of Gandhiji’s life and piecing
them together with  suitable back-
ground and producing a kind of a
feature documentary. It is planned
only ‘o produce this type of feature
documentary. We do not think it pro-
per that somebody should act Mahatma
Gandhi.

o HTAT AUT ¢ UF A
fvem qer off iy oY & i & et
At 7T 7 aga gt 92 faard wf 4t
78 foen iy wares R & aeraa=
¥ o of | T o wEET Ag aae
NrmsEfFFamaag o 1t
e aaTE o WY & T § A Ag a1
qgo sregAzd feew faamd o =4y &,
Tag Fr @ fiw A oqw AR ar
Frsf A d S @ ?

Tio YEET | AF TH THFIC H A
21 W & A AN Tl & TR
g 3 mdy st ¥ s F fudw ¥ 0%
& &1 ag 7F e gl a1 I 9F
# e ™ = s # oara
It e foar wprm

Tfo gaim AT : AT, WU A
B B T ¥ A & 0F
G TG IETHEY WA A S F are #
T T & A S frard ar S g,
3, % 99 ogw faelt % fadm gredw
o famrd 7 4 A A 5 A A
i F F@kw # A @ ¥ 39 feew
] AT T & AT F A A g
gframeroaal fierm a1 W &
I fre wFR A gaT ey sAF Ay ®
T §F TAT AT FFAT & 7

Mo wHHT © WY & 48 IAY SATAT
fazga i 97t &0 ) Y AW
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et F o fhew aArE ot 97 99 A
M ITF g qdfaw gewes W
o ot fAd qaar a1 IE¥ 7@ foew
A AT q7 1 Ag A TTRgED
foem @€t ok syrar fasge &9 0
& @ FoqT Nt TS AT A oS
fem Y @ shifr =it gz A vy

Shri Goray: In view of the import-
ance of this film, has the Government
decided upon the Director?

Dr. Keskar: Mainly the film is pro-
duced under the direction of the Chief
Producer of the Films Division. As 1
said the Gandhi Smarak Nidhi has
appointed its own representative who
may also help in the production,

s AT wATEY AT HAY AR
Ig FAA F FE F 5 g A WA
St w1 e afer g=Rt T
ar =9 frew ® a7 I et =for
queg geamst ®F fqar sEmr a7 Fae
@ TeATst A & AFT qE S ?

Fio FWFT  IF foew ¥ suER
qEAd ®T AT | AfEA T OET
&1 fF fft @ 927 & Fa9 & fag
FE Fa1 AATEe O FET 9° ar
AT I Saa1 A 7 & 9 afe
&% 1 ¥ ag Wit 7 aqwr @ 1 |

TTo WitaE @@ : Y ST & S
¥ TFT T@S AT S W HAE AN
§ o7 fd o wn gm feew ¥ A
w4 1 wew & F om e E Aifaw
arfagt w1 fegard & o9 oF @ a@
F agd w1 wnr fear W € R
&t fF W F ¥ A fom Fer v
fosFra oA # @ AR 9 g &
At 7T 77 AT et ¥ 4 faam &
#1E HaT ¥ B 7@ a%g F @0 S qgt
9T AT AT FhT ?
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Ste swmT : fom sFIT ¥ frew
e T o1 F7 o0 AT q2Ed
AffmagWgniamiy | § s96@
e femem & w7 s
faers o< o fvew a= s oo 7 39 99T
T 5 ey 1 ;TR o vy
ST 9T A7 foow a7 Wy g 3@ §
T FT 94T fF@Ar AT Wr g | oW Wi
N9 FF W & IOH 0 =E A @
Eico |

it faafa fey o iy Sfr T
T T ¥ € AT AT &1 F A
wredr g fF wwrw F andr oft 7 S
T w1 fwar 98 a8 g9 &
ot =7 T ¢ fawer S e o=
= ag #1 feew a7

Mo FIAFT : I F F AG T=
qE G | AR WS WL AT
At & € FT TAT M FT KA FEAT
f& e dafama o @ fen d 8
fF i
International Film Festival in India

1

+
 Shri D, C. Sharma:
Shri Ram Krishap Gupta:
Shri M. L. Dwivedi:
Shri Bhakt Darshan:
Shri Nava] Prabhakar:
*144. - Shri Rameshwar Tantia:
Shri Pahadia:
Shri Ajit Singh Sarhadi:
Shri Raghunath Singh:
L Shri Pangarkar:
Shrimati Ila Palchoudhuri:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No. 41 on the 14th November, 1960
and state:

(a) whether Government have
decided to hold an International Film
Festival in India; and

(b) if so, the details thereof?

PHALGUNA 1, 1882 (SAKA)
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Yes, Bir. A copy of the Rules
containing details of the Festival is
placed on the Table of the Lok Sabha.
[See Appendix I, annexure No. 37].

Shri D. C. Sharma: From the state-
ment placed on the Table of the House
I find that the festival will be non-
competitive. What is the impication
of the word ‘non competitive'?

Dr. Keskar: In competitive festivals
there is a jury who judges the best
entry and suitable prizes are given to
the entries. Here it will not be so.

Shri D. C. Sharma: It is said in the
statement that this is being done to
promote technical standards and to
promote the knowledge of technique.
I want to know how these two objec-
tives will be achieved if no prizes or
awards are going to be given.

Dr. Keskar: They will be achieved
because the exhibition of suitable high
standard films from different countries
does help the film industry in India
to learn new lechnigques and new
standards. That is the real objective
that we have in view.

Some Hon. Members rose—

Mr. Speaker: We are concentrating
too much on the first two or three
questions. The next question is about
iron ore. The hon. Members will do
beiter to attend the festival than
merely put gquestions here. It is not
as it on every question there ought
to be a supplementary. Of course
supplementary can be asked on every
question. I will make a suggestion.
Hereafter, if necessary, I will make a
list and call those questions first and
then go to the other questions. I will
put up in the notice board the pre-
vious day that I am going to call the
questions in this order.

Some Hon, Members: No, Sir.

Mr. Speaker: The only remedy is
that the hon. Members must them-
selves exercise some discretion and
pass over the small things and go to
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more important questions. There are
very important questions. In that
case I will not exercise my discretion.

Shri Braj Raj Singh: Every day
we have been covering only ten ques-
tions or less than that.

Shri Raghunath Singh: They are
putting so many supplementaries; it
is because of that.

Export of Iron Ore to Japan

+
Shri Osman Ali Ehan:
Shrimati Ila Palchoudhuri:
]’ Shri Warior:
Shri Punnoose:
*145. { Shri Kodiyan:
Shri Indrajit Gupta:
Shri Narayanankutty
Menon:
| Shri A. M. Tariq:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that as a
result of discussions held recently
between the State Trading Corpora-
tion of India and representatives of
the Japanese Steel Industry, Japan
has agreed to pay a higher price for
Indian iron ore to be imported by her
during 1961 as compared to the price
paid during 1959 and 1960; and

(b) if so, full facts about this
matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The matter is still under negotia-
tions.

(b) Does not arise.

Shri Osman Ali Khan: What is the
price paid by Czechoslovakia for the
supply of iron ore to that country?

Shri Satish Chandra: The prices are
negotiated  from time to time for
different grades and for different
periods. As we have many customers,
it would perhaps be appreciated by
the House that it will not be proper to
publicise the prices for different trans-
actions.
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Shri Muhammed Elias: To how many
countries is iron ore exported now and
at what prices? How many countries
are willing to buy iron ore from our
country and at what price?

Mr. Speaker: The hon. Member will
table an unstarred question.

Shri Muhammed Elias: He was ready
to answer.

Mr, Speaker: But I had not allowed.
On that there will be supplementaries.

Shri Surendranath Dwivedy: May I
know whether it is a fact that Japan
has indicated to give lower price then
they  were giving previously and
therefore fresh negotiations are taking
place?

Shri Satish Chandra: That is not a
fact. We are demanding higher prices
than what Japan was paying us and
the negotations have not yet been
finalised. The matter is still under
consideration.

Mr. Speaker: Is the hon. Minister
willing to answer the question of
Shri Muhammed Elias? If so, he may
answer.

Shri Satish Chandra: The main
countries to which iron ore is exported
are: Japan, Czechoslovakia, Poland,
German Democratic Republie,
Rumania, Hungary, Yugoslavia and
Italy.

Shri Mahanty: I understand that a
delegation of the STC is now in Japan,
negotiating the price. May we know
why the price was not determined be-
fore the STC agreed to export iron
ore to Japan and why this novel pro-
cedure is adopted, namely, the export
is made first and then the determin-
ation of prices is made?

Shri Satish Chandra: There is some
misunderstanding. Firstly, the STC
delegation was in Japan towards the
end of November and in the first week
of December. No price could be settl-
ed then and the delegation came back.
At present, a representative of the
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Japanese steel industry is in Delhi for
further negotiation. As far as prices
are concerned, the agreement is a
long-term one entered into in 1956,
It was decided then that the prices for
each year would be decided in ad-
vance, in the beginning of the year,
for the next year. So, the negotiations
are for the supplies to be made next
year and not for the supplies already
nade.

Shri Ansar Harvani: Has the STC
made any stipulation that in view of
the fact that low grade iron ore is not
getting good market, along with high
grade ore, some low grade ore, has also
to be taken by the Japanese interests?

Shri Satish Chandra: Yes, Sir. Some
low grade iron ore is being supplied
to Japan and there is an agreement to
that effect.

=t "o Ho mifew : T a7 FHEA

£ fF 9T 7 9 AR S Sy

M S g

Fag od ot & 5 @ #1 s

a6 sEet ¥ Jf@ & og=mn

s 1 fegearT g # a8
&t faar @

w4kl S 2 cada g LS
e JUs Syl o
byt ag yhe covlan B S Slpdy
orttem Jlla oS Wl S o
il Wlpdes & 20y £ yilen ol
ot (¥ kS Dniler (GUegsde yf

[ Fals o

st st s ad) | A g
Iu wiftdz ¥ ag 7@ W 41 5 39
fgear fargeart srare o wgd, sfea
g IT FAEE-ET ¥ oy ¥ fe
ft smrw adf fow =% e fr gw
F yaifga fea ar AT 39 fag =g
FIGTYT ARG F ST F

PHALGUNA 1, 1882 (SAKA)

Oral Answers 772
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FeAre ¥ fas g fg 9@

Shri Achar: May I know whether it
is true that the price of iron ore has
risen in the world market and that
in view of that fact Japan has offered
a higher price?

Shri Satish Chandra: That is exactly
the matter under negotiation. Be-
cause the steel industry is in a better
condition teday than it used to be two
or three years ago, we want to price
of iron ore to be raised.

Shri Mohammed Imam: Is it not a
fact that Japan originally agreed to
purchase six million tons of iron ore
from the eastern ports? What was the
agreement entered into and what was
the condition for stipulating the
price?

Shri Satish Chandra: The entire
question is based on that. The ori-
ginal agreement was entered into in
1956 for the supply of 7'2 million tons
of iron ore in the next five years.
The supplies are being made from year
to year and the prices are negotiated.
Because there was a recession in the
steel industry the prices charged dur-
ing the last two years were less. When
the industry is in a better condition,
we want higher prices in the next
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year, and negotiations are taking
place according to the main agree-
ment in which there was a term that
the prices for each year will be decid-
ed in advance depending on the con-
ditions in the world market.

Shri Mohammed Imam: If boih the
countries do not come to an agreement
regarding the stipulation of prices,
what will be the position? Will the
original agreement become void or
will it also be in force?

Shri Satish Chandra: I do not want
to take that pessimistic view. In these
negotiations some agreement will be
arrived at. The difference is not much
‘We are demanding two or three shill-
ings more per ton than the original
price, and are coming together gra-
dually.

Shri Warior: May I know whether
any of those countries who are im-
porting our iron ore has offered a
betier price than the existing price
which Japan is offering? (Interrup-
tion).

Mr, Speaker: Has that gquesiion been
understood?

Shri Satish Chandra: Yes; the prices
are settled for each transaction ac-
cording to the grade of the ore sup-
plied, the world market -condi-
tions at that time and also the
freight from India to that country. The
importing country also comes into the
picture, because it may be profitable
for that country to obtain supplies
from elsewhere. There are so many
factors to be considered before prices
are fixed and there cannot be any
uniformity in that matter.

Shri Panigrahi: May I know whe-
ther the agreement is only for iron
ore of 80 per cent. fineness and, if so,
whether the Japanese are willing to
pay 82 shillings, whereas the Govern-
ment of India is asking 84 shillings
per ton?

Shri Satish Chandra: I do not want
to go into the matter of price negotia-
tions,
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Shri T. B. Vittal Rao: May I know
if it is a fact that of all the countries
from where iron ore is imported by
Japan, India’s iron ore is the
cheapest?

Shri Satish Chandra: Japan says
that this is not so. (Interruption).

Shri Morarka: At what prices does
the STC sell this iron ore to Rourkela
and at what price it is exporting? Is
it not a fact that the export price is
slightly less than the price at which
it is sold to the Rourkela steel plant?

Shri Satish Chandra: The STC does
not sell anything to the Rourkela steel
plant. The hon. Member is under a
misapprehension.

Shri Morarka: The other day, the
Parliamentary Secretary to the Minis-
ter of Steel, Mines and Fuel informed
the House that all that they had pur-
chased in eleven months had been
from the STC. Therefore, I want to
know whether the STC is selling the
ore to Rourkela at a cheaper rate than
the rate at which it is exporting?

Mr. Speaker: The hon. Minister will
make enquiries.

Shri Satish Chandra: The State
Trading Corporation exports iron ore.
I have not seen the answer that the
hon. Member refers to.

Mr. Speaker: Who gave the answer
which the hon. Member referred to?

Shri Morarka: It was answered
three days ago by the Parliamentary
Secretary to the Minister of Steel,
Mines and Fuel.

Mr, Speaker: The hon. Minister will
will kindly verify. The hon. Minister
is of the opinion that the STC only
exports and does not sell to Rourkela.
The Parliamentary Secretary seems to
have given another version. Unless
the hon. Minister also looks into the
proceedings and then talks to the
Parliamentary Secretary as to why he
said so or why he believes like that,
what is the meaning of going on ask-
ing further questions about it?
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Shri Goray: It cannot be a minor
item which they are selling to Durga-
pur. It is hundreds of millions.

Mr. Speaker: Hon. Members are
very anxious to know about it. It is
& matter of substance as to why the
STC is selling iron ore to the steel
plant at a much higher price, if at all
it is selling. The hon. Minister says
that the STC is not selling. There-
fore, of his own accord, he wiil look
into the matter and make a statement
some day.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Certainly we will look into that, but
1 think there might have been a refer-
ence to some other Corporation, say,
the Mineral Corporation, and hon.
Members might have misunderstood.

Shri Braj Raj Singh: He mentioned
the STC.

Mr. Speaker: Why imagine what-
ever he had said? The matter may
be looked into.

Hostel for Single Female Government
Employees

+

( Shri Ram Krishan Gupta:
*146. { Shri Vidya Charan Shukla:
Shri Ajit Singh Sarhadi:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Unstarred Question
No. 1527 on the 8th December, 1960
and state:

(a) whether the work of further
revision in the plans and estimates for
the proposed hostel for single female
Government employees in New Delhi
has since been completed;

(b) if so, what will be the prevail-
ing range of rents under these revised
plans; and

(c) if the answer to part (a) above
be in the negative, the time by which
the revision of the plans is expected
to be completed?
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The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Not yet, Sir.

(b) Does not arise.

(c) It will take some time before
the plans are finalised. No definite
date can be indicated.

Shri Ram Krishan Gupta: May I
know wheiher the proposed hostel
will be enlarged under the revised
plan?

Shri Anil K. Chanda: It is our in-
tention to provide for about 80 per
cent, of the single female employees
of the Government in the salary
group of Rs. 150—500, and for about
50 per cent. of the male employees.

Shri Hem Barma: What is your re-
action, Sir, about the use of the word
‘female’? I am very much perturbed
about it.

Mr. Speaker: The hon. Member is
a professor, and possibly a professor
of English. I am not a professor of
English. But all the same, every-
where and especially in any railway
station, you find the expressions,
“Males, Females”. I do not know
what is the harm in using the word
‘female’. It only shows a species, a
genus. Possibly, ‘men employees and
women employees’ could be a beiter
usage. I will ask the office to use
those words, but they had got it from
the question itself, and if a change
were to be made, the hon. Member
who has tabled the question will ask,
“Why did you change  the word?”
There is that difficulty. Hon. Mem-
bers will settle it outside and tell me
what expression could be used.

Shri Ram Krishan Gupta: May I
know whether any site has been chosen
for the proposed hostel?

Shri Anil K. Chanda: Yes So far
as the hostel for gentlemen employees
is concerned, it is in Lodi Road area.
So far as hte lady employtes are con-
cerned, it is in the Curzon Road area,
known as the Sirmur plot, which at
the moment is not in our poesession.
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It belongs at present to the State of
“Gujarat. We are in negotiation with
them for the purchase of that plot.
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Shri Anil K. Chanda: I have re-
gretfully to admit that this matter has
been delayed too long, and I can quite
understand hon. Members feeling sore
about it, as we also do. Theie are
however some difficulties in the
sense that wvarious Ministries are
concerned with it. There is the
Home Ministry which is a sort
of protecting angel to the em-
ployees, the Finance Ministry which
has to dole out the money and our
Ministry which has to build. Then
there are various problems whether it
should be single-seated rooms or
double-seated. whether it should have
attached baths or not, etc. All these
problems have to be sorted out and
therefore, il takes some time.

Dr. Sushila Nayyar: I find that this
hostel accommodation is meant for
single female Government employees.
Does it preclude women with children?
There are a number of women who
are working and earning a living with
np male members with them—widows
and so on. The hostel accommodation
should surely be available for this
class of women also. Will the hom.
Deputy Minister be pleased to tell us
if they are also included?

Shri Anil K. Chanda: That is
another problem which arises with
single lady employees with children.
Normally speaking, regarding children
of, say, above five or six, I should
think there would not be much diffi-
culty in providing for them in hostels.

Shri Hem Barua: Would not these
single women Government employees
hostels be a further inducement to
their remaining single?
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Mr. Speaker: No, no.

) Next ques-
tion.

Third Five Year Plan
_+,

a1 J Shri Harish Chandra Mathar:
‘| Shri Hem Raj:

Will the Minister of Planning be
pleased to state the changes if any
which have been accepted in the plan
po:cy, outlay and allocations as a
result of Parliamentary Committees”
discussions of the Draft Third Five
Year Plan?

The Deputy Minister of Planning
(Shri S, N. Mishra): The points made
in the discussions of the Parliamentary
Committees are being kept in view in
finalising the Third Five Year Plan.

Shri Harish Chandra Mathur: My
guestion is whether they have made
any changes in the allocations. He
zays, the points are being kept in view.
What has been the result of their
keeping in view? They have now
finalised the Plan and NDC has ap-
proved it. May I know whether as a
result of these discussions, they hava
made any changes in the allocations?
There were certain points which wer2
very strongly urged in these parlia-
mentary committees and I want to
know whether as a result of these dis-
cussions they have made any change
in the allocations. What is the wuse
of their being kept in view when ihe
Plan has been finalised? '

Shri 5. N. Mishra: The assumption
iz not correct. The Plan has not been
finalised. We would take about two
to three months' time—say, by April
we propose to finalise the Plan. So,
at the moment everything is under
discussion. What the NDC did was
that it raised the outlay from Rs. 7250
crores to Rs. 7500 crores, so far as the
financial outlay was concerned. It
also said that the physical programmes
could go up to Rs. 8000 crores.

Shri Harish Chandra Mathur: It
was pointedly brought to the notice of



779 Oral Answers

the Minister for Planning and the
Planning Commission that as a result
of the tentative plan allocations, the
gulf between the backward areas and
the comparatively better areas would
be much more widened at the end of
the third Plan. May I know if that
has been taken into consideration and
what they propose to do in the mat-
ter?

Shri S. N. Mishra: This is a very
important matter. All I can say is
that all these things are receiving the
best consideration. At the moment
the various Divisions of the Planning
Commission are considering them.
Finally they would be considered by
the members of the Planning Com-
mission before the Plan is finalised,

Shri Raghunath Singh: The hon.
Deputy Minister for Commerce and
Industry just now said that they have
got no ship to transport the iron ore
to Japan and India is losing foreign
exchange. May 1 know what steps
the Minister is taking to increase the
allocations for shipping and shipyards
in the third Plan, which has been
reduced by 50 per cent?

Shri §. N. Mishra: I would agree
with the hon. Member that shipping
is very important and this point was
very well emphasised in the commit-
tee. All that I can say at this stage
is we shall consider that in the appro-
priate context.

Shri Raghunath Singh: They have
not considered jt; they have reduced
the allocation to 50 per cent of the
target which was fixed by the Nation-
al Shipping Board. There is no
question of increasing it; they have
reduced it.

Shri Ram Krishan Gupta: Sugges-
tions were also invited from the Mem-
bers. May I know whether the
Members concerned will be informed
about the decisions taken before fina-
lising the draft?

Shri 8. N. Mishra: I do not know
if the hon. Member is referring to
the request made by the Congress
Parliamentary Party. I am not sure if
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he is referring to any suggestion made
in the committee. So far as Members
are concerned, we do not propose to
send a reply to every individual
Member. I do not think that this
was the procedure which was adopted
last time. But so far as Members are
concerned, whenever they make en-
quiries, we want to satisfy them to
the extent possible.

Shri Ram Krishan Gupta: May 1
know what method will be employed
to satisfy them?

Mr. Speaker: The object of appoint-
ing those committees was to have a
frank discussion of the tentative pro-
posals that have been placed. The
evidence that was given and the valu-
able suggestions that were made run
into some volumes. There were five
sections and abridged editions of them
have been circulated to all hon. Mem-
bers. If they have got any further
suggestions, there is no meaning in
once again coming here. So, they are
taking time to consider the whole
matter and finalising it. That will be
the fina] one. If, in the meanwhile,
they want to change their particular
viewpoint, they are entitled to write
to the Minister, who will place it
before the Planning Commission for
its consideration. Let us not pursue
this matter any more.

Shri Harish Chandra Mathur: We
are in a difficulty. The difficulty is,
the Minister says nothing has been
finalised and everything is tentative,
while we are told by the highest res-
ponsible authority that everything is
row completely fixed. They have
had negotiations with the State Gov-
ernment and they have given them
certain allocations which are un-
changeable now. At least let the
position be clarified—what is the result
of their negotiations with the wvarious
State Governments, what are the
Plan allocations which have been indi-
cated to the State Governments, whe-
ther they are still under considera-
tion and whether there will be any
impact of our discussions on them or
not, etc. I want that position to be
clarified. ‘
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Shri 5. N. Mishra: I am at a loss to
understand what is the highest autho-
rity to which the hon, Member is
making reference.

Mr. Speaker: He says the Plan has
been finalised and the final report has
been sent and it is no good saving that
they are still under consideration. The
Mizister can certainly say, “We have
now come to a final conclusion and
there will be no more changes”. Or.
ne can say, “We are still consulting”.
They have consulted the Members of
ithe House and there is a report. The
other consultation will be with the
State Governments. If in the mean-
while any representatives are receiv-
ed, they will be considered. I am not
able to understand if there is any
other representation that is possible.
Have all those stages been completed
or still if anybody writes to them or
if the State Governments write to
them, they will consider it.

Shri Ranga: They have to consider
their pockets—the resources, The
resources are not at the disposal of
the State Governments.

Shri 8. N. Mishra: If any useful
suggestion is made even at this stage
and if it iz found feasible to acco-
mmodate it, it shall be done. All I
can say is that many things are in a
consideration Stage. But I do not
want to hold out any high hopes to
the hon. Members about their sug-
gestions.

Mr. Speaker: The final report will
be published. Is it not so?

Shri S. N. Mishra: Yes, Sir.

Mr. Speaker: Hon. Members will
hold their souls in patience. (Interrup-
tions). Under the Constitution, it is
ths Minister who is responsible to
the House. The tentative Plan has
been placed before the House and
Members have been given opportu-
nities to sit together and give their
views. They have made their sugges-
tions. It is now for the Government
to come to a decision. I am not going
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to allow hon. Members to go on put-
ting questions as to at what stage it
is. Government are saying that they
are considering the whole matter. As
Sh:i Ranga says, there are financial
considerations also. There is no good
hustling them.

Shri T. B. Vittal Rao: What about
the budget? Will it not be based on
the first year of the third Five Year
Plan?

Mr. Speaker: The budget is going
to be presented. What about the
budget for the first year of the third
Plan?

Shri S. N. Mishra: [ cannot say any-
thing about the budget provisions at
thi; stage.

Shri T. B. Vittal Rao: So, your
planning is so bad that it is no plan-
ning at all,

Shri Harish Chandra Mathur; It is
stated in para 21 of the President's
Address: .

“The outline of the Third Five
Year Plan has been completed by
the Planning Commission with the
co-operation of the State Govern-
ments and has been approved in
principle by the National Deve-
lopment Council.”

Now an answer is given on the floor
of this House that nothing has been
finalized. How are we reconcile these
iwo statements?

Mr. Speaker: The outline has been
finalized while the details have not
been finalized. Since the Third Five
Year Plan is about to start they have
drawn up the outline. They are wil-
ling to modify the details here and
there. They will go on modifying the
details all the five years also, if neces-
sary. There iz no finality in this
matter like 1, 2, 3 and final I think
enough has been saig on this question.
Next question.
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State Industries

+
( Shri P. G. Deb:
Ehri 8. A. Mehdi:
Shri M. L. Dwivedi:
Shri Arjun Singh
Bhadauria:
Shri Goray:
Shri Kodiyan.
Shri Punnoaose:
Shri Ajit Singh Sarhadi:
Shri P. C. Borooah:
Shri Nathwani:
Shri Morarka:
Shri Ram Krishan Gupta:
Shrimati Ila Palchoudhuri:
Shri Damani:
|_ Shri Achar:

Will the Minister of Planning be
pleased to state:

*148

S T W —

(a) whether any decision has been
taken by the Planning Commission re-
garding public participation in the
«apital of State Industries; and

(b) if so, the details of the Scheme?

The Deputy Minister of Planning
(shri §. N. Mishra); (a} and (b). The

lanning Commission, after consider-
ing the report of the Working Group
et up by it, has made certain recom-
mendations to the Government. The
details of the scheme will be supplied
when it has been considered by the
Covernment and final decisions taken.

Shri P, G. Deb: May I know if any
criteria has been evolved so as to
allow the public, that is, the smaller
investors to take shares in the State-
owned industries?

Shri S. N. Mishra: This was consi-
dered by the Mazumdar Committee
(Study Group) appointed by the
Planning Commission. I  cannot
give the details of the report before
they have been considered by Gov-
ernment,

Shri T. B, Vittal Rao: What is the
policy?

Mr. Speaker: How can he state the
policy before a decision iz taken?
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Shri P. C. Borooah: What will be
the percentage of shares that will be
offered to the public?

Shri 8. N. Mishra: All that is
under consideration,

Shri Morarka: May I know the
main recommendations of the
Majumdar Committee. Is there
any truth in the news item that has
appeared in the press that the Com-
mittee has accepted the principle of
public  participation in the public
sector industries?

Shri S. N. Mishra: As I said earlier,
the report is being considered by
Government and it would not be
proper to disclose anything about
this. At this stage to confirm or
deny what the hon. Member said would
amount to revealing the details.

Shri Tangamani: Now the various
projects in the public sector are gov-
erned by various statutes, I would
like to know whether they are going
to change them and invit: public te
buy shares or stick to the old policy.
‘What has the Mazumdar Com-

Mr. Speaker: It is the same question
in another form.

Shri Warior: There is a report that
one or two companies have already
taken a lead in this matter and have
offered shares to the public for sub-
seription.

Mr. Speaker: The hon. Member can
put a specific question that this is in
contradiction to the answer that has
been given to the hon. Minister. If
he has information, let him put it
clearly that is it not a fact that such
and such company has alreadv nffered
its shares to the public.

Shri Warior: I would like to know
whether the Hindustan Machine Tools
have offered their shares for public
subscription.

The Minister of Industry (Shri
Manubhai Shah): No, Sir.
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Export of Artificial Silk Rayon to
East Africa

*149. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1042
on the 30th November, 1960 and
state:

(a) whether Government have con-
sidered the report of the Indian Silk
and Yarn Textiles delegation to East
Africa;

(b) if so, the result thereof; and

(e) the steps taken or proposed to
be taken to increase the export of
artificial silk Rayon to East Africa?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Government
have not so far received a report of
the Delegation to West Asian and
East African Countries sponsored by
the Silk and Rayon Textiles Export
Promotion Council.

(b) and (c) Do not arise.

Shri Ram Krishan Gupta: In reply
40 a previous question it was stated
that the report was under considera-
tion. Now it is stated that Gowvern-
ment have not received the report.

Shri Manubhai Shah: The report
has been received by the Export Pro-
motion Council and it is under their
consideration. The  Government
works through the Export Promotion
Council. What I said was that it is
under discussion of the Council but
not received by us.

Shri Tangamani: May I know whe-
ther Government will consider the
export of handloom textiles which
have been manufactured out of the
artificial silk to the East African
countries?

Shri Manubhai Shah: This is main-
1y meant for power-looms in the
rayon textile industry,

Shri Ram Krishan Gupta: May 1
know the total quantity exported?
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Shri Manubhai Shah: As far as the
East African countries are concerned,
it is Rs. 9,989,000 worth in the year
1960.

Sheet Glass Plant in Andhra Pradesh
+

Shri Osman Ali Khan:
*150. / Shri Ram Krishan Gupta:
Shri Rami Reddy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Centre have re-
ceived a scheme from the Andhra
Pradesh Government for setting up

of a Sheet Glass Plant at Hyderabad;
and

(b) whether Government have
given their approval to the scheme?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
proposal is being worked out by the
State Government in details and
their revised proposal is still awaited.

Shri Osman Ali Khan: May I know
whether it has been decided to locate
it in the private sector or in the
public sector?

Shri Manubhai Shah: In the public
sector,

Shri Rami Reddy: What are the cost
and capacity of this project?

Shri Manubhai Shah: Rs. 1 crore
and 16,500 tons per annum,

Shri Rami Reddy: May I know
whether any amount has been set
apart in the Third Plan for this pro-
ject?

Shri Manubhai Shah: No, Sir.

She} Heda: There is the Taj Glass
Factory owned by the Andhra Pradesh
Government which has capacity to
manufacture sheet glass. May I know
whether that plant will be expanded
for this purpose or another project
is being envisaged?

Shri Manubhai Shah: This is a new
one. The Taj Glass Factory does not

make sheet glasses. It makes hollow
wares and bottles,
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The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). A state-
ment is laid on the Table of the House.

STATEMENT

(a) The Hon’ble Member is pro-
bably interested in information re-
garding any scheme drawn up for the
export of glass Bangles and  other
Glassware. If so, the answer is in the
affirmative.

(b) A Study Group has been form-
ed under the aegis of the Glass and
Glassware Panel of the Chemica]l and
Allied Products Export Promotion
Council, Calcutta to examine the
physical ability of the industry to
export the various items and make a
survey of the countries where these
could be exported. As an incentive
for exports the exporters registered
with the Council are entitled to the
import of:—

(i) Raw materials, components
and consumable stores re-
quired for the manufacture of
exportable items;

(ii) machinery and machine parts
up to a maximum of 10 per
cent. of F.O.B. value of ex-
ports required for replace-
ment or for better finishing of
*1e goods or for the balancing
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of existing plant provided »
expansion or fresh installa-
tion requiring approval of the
Government is thereby in-
volved.

(iii) Against all exports of Glass
and Glassware a rebate of
Rs. 27'60 per ton represent-
ing 6—8 per cent. of the cost
of goods iz permitted.

It is estimated that Glass and Glass-
ware worth Rs. 48 lakhs would be
exported during 1961.

{c) In view of the answer to part
(b) above the guestion does not arise.

Shri Braj Raj Singh: The statement
says that certain incentives are being
given for people who are exporting
glass ware and bangles. May I know
whether any incentives are being
given within the country like supply
of raw material for the manufacture
of glass ware and glass bangles, es-
pecially coal and silica?

Shri Manubhai Shah: Coal, Coke
and soda ash are being supplied not
only for export promotion but also
for internal consumption. We are
trying to give them as much as possi-
ble.

Shri Braj Raj Singh: May I know
whether the attention of the Govern-
ment has been drawn to the fact that
the glass industry, especially in Uttar
Pradesh, is starving for want of coal
and manufacture is being stopped be-
cause coal supplies are not made in
adequate quantities? As production
would be affected by that, may I
know whether Government would
consider the possibility of increasing
the coal guota, at least for the glass
industry?

Shri Manubhai Shah: As the hon.
House is fully aware, there has been
a slight dislocation in the supply of
coal not only for the glass industry
but for the other industries as well
and, to the extent possible, large
amount of coal iz being supplied to
the UP glass industry and glass in-
dustry elsewhere. So, it is not a
question of lack of coal. We are
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prepared to give as much as the glass
industry needs and we are giving
them,

Shri Braj Raj Singh: That is not my
question. I did not say that supplies
have 'not been made presently. The
glass indusiry has been demanding
more guota from the Government and
the Government has not been acced-
ing to the demand of glass industry
of UP. May I know whether Gov-
ernment will now accede to their re-
quest?

Shri Manubhai Shah: The informa-
tion of the hon. Member is not guite
‘correct. It is not so much a gquestion
of giving a gquota. There is ample
supply of coal for the requirements
of all industry. Recently, there has
been a slight difficulty, really speak-
ing, in the movement of coal. But
if the manufacturers want more, I
can assure the hon. Member that we
can give as much coal as the glass in-
dustry requires.

Shri Harish Chandra Mathur: Has
the hon, Minister’s attention been
drawn to the fact that the Chairman
of the Railway Board has issued a
statement only two days back that
there has been no difficulty regarding
‘the transport, theré has been no short
supply of wagons, they can move any
quantity and the bottleneck as not at
their end? He has gone out of his
way to issue this statement only two
days ago.

Shri Manubhai Shah: From a small
question relating to the glass indus-
try in UP. or elsewhere, the larger
questicn of coal, perhaps, may not be
taken up in this question. I can
assure him that the requirements of
industries in goneral are even out-
stripp:ng the targets originally fixed
for the Second Plan for coal for in-
dustries. That is where the Chair-
man's statement, to which our atten-
t.on has also been drawn, only sug-
gests that he has fulfilled the targets
of ihe Plan. But our increasing re-
quirements are still short,

Shri Braj Raj Singh: The statement
£ays that certain incentives are pro-
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vided for the export of these articles
to outside countries. May I know
whether the export is being made by
the manufacturers themselves or
other agencies are being set up for
exporting them, and whether the
Government would give the incen-
tives to the manufacturers themselves
for the export of glass bangles, etc.?

Shri Manubhai Shah: Generally,
this export we promote through the
manufacturers themselves. But,
when they are small people, we rather
make their associations or State
Trading Corporation come to their
help. The incentive benefits are made
to pass on to the manufacturers,

Shri Tangamani: In the statement
we find that the estimated export for
1961 will be Rs, 48 lakhs. May I
know how much was exported during
the year 19607

Shri Manubhai Shah; About Rs. 38
lakhs.

Shri Braj Raj Singh: May I know
whether at present exports are being
carried through some Association or
through some private parties?

Shri Manubhai Shah: It is all in a
general way. In some cases, the
manufacturer himself is capable of
exporting. In a case like Fyzabad
which the hon. Member perhaps
wants to refer to, it is through Asso-
ciation. In somc other cases, it is
through the State Trading Corpora-
tion. Always we try to promote the
manufacturers’ own interest in these
incentives which I have enumerated
for export promoticn,

Shri Tyagi: I want to know whe-
ther the State Trading Corporation
has now taken up trading in and sell-
ing glass banglzs. Have they taken
up seriously to sell bangles outside?

Shri Manubhai Shah: The hon.
Member is perhaps reading more than
what I zaid in my statement. What
1 said was that small manufacturers
who themselves are incapable of con-
tacting foreign buyers, are assisted in
a general way, for shoes, for bangles,
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for glass-ware, ‘for potteries, for vari-
ous items. As a matter of fact, the
hon. Member himself has been a
great protagonist of state assistance
to small entrepreneurs.

Export of Salt

#152. Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have been
able to find new markets for export-
ing salt from India; and

(b) if so, to what extent these
efforts have succeeded?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). There
are some possibilities of exporting
salt to new markets in South East
Asia, and efforts are being made to
sell at competitive prices, the main
difficulty being the arranging of cheap
freight.

Shri Chintamoni Panigrahi: May I
know what is the present exportable
surplus of salt in this country and
who are the traditional buyers of
India's salt?

Shri Manubhai Shah: As the House
is fully aware, there is a tremendous
possibility of manufacturing more and
more salt in the country. There-
fore, there is no limit to that. It is
a guestion of how much off-take we
can effect in the wvarious foreign
countries. Last year, there has been
a good export, as a matter of fact, the
highest in the last 10 years. of 120
lakh maunds,

Shri Chintamoni Panigrahi: May I
know whether the Government has
evolved any programme for the Third
Plan for increasing the production of
salt in the country and if so, what is
the programme and what allotments
have been made in the different
States for helping the States to in-
crease the production of salt?

Shri Manubhai Shah; This is an in-
dustry which is already fully expand-
ing. ‘There is no limit or target
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which we can reach. There are some
industries which are wholly indigen-
ously based where the capacity of the
country to produce iz enormous.

Shri 8. C, Samanta: How much of
the imported salt was demanded from
outside for edible purposes or for
chemical purposes?

Shri Manubhai Shah: Most of the
salt that is taken by Japan, which is
the biggest buyer ig for the chemical
industries there; very little for edible
purposes. As a matter of fact, as the
hon. Member is familiar, foreign
countries are very particular about
the high purity of their edible salt.
They purify every bit of salt that is
imported. Nothing is used directly
for edible purposes,

Mr, Speaker: Next question.

Shri Raghunath Singh: Question
No. 157 is a very important question
about China Pakistan Border agree-
ment. Twenty five hon, Members
have given notice of this question. It
should be taken.

Mr. Speaker: After this guestion on
cxports.

Shri Raghonath Singh: This is very
important.

Mr, Speaker: Very well.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): The Prime Minis-
ter wanted to be present when this
question is taken up. I will send
word to him,

Mr. Speaker: Yes.

Promotion of Exports

*153. Shri P. C. Borooah: Will the
Minister of Commerce and Indusiry
be pleased to state:

{a) whether the Committee of the
Federation of Indian Chambers cf
Commerce and Industry has made any
proposals or recommendation for the
promotion of exports recently; and

(b) if so what are they?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Some suggestions have been re-
ceived recently from the Federation
in cennection with the forthcoming
meeting of the Export Promotion Ad-
visory Council to be held on Tth
March, 1961,

(b) These relate to exports of a
variety of items such as vegetable
oils, mineral ores, engineering goods,
sextiles goods, confectionary etc. and
certain procedural matters.

Shri P, C. Borooah: May 1 know
what is the Government's view with
regard to the recommendations of the
Chambers of Commerce for making
bolder approaches to take up the case
of indigenous production?

Shri Satish Chandra: They are not
recomnmendations at all. These are
some suggestions made for inclusion
in the agenda of the next meeting
which is wet to be held. They
would be considered when the meet-
ing takes place.

Shri P. C. Borooah: May 1 know
whether the recent amalgamation of
the sales tax and excise duties has
been considered as a draw back for
exports and if so, whether the Gov-
ernment propose to separate the two?

Shri Satish Chandra: Is the hon.
Member referring to tea?

Shri P. C, Borooah: Sales tax and
excise duty: whether the recent
amalgamation of sales tax and excise
duty has been considered to discour-
age export.

Shri Satish Chandra: I am not able
to follow. Is the hon. Member refer-
ring to any particular commodity
which he has in mind? Sales tax is
geparate, excise duty iz separate, un-
less he is referring to any particular
item,

Mr. Speaker: Next question.

Shri Tyagi: In the meanwhile,
could you kindly send word to the
Prime Minister to be here?

Shri Raghunath Singh: The Prime
Minister is here
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Mr, Speaker: I have called the

next question. Let this be com-
pleted.
National Bullding Construction
Corporation
+

Shri P, C, Borooah:
Shri Rameshwar Tantia;
Shrimati Ila Palchoudhuri:
*154. Shri Hem Barua:
Shri Aurobindo Ghosal:
Shri D. C. Sharma:
Sardar Igbal Singh:
Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether a MNational building
construction corporation has been
formed and registered ag a company
under the Indian Companies Act;

{b) if so, whether it has been done
with a view to eliminate contractors
in the fleld of construction;

(c) what are its constitution and
functions; and

(d) the priorities the corporation
has fixed for various construction pro-
jects?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) Yes, Sir. The Na-
tional Building Construction Corpera-
tion was registered as a Company on
the 15th November, 1960 under the
Companies Act, 1956,

(b) The Corporation will under-
take building works of Central and
State Governments and other auto-
nomous organisation ordinarily
through competitive open tender. It
will also undertake Government
works wherever tenders are not fortk-
coming or are unreasonably high.

(¢) The National Buildings Con-
struction Corporation Ltd., being a
company, its constitution and func-
tions are regulated by its Memoram-
dum and Articles of Asssociation.
Copies of these have been placed in
the Parliament Library.

(d) The question of fixing priori-
ties will arise only if the Corporation
were called upon to take up more
work than what it can cope with.
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Shri P, C. Borooah: May I know
whether the State Governments would
also participate in this corporation?

Shri Anil E. Chanda: Yes. We
would welcome the States participat-
ing in this,

Shri P. C. Borooah: And also sub-
scribe to the capital?

Shri Anil K. Chanda: Yes, Sir.

Mr. Speaker: Question No, 157.

China-Pakistan Border Agreement

+
Shri Raghunath Singh:
Dr. Ram Subhag Singh:
Shri M. B. Thakore:
Shrimati Ila Palchoudhuri:
Shri Hem Raj:
Shri D, C. Sharma:
Shri Bibhuti Mishra:
Shri Khushwaqt Rai:
Shri Tridib Kumar Chaudhuri:
Shri Prakash Vir Shastri:
Shri P. C. Borooah:
Shri A. M. Tariq:
*157. < Shri Assar:
Shri Pahadia:
Shri Ajit Singh Sarhadi:
Shrimati Mafida Ahmed:
Shri N. R, Muniswamy:
Shri Ram Garib:
Shri Nath Pai:
Shri P. K. Deo:
Shri Aurobindo Ghosal:
Shri Inder J. Malhotra:
Shri Radha Raman:
Shri Shree Narayan Das:
Shri Kalika Singh:
Shri Supakar:
Shri Koratkar:
|_ Shri Birendra Bahadur Singjl:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakis-
tan's proposal for border settlement
of occupird area of Jammu and Kash-
mir State has been accepted in prin-
ciple by China as expressed by Pakis-
tan Minister of External Affairs at
Peshawar;

(b) if so, whether it is in accordance
with the MacMahon line; and

(e) if not, the action taken by the
Government of India in this regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
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Sadath Ali Khan): (a) to (c). Govern-
ment have seen press reports attri-
buted to President and Foreign Minis-
ter of Pakistan and have sought
clarification in the matter from the
Government of Pakistan. As the re-
ported statements pertain to areas of
Jammu and Kashmir State only,
which is illegally occupied by Pakis-
tan, it has no relevancy to the so
called “MacMahon line” which governs
the eastern sector of our border line.

12 hrs,

Shri Raghunath Singh: As the mat-
ter of occupied Kashmir is pending in
UNO, may I know whether Pakistan
has the right to negotiate about the
occupied territory with China?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): According to us, they have
no right.
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Shri Tyagi: As reported in the press,
have the Chinese occupied a further
chunk of Indian territory in this sector
since the time the matter was entrust-
ed to negotiation between the two
official teams?

Shri Jawaharlal Nehrn: No, Sir.
Not at all, not any part, any bit. The
main Chinese advances toock place in
1959, not since then.

Dr. Ram Subhag Singh: Throughout
the course of the discussion with the
Indian officials, the Chinese official
team declined to  discuss anything
pertaining to the boundary of Jammu
and Kashmir beyond the Karakoram
range. May I know whether this in-
dicates that the statement given by
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Mr. Qadir is full of meaning and that
China has entered into some sort of
agreement with Pakistan?

Shri Jawaharla] Nehru: I think the
answer that has been given is quite
adequate. It answers all these gques-
tions. I cannot know what secret
parleys or other things may have taken
place, but I do not think there is any-
thing beyond these vague statements
made on behalf of Pakistan by the
Foreign Minister of Pakistan, and, to
some extent, by the President. I do
not thirik anything has happened be-
yond those statements, but I cannot
obviously answer on behalf of Pakis-
tan or on behalf of China.

Shri Nath Pai: There is a complaint
of the Government of India lying with
the United Nations against Pakistan’s
aggression in Kashmir. Now, Pakis-
tan is trying to present a fait ac-
compli by reaching an agreement
with another aggressor against India.
In the light of this, will this effort to
sidetrack the authority of the United
Nations by Pakistan be brought to the
notice of the Security Council?

Shri Jawaharial Nehru: I am not
quite sure that that is worth while or
desirable in the circumstances. We
have informed Pakistan about it; in
fact, we have asked them for an ex-
planation. For us to run to the
Security Council every time Pakistan
says something that we object to may
not be desirable. We sometimes do go
up there. I am not clear in my mind,
but we shall consider this matter.

Shri Ranga: How is it that we have
not sent any protest to China on com-
ing to know about these develop-
ments? We were told that we sent a
note to Pakistan. Why is it we have
not done the same thing so far as
China is concerned, especially when
the Chinese officials refused to discuss
that side of the question?

Shri Jawaharlal Nehru: Consider-
ing that we are protesting to China all
along the line, merely telling them or
asking them about this is not clear to
me. We are protesting about their
whole attitude in regard to this. These



799 Oral Answers

were speeches made by high authori-
ties in Pakistan. So, we asked them.

Shri Ranga: Till now the dispute
bhad been only between China and
India and Pakistan was not brought
into the picture at all. When for the
first time the Chinese officials refuse
to discuss this question with our re-
presentatives, is it not time for the
Government to lodge a protest against
this?

Shri Jawaharlal Nehru: MWe may
lodge a protest, but what I am ven-
turing to suggest is this. This ques-
tion of the terriiory west of Kara-
korum did not arise in our discussions
with the Chinese officials, not directly;
indirectly, the whole border has been
considered. Therefore, it did not arise
precisely then. The hon. Member
will see that we have clarified the
whole boundary. Although we have
clarified that in the report of the
officials, we may consider what fur-
ther steps we should take in this
matter.

st fangfa fas: & s R
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g1
Shri Joachim Alva: We addressed a
communication to the Pakistan Gov-
ernment in this regard. Have we got
a reply? Or, do we know from our
diplomatic channels whether a reply
iz on the way?

Shri Jawaharlal Nehru: We have re-
ceived no reply, but in the public
press, as far as I remember, President
Ayub Khan has stated somewhere in
a speech, I think in Dacca, that they
have every right to deal with any

country they like and discuss their
berder.
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Shri Hem Barua: In relation to the
McMahon Line, regarding which a
treaty has been signed with China
by Burma, the Prime Minister of
Burma has said that that frontier
would be settled when India settled
her problem with China May I
know whether Pakistan has said any-
thing of that sort or not? The Presi-
dent of Pakistan has said that he
wants to enter into an agreement with
China, and China has also agreed to
that indirectly by refusing to
discuss the problem with us as evi-
denced in the official report.

Mr. Speaker: What is the question?

Shri Hem Barma: I want to know
whether this has been brought to the
notice of the President of Pakistan
that unless we enter into an agree-
ment with China and settle our dis-
pute, Pakistan has no right to make
any statement or enter into any agree-
ment with China?

Shri Jawaharlal Nehru: The hon.
Member is completely confused. This
has nothing to do with the McMahon
line. This is a thousand miles away
from the McMahon line

Shri Hem Barua: I brought about
an analogy only. About the McMahon
Line the Prime Minister of Burma has
said that this frontier would be settled
when India settles her frontier with
China. I know where the McMahon
line lies.
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Mr. Speaker: He ought not to make
a speech.

Shri Jawaharlal Nehru: I have given
a day or two ago a full reply to this
particular point, of this tri-corner
where Burma’s, India's and China's
frontiers come together. I cannot go
into every question in a supple-
mentary reply. My reply is quite
clear. The hon. Member may refer to
it.

Shri Hem Barua: I am completely
misunderstood, and I want your pro-
tection, Sir.

Shri Jawaharlal Nehru: May I say
one thing? Just now I said in reply
to a question that we had protested to
Pakistan through their High Commis-
sioner here. The correct position is
that our High Commissioner to Pakis-
tan has met the Foreign Secretary
there and protested.

Shri Hem Barma: My contention is
this. U-Nu had the courtesy and the
grace to say that the frontier about
which Burma had entered into an
agreement with China would be settl-
ed when India settled her frontier
with China. My question is whether
that arises or not here.

Mr. Speaker: The Question Hour is
OVET.

Shri Hem Barua: The Prime Minis-
ter is willing to answer.

Mr., Speaker: No. He said he had
already answered many times.

WRITTEN ANSWERS TO
QUESTIONS
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Indian Embassies Abroad

Shri Rajeshwar Patel:
*155. < Shri Morarka:
Shri Assar:

Will the Prime Minister be pleased
to state:

(a) whether steps have been taken
for effecting substantial economies in
our Embassies abroad; and

(b) if so, with what results?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) The figures of economy effected
are as follows:—

(i) High Commission for Rs. 8,13,000/-
India, London. per annum.
-

(ii) Other Indian Missions Rs. 51,42,045/-
and Posts abroad
(For 24 years from
April 1958 to Sept.
1960,

Nagas

(" Shrimati Mafida Ahmed:
* 7\ Shri P, C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a batch
of fitty Nagas crossed the border check

*156
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gate at Debrapar on the 24th Decem-
ber, 1960 defying the Border Security
Force personnel; and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) No such incident
took place at Debrapar on the 24th
December, 1960.

(b) Question does not arise.

Influx of East Pakistan Tribals in
Tripura

*158. Shri Dasaratha Deb: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a large
number of tribals have come to Tri-
pura from East Pakistan;

(b) if so, the reason for their
leaving Pakistan; and

(c) what steps are being taken to
give shelter to those incoming tribals
in Tripura?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) 45 Tribal families
consisting of 230 members entered
into Tripura from East Pakistan in
October/November, 1960.

(b) The migrants have stated that
the Pakistan authorities were inter-
fering with their religion and oppress-
ing them.

(c) Persons migrating from  East
Pakistan after April, 1958, are not
entitled to any relief and rehabilita-
tion benefits.

‘Plan Week'

*159. Shri M. R. Krishna: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Plan Week has
been celebrated throughout the coun-
try;

(b) what amount has been spent on
the programmes under this Scheme
of Plan Week; and

(c) whether there are any weighty
reasons that prompted Government to
celebrate Plan Week?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) A sum of about Rs. 1:30 lakhs
was sanctioneq for the purpose; but
the details of actual expenditure are
not yet available.

(c) The Plan Week has been cele-
brated many times in order to focus
the attention of the public on the im-
portance of the Plan for the develop-
ment of the country. This time the
important reason for organising the
Plan Week was the coming Third Five
Year Plan. It is essential to keep the
public informed of the achievements of
the Second Plan and educate them
about the Third Plan that lies ahead.

Death of Indians near Ceylon

*160. Shri Tangamani: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 695 on the 5th December, 1960
and state:

(a) whether Government have
received further details about death of
16 Indians whose dead bodies were
washed ashore on Ceylon coast in
August, 1960;

(b) whether cases were registered
by the Ceylon Government againt the
persons who escaped from drowning;

(c) if so, the result of the trial;

(d) whether some persons have
been proceeded against for murder of
the 16 persons; and

(e) if so, the result of the said
proceeding?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Government have received a
copy of the Inquest Proceedings held
by the Ceylon authorities, dated 20th
October, 1960, on the death of 16
Indians whose dead bodies were
found washed ashore on the coast off
Vankalai in Ceylon in August 1960.



8os Written Answers

The Inquest Proceedings disclose that
according to 6 persons who travelled
on the boat and were, among those
who escaped drowning, passengers
were asked to get down from the boat
about 250 yards from the shore and
when some refused one of the per-
sons in-charge threatened them and
pushed them into the sea. Death in
all cases was stated to have been
caused by asphyxia due to drowning.

(by to (e). The Government of
Ceylon have not inslituted any case,
under their regulations, against the
survivors, Howewver, the Controller of
Immigration, Madras, to whom a copy
of the Inquest Proceedings has been
forwarded, has instituted action under
the Indian Penal Code and the Indian
Immigration Act. Three persons have
been arrested in this connection and
further investigation is in progress.

Production of Chemical Fertilizers

Dr. Ram Subhag Singh:
Shri Arjun Singh
*161. Bhadauria:
Shri P. G. Deb:
| Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state the steps
proposed to be taken by Government
to increase production of chemical
fertilizers in the country during the
Third Five Year Plan?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
It is proposed to set up a number of
additional fertilizer factories, both in
the Public and the Private Sectors in
order to achieve the target capacity of
1 million tons of nitrogen and 4 to 5
lakh tons of PaO, at the end of
the Third Five Year Plan period.

Government Files

Shri P. G. Deb:
Shri Sampath:
Shri Arjun Singh
Bhadauria:

*162. { Shri S. A, Mehdi:
Shrimati Ila Palchoudhuri:
Shri Harish Chandra
Mathur:

Will the Prime Minister be pleased

to state:
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(a) whether it has been decided to
destroy two million files which are
considered unnecessary in the Central
Secretariat; and

(by if so, the criterion for destroy-
ing files?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). It
has been decided to review recorded
files with a view to destroying such
of them whose retention periods, as
already prescribed, have expired. A
pilot project undertaken by the O &
M division showed that 50 per cent of
the recorded, files, numbering 42
lakhs, were due for destruction. The
Central Economy Board, on the basis
of the results of the pilot project, has
requested the Ministries to make
arrangements for completing this work
within six months to one year with-
out employment of additional staff.

Spare Parts of Automobiles

 Shri Harish Chandra
*163. { Mathur:

|_Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether non-availability of
spare parts for commercial automo-
biles has created serious difficulties in
State-run transport organisations;

(b) the wvalue of imports of these
parts during each of the past 3 years;
and

(c) whether any special efforts are
being made for the manufacture of
these parts in the country?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
Sabha.

STATEMENT

(a) State Transport Undertakings
are being provided with all facilities
in the procurement of spare parts of
commercial vehicles as are possible
within the overall limitations of the
foreign exchange availability. In ad-
dition to the foreign exchange permis-
sible to them for the import of spare
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parts under the normal import policy
as laid down in Appendix 26 to the
Import Trade Control Policy Book for
the licensing period October 1960 to
March 1961, the State Transport
Undertakings are also granted ad hoe
licences for the import of necessary
spare parts per vehicle on the recom-
mendation of the Ministry of Trans-
port and Communications.

(b} Information is being collected
and wil] be laid on the Table of the
Sabha as soon as it is available.

(c) Yes, Sir. Every effort is being
made to develop the automobile ancil-
lary industry in the country. The
value of production of ancillary items
in 1957 was about Rs. 42:32 lakhs only
which has risen to about Rs. 9 crores
in 1960 without taking into account
the production of batteries, tyres,
tubes and ball bearings. It is expect-
ed that the wvalue of production by
1965-66 will be of the order of Rs. 25
CroTes.

Auction of Land by Govt. in
New Delhi

[ Shri S. A. Mehdi:
*184. | Shri Sampath:
Shri P. G. Deb:
£hri Assar:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether land auctioned by Gov-
ernment in Jorbagh, Diplomatic En-
clave and Golf Link, New Delhi, was
=old at Rs. 158 per sq. yard; and

{b) if so, the steps taken by Gov-
ernment top see that middle class
people may also purchase land at a
reasonable price?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) In all 24 plots have
been auctioned fetching price varying
from Rs. 134 to Rs. 248 per sq. vd.

(b) Detailed proposals for large
scale development of land by the
Delhi Administration and making
sites available for House Building at

economic rates are under the active
consideration of Government,

Indian Film Market in Foreign
Countries

+165 Shri Osman Ali Khan:
" Shri Sadhan Gupta:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government received
recommendations from the Export
Promotion Committee for films regard-
ing the expansion of Indian films
market in foreign countries; and

(b) if so, what are those recom-
mendations?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). A statement is laid on the Table
of the Lok Sabha.

STATEMENT

The Export Promotion Committee
for Films has been set up by the
Ministry of Information and Broad-
casting with Minister of Information
and Broadcasting as Chairman. The
Committee met in New Delhi on 17th
January, 1961 and made the follow-
ing recommendations:

(1) Compilation and distribution
of a pamphlet on market con-
ditions for Indian films;

(2) Organisation of festivals of
Indian films abroad;

(3) Exhibition of Indian films to
prospective customers through
Indian Missions;

(4) Sending a trade delegation to
Iran, Iraq, Turkey, U.A.R.
Jordan, Lebanon and Sudan to
study market conditions on
the spot;

(5) Publication of a souvenir on
Indian films for distribution
abroad; and
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(6) Films Division of the Gov-
c.nmziat of India to be eguip-
ped to provide subtitling faci-
lities to the industry at rea-
sonable rates.

Tea Research Station at Valparai

*166. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a Tea Research Station
is going to be set up at Valparai :n
Madras State;

(b) if so, who are the sponsors;

{c} what is the extent of assistance
to be given by Government?

(d) whether there is a proposal to
start of sub-station in a suitable
centre in Kerala; and

(e) if so, the name of the place and
nature of work expected to be carried
out?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir, near Val-
paral.

{b) The United Planters’ Associa-
tion of Southern India with financial
assistance from the Tea Board.

(¢) and (d). A capital grant of
Rs. 14,86,700 to be made by the Tea
Board to the Association for the esta-
klishment of the Central Laboratory
and Field Station in the Anamallais
and a Sub-Station in Kerala for car-
rying out research work on tea.

(e) The sub-station near the Wal-
lardie Estate, Vandiperivar will un-
dertake research on problems specific
4o the tea areas in Kerala.

South Africa as a Member of
Commonwealth

Shri Harish Chandra
*167. Mathur:
Shri Vidya Charan Shukla:

Will the Prime Minister be pleased
to state:

(a) whether Government have con-
sidered the question of accepting
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Souih African Hepublic as a Member
of the Commonwealth;

(b) whether reactions of other
Afro-Asian countries have been as-
certained in the matter; and

(c) if so, what is the consensus of
opinion?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon)-
(a) So far, no formal request from :he
South African Government has been
received. It ig only when such a re-
quest is received that Government
will consider it in the context of the
then existing circumstances. Gov-
ernment’s views on ‘apartheid’ and
the racial policies of the South
African Government are well knowa.
Government is also of the view that a
policy of racial diserimination cor
apartheid is contrary to the basic
principles of Commonwealth.

(b) and (c). The question of as-
certaining the reactions of other Afro-
Asian countries on this issue does not
arize. This is a matter for the Com-
monwealth countries to decide, inde-
pendently, as to what attitude they
should take.

‘A Day at Zoo'

252. Shri D, C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Unstarred Question No. 1968
on the 2nd September, 1960 and state
the up-to-date progress made on work
of the film ‘A Day at Zoo’?

The Minister of Information and
Broadeasting (Dr. Keskar): Shooting
of the film is nearing completion.

Indo-Tibetan Trade

253, Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
position in regard to  Indo-Tibetan
Trade on the Kalimpong-Gangtok-
Nathula Pass-Yatung caravan route
during the last three months?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The Indo-Tibetan Trade on
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this route has shown a marked de-
cline as will be seen from the com-
parative figures for the last three
months of 1959 and 1960 as shown
below:

(Value in lakhs of rupees)

O:toder Novem- Decem-

ber ber
Exports
1959 3:84 1-04 1.41
1960 45 +46 <69
Imports
1959 2°52 2.60 1.37
1960 . .16 .21 <61

Slum Clearance in Jammu and
Kashmir

254. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the amount allocated for slum
clearance in Jammu and Kashmir
during the Second Five Year Plan;

{b) the number of schemes imple-
mented so far and the places where
they were to be executed; and

(c) tkRe amount spent on each of
them?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) A sum of Rs. 8 lakhs
has been allocated to the Government
of Jammu and Kashmir for Slum
Ciearance Scheme during the Second
Plan period. This includes a sum of
Rs. 2 lacs to be provided by the State
Government as their share of subsidy.

(b) and (c). The State Government
have not formulated any project so
far, for clearance of slums under the
Scheme.

Water Coolers

255. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total demand for water-
coolers in the country;

(b) the total quantity of water
coolers manufactured in the country
from 1st April, 1956 to the end of
1960 year-wise; and

(c) the steps taken or proposed to
be taken to make the country self-
sufficient in this regard?

The Minister of Industry (Shri
Manubhai Shah): (a) It is not possi-
ble to make any precise estimate of
the demand for a consumer goods
like water-coolers. However, the
demand is estimated to be of the
order of 3000 Nos. per annum.

(b) The production of water-coolers
from 1st April 1956 to the end of 1960
is as under:—

Year Production
Nos.
1956 (April-December) . 939
1957 . . 1880
1958 . 2137
1959 . . 1915
1960 B . 2200

(c) The import of water-coolers is
banned since October, 1957|March, 1958
period. The existing installed annual
capacity of all the manufacturers
borne on the list of the Development
Wing of this Ministry is 4130 Nos. An
additional capacity of 600 Nos. per
annum has been recently licensed
under the Industries (Dev. & Reg.)
Act, 1951, The indigenous manufac-
turers are thus in a position to meet
the present demand.
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Architects in P.W.D.

256, Shri V. P, Nayar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of cases in which
Services of the Architects in the
Public Works Department were
sought for, in the matter of construc-
tion of buildings by Government-
owned and Government-controlled
autonomous bodies and corporations in
1958 and 1960; and

(b) the total value of such con-
structions according to estimates made
for the period?

The Minister of Works, Housing and
Supply (Shri E. C. Reddy): (a) Num-

ber of cases in the Central Public
Works Department:—
1959: .. 56
1960: .. 23

(b) Total Value:

1959: Rs. 2,85 lakhs for 39 cases.
The value in respect of re-
maining 17 cases is not known.

1960: Rs. 1,35 lakhs for 18 cases.
The wvalue in respect of re-
maining 5 cases is not known.

Rules Re. Supervision of Construction

257. Shri V. P. Nayar: Will the
Minister of Works, Housing and Sup-
Pl¥ be pleased state:

(a) whether Government of India
has laid down any rules regarding the
handing over of supervision of con-
struction of buildings for Govern-
ment-owned and Government-control-
led institutions; angd

(b) if so, whether he will lay a copy
of such rules on the Table?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). It is not clear what the honour-
able member has in view when refer-
ring to “Government owned and Gov-
ernment controlled institutions”. Gene-
rally speaking, ordinarily all Central
Government works are executed
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through the agency of the Central
Public Works Department and sup
ervised by them. If any Government
work iz executed through an agency
other than the CP.W.D. the Account-
dnt General is required to be consult-
ed so that suitable provision may be
made for normal audit and financial
control, There are no special rules in
this regard.

—
Export of Fruits and Vegetables

258. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased tc state:

{a) whether the Government of
india have considered the possibility
of large scale exports of fruits and
vegetables to European Countries;

(b) whether they have any idea of
the comparative prices of vegetables
in European cities and in Indian
cities; and

(c) what are the difficulties in large
scale exports?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). Large scale export of fresh
fruits and vegetables are not possible
at present due to lack of refrigerated
transport facilities inspite of cheaper
rates in India.

A delegation which visited Western
Europe has reported good possibilities
for promoting the export of canned
fruits and vegetables.

Ambar Charkha Training Centres in
Maharashira

259. Shri Pangarkar; Will the Minis-
ter of C ce and Industry be
pleased to state:

(a) the number of Ambar Charkha
training courses conducted during the
year 1960-61 so far in Maharashtra
State;

(b) the number of trainees that took
part;

(c) the cost of Charkhas distributed
to the trainees; and

(d) the number of Ambar Charkhas:
in use?
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The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The in-
formation is being collected and it will
be laid on the Table of the House.

Foundry Forge and Heavy Machine
Building Plants, Hatia

rSh.ri Pangarkar:
260. { Shri Nathwani:
| Shri Morarka:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 712 on the 12th August, 1960 and
state:

(a) the further progress since made
in setting up the Foundry Forge and
Heavy Machine Building plants at
Hatia and the Coal Mining Machinery
plant at Durgapur; and

(b) the time required for the com-
pletion of these projects?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). On
the 12th December, 1960 the Heavy
Engineering Corporation Ltd. have
entered into a Contract with M]s
Prommash-export, Moscow, for the
preparation of an addendum to the
Detailed Project Report as well as the
working drawings for the expansion
to the 45,000 tons stage of the Coal
Mining Machinery Project at Durga-
pur. Initial work such as levelling
and dressing of the sites, arrange-
ments for power and water supply
during construction stage, and cons-
truction of temporary quarters and
storage godowns has been completed.
Experts’ Hostels at Durgapur and
Ranchi are nearing completion. These
plants are scheduled to be completed
during the latter half of the Third
Plan period.

.

Fertilizer Factory, Ennore

261. Shri Pangarkar: Will the Minis-
ter of C ce and Industry be
pleased to state at what stage is the
construction of fertilizer factory at
Ennore near Madras?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
It is understood that the construc-
tion of factory buildings, erection and
installation of plant and machinery
has been entrusted to a foreign firm
as a package deal. The first ship-
ment of imported machinery has just
reached Madras port and is under
clearance.

Factory land measuring 46.3 acres
has been acquired.

The levelling of the factory site has
virtually been completed and civil
engineering work started.

Sanction for 7000 KV power has
been obtained from Madras State
Electricity Board for meeting initial
requirements.

Investigations are being made to
arrange the supply of enough yguan-
tity of fresh water for the factory.

Export of Cement

262. Shri Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether there has been any
improvement in the export of Indian
cement to foreign countries during
the year 1960; and

(b) the steps taken to improve the
export of cement to foreign coun-
tries?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Against
a quantity of 40,602 tons exported in
1958 and 1,76,902 tons in 1959, a quan-
tity of 1,40,752 tons of cement was
exported in 1960. The decrease in
total exports in 1960 was due partly
to the increase in internal demand
and partly to the need to concentrate
on neighbouring countries where
prospects of establishing long term
markets were better. Cement exports
to the neighbouring countries, Pakis-

tan, Ceylon, Persian Gulf Ports,
Afghanistan and Burma showed a
marked improvement in 1960 and
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totalled 1,40,752 tons in that year, as
against 37,371 tons and 90,881 tons
during 1958 and 1959 respectively.

Trade with West European
Countries

263. Shri Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the steps taken by Government
to reduce the imbalance in our trade
with West European countries during
the second half of 1960;

(b) whether as a result of these
steps, there has been any improve-
ment in the situation; and

(e) if so, to what extent?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No new or special steps were
taken to reduce the imbalance in our
trade with Western European coun-
tries. Some of the steps which are
being taken on a continuing basis
have already been furnished to the
Lok Sabha in reply to Unstarred
Question No. 680 on the 12th August,
1960,

(b) and (c). Country-wise figures
of our trade with West European
countries for the period July-Decem-
ber, 1960, will be available only after
some time.

Expenditure on Recepiion of
Dignitaries
264 [ Shri Chintamoni Panigrahi:
" _Shri Hem Raj:

Will the Prime Minister be pleased
to state the amount of money spent
in receiving various foreign dignitaries
and heads of States during their visits
to India from 1952-53 to 1959-60, year-
wise?

The Prime Minister and Minister of
Externa] Affairs (Shri Jawaharlal
Nehru): The amount of the money
gpent in receiving wvarious foreign
dignitaries and heads of States during
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their visits to India from 1952-53 to
1859-60 is given below year-wise.

Year Amount
Rs.
1952-53. 1,64,227
1953-54, 1,41,839
1954-55. 7,57,156
1955-56. 22,21,535
1956-57. 21,54,258
1957-58. 21,39,561
1958-59. 18,27,650
1959-60. 24,96,889

Land Reforms

r Shri Ram Krishan Gupta:
265. { Shri Bibhuti Mishra:
Shri Balmiki:
Will the Minister of Planning be
pleased to state:

(a) the up-to-date progress made
so far to implement the land reform
programmes in States (State-wise);

(b) steps taken to expedite it; and

{c) the probable date by which it
will be completed?

The Deputy Minister of Planning
(Shri 8. N. Mishra): A Statement is
laid on the Table. [See Appendix I,
annexure No. 38.]

Indian Productivity Team on Sugar

266 J Shri Ram Krishan Gupta:
" Shri Pangarkar:
1

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1058 on the, 30th November, 1960
and state:

(a) whether the Indian Producti-
vity Team on Sugar has submitted its
report; and

(b) if so, what are the main recom-
mendations?
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The Minister of Industry (Shrl
Manubhai Shah): (a) Not yet, Sir.

(b) Does not arise.

‘Swing Credit Limit’

267. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 600 on
the 30th November, 1960 and state the
action since taken to increase the
Swing Credit Limit’ in case of
Burma?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The Banking arrangements have not
yet been finalized and the question of
increasing the swing limit will be
considered at the time of its finaliza-
tion,

Prices of Scooters

268. Shri A. M. Tariq: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the prices of various brands of
scooters in India; and

(b) the reasons for difference in
prices?

The Minister of Industry (Shri
Manubhai Shah): (a) The prices of
scooters, at present, being manufac-
tured in India are given below:—

Lx-factory List Price
Price

Rs. Rs.
(1) Lambretta 150 cc. 1,580-00 1,800:00
48 cc. 74700 827-00

(2) Vespa 150 cc. 1,815-00 1,954°00

(b) The difference is mainly due to
the difference in prices that the Indian
manufacturers have to pay for the
imported components of these scooters
in the country of origin.

Prototype Training-cum -Production
Centre at Guindy

o J Shri E. C. Majhi:
" Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 546 on the 22nd November, 1960
and state:

26

(a) whether negotiation has been
completed for establishing a proto-
trype training-cum-production centre
at Guindy; and

(b) if so, when the work will start?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Cer-
tain proposals have been made to the
French delegation as a result of dis-
cussions with them during their visit
to India in November-December, 1960.
These are now under consideration by
the French side and we are awaiting
their reply.

Audit of Accounts of Private Limited.
Companies

270. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state what is the total
fee paid to private auditors in 1959-60,
for the audit of accounts of private
limited companies owned exclusively
by the Government of India?

The Minister of Industry (Shri
Manubhai Shah): The total fee paya-
ble to auditors of Government com-
panies within the meaning of section
617 of the Companies Act, 1956,
which are owned exclusively by the
Government of India, for their finan-
cial year 1959-60 was Rs. 2,80,897
(Rupees two lakhs eighty thousand
eight hundred and ninety-seven)
only,

Per Capita Investment

271. Shri V. P. Nayar: Will the
Minister of Planning be pleased to
state:

(a) what is the per capita direct in-
vestment of Central funds in the vari-
ous States in (i) industries, (ii) agri-
cultural operations and programmes
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and (iii) social services under First
Five Year Plan and the Second Five
Year Plan; and

(b) the estimated corresponding
figures proposed to be invested in the
Third Five Year Plan?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (a) and (b). The
information is being collected and
will be laid on the Table of the House
in due course.

Cryolite

272, Shri V. P. Nayar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) what is the position of the in-
digenous ‘manufacture of Cryolite;
and

(b) what is the estimated demand
of this material for electrolysis?

The Minister of Industry (Shri
Manubhai Shah): (a) There is no in-
digenous production of Cryolite at
present.

(b) The present yearly require-
ments of Cryolite for the electro-
lysis are about 2,000 long tons.

Slum Clearance in Kerala

273, Shri Kodiyan: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether any financial assistance
has been given to the Kerala Gov-
ernment by the Centre for slum
clearance in the State;

(b) if so, the nature and extent of
assistance given;

(e) whether the amount sanctioned
has been fully utilised; and

(d) if not, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) and (b). A sum of
Rs. 5728 lakhs has been allocated to
Government of Kerala for the imple-
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mentation of the Slum Clearance
Scheme during the Second Plan
period. This includes an amount of
Rs. 42'96 lakhs as Central assistance
and Rs, 14.32 lakhs as the State’s
share of matching subsidy,

(c) Upto the 31st of December,
1960, 25 slum clearance projects of
the approved cost of Rs. 3992 lakhs
have been sanctioned in Kerala State
involving constructionfdevelopment
of 854 tenements, 288 skeletal houses
and 502 plots. On the basis of the
actual progress achieved, a sum of
Rs. 863 lakhs was released as Central
assistance to  the State Government
upto 31st March, 1960, A further sum
of Rs. 430 lakhs has been allocated
as Central assistance during the year
1960-61.

(d) The Government of Kerala
have stated that the slow progress of
the Slum Clearance Scheme in the
State iz due to the delay involved in
the acquisition of land required for
executing the projeets.

Chummeries in Lodi Coleny, New
Delhi

274, Shri Tangamani: Will the Min-
ister of Works, Housing and Sapply
be pleased to state:

(a) whether it is a fact that about
120 chummeries in Lodi Colony in
New Delhi are being converted to
family quarters;

(b) if so, whether it is a fact that
these chummeries were kept vacant
for about two years before the actual
work of conversion was started;

(e) whether it is a fact that Gov-

ernment suffered a loss in revenue
thereby; and
(d) if so, the amount of loss and

the steps taken by Government in
the 'matter?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
to (d). 120 chummeries in Lodi
Colony have been.or are being con-
verted into family quarters under a
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phased programme, 40 chummeries
being taken up under each phase.
Work on one lot of 40 chummeries
was completed by 1st November, 1960;
work on the 2nd batch of 40 is in
progress and is expected to be com-
pletzd by the end of February 1961.
Work on the 3rd lot of 40 was com-
pleted on the 31st December, 1960.

It is not correct that the chumme-
ries were kept vacant for 2 years
before the work of conversion was
commenced. The 1st batch of 40 chu-
‘mmeries, however, was vacated over
a period of about 6 months from
January to end of July 1958 but the
work of conversion could be taken up
only in October, 1959. The delay was
due to the fact that there was no
satisfactory response for tenders
which were called for thrice and the
work was finally taken up depart-
mentally,

The 2nd lot of 40 chummeries was
vacated by the end of August 1958. In
this case again the response to the call
for tenders was extremely poor and
the work was ultimately awarded in
May 1960 after repeated call for
tenders.

As regards the 40 chummeries taken
up under the 3rd phase, they were
vacaled by the middle of March 1959.
In view of the poor response to the
call for tenders in other cases, it was
decided in October 1959 to take up
the work departmentally.

Between the date of vacation of the
chummeries and the commencement
of work there has necessarily to be a
time lag for calling for tenders and
for their final settlement. It is true
that the interval was somewhat pro-
longed but it was mainly due to the
poor response to the call for tenders.
The loss of revenue, if any, to the
Government has been because of un-
avoidable circumstances.

Lift Staff on Workcharged
Establishment jn CP.W.D.

275. Shri Tangamani: Will the

Minister of Works, Housing and
Supply be pleased to refer to the

1924(ai) LSD—3.

reply given to Unstarred Question
No. 307 on 17th November, 1960 and
state:

(a) whether the lift staff on the
workcharged establishmeni in the
Central PW.D. fall in the non-
industrial category as defined in Para
4 of the Ministry of Finance O.M. No.
F.8(1)EST(Spl)|60 dated 12-8-1960;
and

(b) if not whether bringing them
on the regular establishment would
be in conformity with the policy laid
down in Para 5 of the Memo referred
to above?

The Minister of Works, Housing
and Supply (Shri K C. Reddy): (a)
and (b). The matter is under consi-
deration of Government. There is
however, no objection to transfer
categories not included in the O.M.
cited, to Regular Establishment for
administrative reasons.

Recruitment of Controllers of Imports

[ Shri Assar:
2‘3‘6.{ Shri Vajpayee:

Will the Minister of Commerce
and Industry be pleased to refer to
the reply given to Starred Question
Ho. 801 on the Bth December, 1960
and state:

(a) whether Government have fina-
lised the rules for recruitment of
Assistant Controllers and Controllers
of Imports in consultation with Union
Public Service Commission;

(b) if so, what are these; and

(c) the date when they will be
given effect to?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Recruit-
ment Rules for the posts of Assistant
Controller and Controller of Imports
and Exports have not so far been
finalised. They are still under
consideration in consultation with the
Union Public Service Commission. A
copy of the Recruitment Rules, when
finalised, will be placed on the Table
of the House.
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Payments to Indian Refugee
Contractors

271. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) how far the payment to Indian
Refugee Contractors and others of pre-

FEBRUARY 20, 1961

Written Answers 826

deposits has progressed; and

(b) the balance still due and the
settlement made so far?

The Minister of Rehablitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). A statement
containing the required information is

partition deposits, dues and Court given below:—

BALANCF STILL

CLAIMS REGISTERED  CLAIMS SETTLED  PENDING

(a) Admitted (b) Rejected

. No. Amount No. Amount No. Amount No. _ Amount
(i) Supplics 2957 Rs. 429.69 100 Rs.19.58 585 Rs. 164.11 2272 Tis 246.00
made and lacs. lacs. lacs, lacs.
Services
rendered,

(ii) Pre— 2298 Rs.132.00 373 Rs. 44.07 548. Rs. 39.93 1377 RsyB.o0
Partition lacs. lacs. lacs. lacs.
deposits, @

(iii) Court 1973 Rs. 160.80 154 Rs. 4.11 470 Rs. 25.75 1349 Rs. 130.94
deposits. lacs. lacs. lacs. lacs.

@In addition to these individual claims, India has also received lists
of about 3446 verified claims of Indian nationals of the value of Rs. 36'89
lacs from Pakistan Government butthe deposits (e.g. Pass Books, Postal
Certificates, Bank Accounts and Government securities and Payment
Authorities) in these cases have not so far been received from that Govern-

ment.

State Trading Corporation

278. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the programme of
the State Trading Corporation to
participate in Foreign Exhibitions and
Fairz during 19617

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Participation in international trade
fairs is organised by the Directorate
of Exhibitions, S.T.C's programme
of participating in these Fairs|Exhibi-
tions in 1961-62 is under considera-
tion.

¥, 3%, st sy w fmbo

Reg. =t e @ F7 avfor-
O @ IAR AAT oE g S oTm
w17 fif:

(%) fogw ad " § g feadt
13, z%, &, "Wex ogfa, @
WX FEifan and o7

(') 379 g=a71 {848 T {&%e
I /7 4T ;

() T foay awar 39% a9
A & IuF OO0 SNET G ORT
ar 7 ; WK

(w) favrg ad & oA F7 70T
¥ AT WA @

e @AY (st W )
(%) & () rexe ¥FAFT fete



827 Written Answers PHALGUNA 1, 1882 (SAKA) Written Answers

828

¥ 3% JeTEe a9 a9 #7 guar & Wiws fae wwe §i—

T #r gwar fg oad

FTITEA
1eys qeue 1850

FTE s99%  §R,88% 28,08% 30,300

4 19,33L %0,3¥R 36,415 Y&, 000
Eit] . 3,440 €,45s Y40t Y400

qreT gzl 7,543 ERCER 3,885 ,000
]I . ¥,38¢ 3,8%0 13,560 " TAT FIAT TFAT TFAF
retfo ¥s53 £¥e e g

() ffasiara fad g siws
¥ ATAR 18%0 ¥ oW IF T
geator Fy feafs walma € @ 5
R FY R F AT o fae qw @
el @91 weq omfsad & =@ &
Trifs wiF2 ey 7@ &)

Slum Clearance in Orissa

280, Shri Chintamoni Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total amount of money
allotted to Orissa under the slum
clearance gcheme during the entire
Second Five Year Plan period;

of projects which
this scheme

(b) the names
were sanctioned under
for Orissa; and

(¢) the amount of money utilised
by the Orissa Government so far for
this purpose?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) A sum of Rs. 12 lakhs
has been allocated to the Government
of Orissa for slum clearance scheme
during the 2nd Plan period. This
includes a sum of Rs. 3 lakhs to be
provided by the State Government as
their share of matching subsidy.

(b) A statement giving the requisite
information is laid on the Table,
[See Appendix I, annexure No. 39]

(¢) A sum of Rs. 6.19 lakhs has
been disbursed as Central assistance
to Government of Orissa for the Slum
Clearance Scheme upto the 31st of
March, 1960. A further sum of
Rs, 185 lakhs has been allocated as
Centra] assistance during the year
1960-61. In addition, the State Gov-
ernment will be providing funds to
the extent of 25 per cent of the total
expenditure incurred as their share
of the matching subsidy,

Handidhua Colliery

281, Shri Chintamoni Panigrahi:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether the proprietor of the
Handidhua Colliery in Talcher in
Orissa has paid any rent towards the
use of the plant and machinery of the
said colliery; and

(b) if so, the amount of rent paid
so far?

The Deputy Minister of Labour and
Employment and Planning (Shri L. N,
Mishra): (a) No.

(b) Does not arise,

Heavy Electricals (P) Ltd., Bhopal

280 [ Shri S, M. Banerjee:
* 9 Shri AM. Tarig:

Will the Minister of Commerce and
Industry be pleased to state what
progress has been made in the matter
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of production in the Heavy Electricals
(P} Ltd.,, Bhopal?

The Minister of Industry (Sari
Manubhai Shah): The Management
of the factory have fixed a target of
production valued at Rs. 3'5 crores to
be achieved by March 1962 for the
manufacture of transformers, swit-
chgear, controlgear and capacitors.
They have arranged for the raw
materials and components, necessary
for manufacturing the equipment and
have put through the production
processes, Saleable output is likely to
be placed in the market in the latter
half of 1961,

Housing Board for Punjab

283. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

{(a) whether the Government have
discussed the proposal for setting up
a Housing Board with Punjab Gov-
ernment; and

(b) if so, the result thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The Punjab Govern-
ment (along with other States) were
requested to consider the setting up
of a Housing Board, in pursuance of
a Recommendation of the Third
Housing Ministers’ Conference held at
Darjeeling in 1958,

(b) The matter continues to be
under correspondence with the State
Government.

Hospitals at Calcutta and Bombay

284, Shri 8. M, Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether hospitals have been
established in Calcutta and Bombay
under the Employees’ State Insur-
ance Scheme; and

(b) if not, the cause for the delay?
The Deputy Minister of Labour and

Employment and Planning (Shri L. N,
Mishra): (a) Not yet.
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(b) Calcutta Area.—Site for one
hospital has been acquired and nego-
tiations for the purchase of a build-
ing for another hospital are in pro-
gress. Proceedings for acquisition of
sites for other hospitals have been
initiated,

Bombay Area.—Construction work
on two hospitals is in progress, Sites
for two other hospitals are being
acquired.

Overpayment to C.P.W.D. Contiractors

285. Shri Kunhan: Will the Minis-
ter of Werks, Housing and Supply be
pleased to state .he details' of the
overpayments to the CP.W.D, Con-
tractors detected and intimated to the
Accountants General by the Chief
Technical Examiner's Organisation
during the years 1958-59 and 1959-607

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Details
of overpayments detected and inti-
mated to Accountants General are as
under:—

Year No. of  Amount
cases
Rs.
1958-59 157  8,82,100
1955-60 273 9,74.606

Overpayments to C.P.W.D. Contractors

286, Shri T. B, Vittal Rao: Will the
Minister of Works, Housing and
Supply be pleased to refer to the reply
given to Starred Question No, 267 on
the 9th August 1960 and lay a state-
ment showing:

(a) the details ag per below regard-
ing overpayment in 786 cases;

(i) the numh=r of cases in which
overpayments upto Rs. 5 lakhs
have been made; and

(ii) the number of cases in which
overpayments of Rs, 5 lakhs to
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Rs. 10 lakhg have been made;
and

(b) whether in any of those cases
action has been taken against those
responsible for making over-pay-
ments?

The Minister of Works, Housing
and Supply (8hri K C. Reddy): (a)
(i} and (ii). There is no individual
case in which the overpayment ex-
ceeds Rs, 5 lakhs,

{b) So far action has been initiated
in 53 cases of serious irregularities
against those responsible for over-
payments and irregularties connected
therewith. Of these 21 cases have
been  finalised and punishment
awarded to 41 officers comprising 10
Executive Engineers, 1B Assistant
Engineers and 13 Sectional Officer,
punishment varying from warning to
reduction in pay and pension,

Radio Station at Imphal

287, Shri L. Achaw Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that a Radio
Station will be opened at Imphal and
a transmitter will be set up there;
and

(b) if so, when and the cost of the
transmitter?

The Minister of Information and
Broadcasiing (Dr. Keskar): (a) Yes,

(b) It is expected to be brought
into service during 1962-63, The
estimated cost of the installation of
the transmitter is Rs. 1:4 lakhs
approximately.

Transcription and Programme
Exchange Service of ALR,

288. Shri Kalika Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the functions, utility and
achievements of the Transcription and
Programme Exchange Service of the
All India Radio;
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the Table

(b) achievements of this particular
service in the year 1959-60 and fur-
ther expansion of its activities in the
current year 1960-61; and

(c) the total personnel in the
establishment of this service and
actual expenditure on the Service in
the year 1959-607

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). A note giving the information is
laid on the Table. [See Appendix I,
annexure No. 40].

(c) Total personnel as on 31-12-60:
127. Actual expenditure during 1959-
60 Rs. 4,79,580.

12.10 hrs.

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri Uma
Charan Patnaik who passed away at
1 P.M. on Saturday, the 18th Febru-
ary, 1961, at New Delhi, at the age of
59.

Shri Uma Charan Patnaik was a
sitting Member of this House from the
Ganjam constituency of Orissa. He
was also a Member of the First Lok
Sabha during the years 1952-57.

We deeply mourn the loss of this
friend. He had been taking very keen
interest in defence and other matters.
I am sure the House will join me in
conveying our condolences to  the
bereaved family.

May I request the House to kindly
stand in silence for a minute to ex-
press its sorrow?

(The Members then stood in silence
for a minute).

12.11 hrs.

PAPERS LAID ON THE TABLE
CORRECTION OF ANSWER TO STARRED
QUESTION
The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): On behalf of
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[Shri Sadath Ali Khan]
Shrimati Lakshmi Menon, I beg to lay
on the Table a copy of the Statement
correcting the reply givenon the 1§th
February, 1961, to Starred Questlor}
No. 19 regarding Dam on the Sutlaj
River by the Chinese. [See Answer
to S.Q. No. 19 in Debates, dated 15-2-

61].

12.11% hrs,
ESTIMATES COMMITTEE
HUNDRED-AND SIXTH REPORT

Shri Dasappa (Bangalore): I beg
to present the Hundred-an‘d-Sixth
Report of the Estimates Committee on
action taken by Government on the
recommendations contained in the
Sixtieth Report of the Estimates Co.m-
mittee (First Lok Sabha) on ‘the. Min-
istry of Transport Communications—
Motor Transport and Miscellaneous.

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SHORTAGE OF CoaL AND COKE IN UTTAR
PRADESH

Shri S. M. Banerjee (Kanpur):
Under Rule 197, I beg to call the
attention of the  Minister of Steel,
Mines and Fuel to the following
matter of urgent public importance,
and I request that he may make a
statement thereon:—

«Acute shortage of coal and
coke in U.P. specially Kanpur.”.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
question of supplies of coal to various
categories of consumers has two main
aspects. On the one hand adequate pro-
duction has to be ensured and on the
other, movement has to be effected
from the producing units to the con-
sumers. In regard to the first aspect,

FEBRUARY 20, 1961 Atiention to Matter of 834

Urgent Public Importance

there is adequate production of coal
today to meet all the consumer needs
in their entirety. Our objective in
the Second Plan was to attain a rate
of production of 60 million tons per
year during the last quarter, of the
Plan period. We are only in the middle
of this last quarter, and I am glad to
inform the House that production has
already exceeded the rate of 60 mil-
lion tons a year. Therefore, when any
consumer is faced with shortages, the
problem really boils down to one of
movement. What makes this move-
ment of coal difficult is that consumers
are spread out in distant areas of our
vast country, whereas production of
coal is concentrated in particular re-
gions where nature has provided coal
reserves. About 75 to 80 per cent
of the entire production of the coun-
try comes from the Bengal-Bihar
fields and the haul from these fields
to the northern, western and southern
parts of the country is quite long,
sometimes exceeding 1,100 miles.

12.14 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

Except for 1 million tons of coal
carried for the Southern Railway by
the sea route and about 2.4 million
tons by road, coal is carried to dif-
ferent parts of the country by rail.
During the last year of the First Plan,
i.e: 1955-56 total tonnage of coal moved
by rail was 35.3 million tons. The
annual quantities of coal moved each
year during the following four years
of the Second Plan were as under;

Year Tons lifted Percentage
(millions) increase
over pre-
vious year.
1956-57 38.2 8.2
1957-58 40.5 6.0
1958-59 43.0 6.2
1959-60 44.6 3.7

During the current year 1960-61 the
tonnage lifted would be 49.5 million
tons representing an increase of 11 per
cent over that of last year.
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2. Within the total capacity for coal
movement indicateq above, the maxi-
mum that the Railways can provide
in the Bengal/Bihar fields is 5,000
wagons per day. This would include
1900 wagons per day in the “above
Moghalsarai” direction. But the
demand for coal movement both in
the overall and in the “above Moghal-
sarai” direction is very much more.
Uttar Pradesh, Punjab, Delhi, Rajas-
than and some centres in Gujarat are
served in the above Moghalsarai direc-
tion. It is relevant to mention that in
1959, the average daily wagon avail-
ability in Bengal-Bihar fields was
4,004. In 1960, it rose to 4,336. In
January 1961, the average was still
higher, being 4,730. In the first week
of February, again the figure ranged
between 4,947 and 5,365. So far as the
“above Moghalsarai” direction is con-
cerned, the average daily figure in
1959 was 1,662 and in 1960 1,734. Re-
cently special efforts were made to step
it up and in January 1961 the average
rose to 1939. During the first four
days of February, it was again near
about 1,900. Unfortunately, as the
House is aware, disturbances occurred
in Jabalpur on February 3, 1961 and
soon thereafter the trouble spread to
a few other places in Madhya Pradesh.
This affected Railways' operations in
important centres. Since the turn-
round of wagons both in the Bengal/
Bihar fields and elsewhere depends on
the return of empties in a smooth and
regular manner from all destinations,
interruption in the normal working of
the railways in the disturbed areas
affected the overall availability of
wagons for the movement df coal and
the total figure in Bengal-Bihar fields
has since the Tth instant fallen to
some extent, the average being only
4,858, The effect was also felt in the
“above Moghalsarai” direction, where
the average has fallen to 1644, As
soon as normal conditions are restored,
it is expected that the overall figures
will reach 5,000 and in the above
Moghalsarai direction 1,900.

3. I in spite of this peneral increase
in wagon availability in 1961 (except
the short set back laterly due to local
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troubles in Madhya Pradesh) consum-
ers find that their needs of coal are
not fully met, it is obvious that the
demand has very much outstripped
the available transport. In a situation
in which the consumer demands are
much ip excess of the supplies, re-
course has to be taken to a system of
priorities in order to ensure that such
important consumers as the Steel
Plants, Railways, Power Houses,
Cement Factories, Engineering Work-
shops and Foundries continue to get
their minimum requirements. Regular
watch is kept on their stock position
and whenever any unit is reported to
be in difficulty, ad hoc arrangements
are made to supply them coal. Some-
times, the Railways themselves allow
coal from their loco stocks being
transferred to important industries, if
an immediate closure is threatened. In
this way, an effort is made to see that
no industry actually closes down for
want of coal. It is also inevitable in
such a situation that low priority con-
sumers like those of brick-burning and
domestic soft coke are the worst
affected.

4. Specific mention has been made
about the shortage of industrial coal
and coke at Kanpur. It is learnt that
the Kanpur Power House has about
30 days’ stock. Only one group of
textile and rayon mills is stated to
be living from hand to mouth in
regard to coal, though that too has not
actually closed down Special arrange-
ments have been made to rush 10
wagons of coal for the cotton textile
mills and 14 wagons for the rayon
mills. Some of the mills at Kanpur
are stated to have more stocks than
they immediately need and arrange-
ments are being made to divert coal
from their stocks as a temporary
measure, to any mills in distress
which may be threatened with closure
for want of coal.

5. A further easing of the transport
situation is expected from Ju'y 1961
onwards when the overall wagon sup-
ply in the Bengal-Bihar region for
movement of coal is proposed to be
stepped to 5,200 per day, which would
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[Sardar Swaran Singh]

result in an increase of 200 wagons
in the above Moghalsarai direction.
In other words, regions served in this
direciion, namely, Uttar Pradesh,
Delhi, Punjab and Rajasthan, ete. will
have the benefit of a movement of
2,100 wagons per day against the pre-
sent 1,900 per day.

6. Since we cannot expect imme-
diately to expand the transport capa-
city by rail to meet in full the vastly
increased demand, we arc considering
alternative modes of transporting coal,
such as increased use of road trans-
port in specified zones, as also other
measures to meet the situation. The
question of moving coal by sea to
coastal States is being considered. The
Raiiways are already moving by sea
some quantities of coal for the
Southern Railway. There is a further
proposal that consumers in the western-
part of India, as in Ahmedabad, need
not transport their coal all the way
from Bengal-Bihar fields, which
means a long haul of 1,100 miles, but
they should switch over completely to
coal from the Central India coal-fields.
The Raiiways and some other users
in areas distant from coal-fields are
also considering increased use of fur-
nace oil, thereby releasing not only
the coal but also the transport that
is at present being utilised for their
own purpose. To accelerate move-
ment by rail, arrangements are in
hand to load block rakes of coal
through bunkers in main collieries and
the scheme of unloading in coal dumps
at suitable centres has been accepted
by some States. Block rake move-
ment in bulk is also being arranged
to the extent possible within the pre-
sent wagon availability. It is hoped
by these measures, consumers in dis-
tant parts will get relief.

Shri S. M. Banerjee: I just want a
clarification. I am very thankful to
the hon. Minister for tracing the
history of coal in India. But since
17th January 1961, no wagon has been
recelved in Kanpur. Yesterday along
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with my hon. friend, Shri Jagdish
Awasthi, I contacted the people con-
cerned. There has been no move-
ment of soft coke,

Mr, Deputy-Speaker: I am afraid 1
will not be able to allow speeches at
this stage.

Shri 5. M. Banerjee: He has not
mentioned anything about soft coke.

I want to know what is happening to
that,

Mr. Deputy-Speaker: If he wants a
clarification by a question, I shall
allow it.

Shri S. M. Banerjee: What about
soft coke? I am told no wagon has
been received by the district authori-
ties in Kanpur,

Sardar Swaran Singh: I learn that
movement has been arranged of this
category of coal also.

Shri T. B. Vittal Rao (Khammam):

He has made a very important policy
statement,

Mr, Deputy-Speaker: Therefore, if
hon Members want to discuss it in
some manner that might be consider-
ed suitable and advisable, they might
proceed accordingly.

An Hon. Member: It might be cir-
culated.

Shri §. M. Banerjee: How many
wagons have been given to Kanpur?

Mr, Deputy-Speaker: How many
questions shall I allow. He should
also appreciate that we cannot have
all questions answered now.

Shri S. M. Banerjee: He should ap-
preciate my difficulty.

Mr. Deputy-Speaker: He has made
a detailed statement and also answer-
ed the hon, Member's question. If a
discussion is required, that will be
seen later,
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Some Hon, Members rose—

Mr. Deputy-Speaker: Order, order.
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Shri S, M. Banerjee rose.—

Mr, Deputy-Speaker: 1 will not
allow more than one question to an
hon, Member.

Shri Braj Raj Singh (Firozabad):
From the statement which has been
made by the hon. Minister, it seems
that more than 5 million tons of coal
are not moved by either mode of
transport. May we know specifically
what arrangements are immediately
being made to move the coal from
the pit-heads, which might be piling
up there—more than 5 million tons of
coal—so that coal production might
not be affected and the industry and
the domestic consumers in the coun-

PHALGUNA 1, 1882 (SAKA) Attention to Matter 840

of Urgent Public Importance

try might not be starved of their re-
quirements of coal?

Sardar Swaran Smgh: 1 share the
anxiety of the hon. Member that steps
should be taken to move the coal so
that the consumers might get it and
production also may not suffer. The
entire statement relates to steps that
arz being taken to size up the situa-
tion with regard to our present
capacity as well as what other steps
can be taken to deal with the
situation.

Shri Braj Raj Singh: He has refer-
red to July. What about March?

Shri Ranga (Tenali): From what
the hon., Minister has said, evidently
some priorities are going to be fixed
and some control iz going to be im-
posed in order to see that according
priorities wagons are made available.
May I know who fixes these priori-
ties? Does the hon. Minister’'s Minis-
try do it or the Railway Ministry
does it, or do they consult the Minis-
tries concerned with the consumers?
For instance, they have given brick
burning a wvery low priority. Again,
for the movement of fertilisers, they
have given a very low priority. Who-
will set right such discrepencies?

Sardar Swaran Singh: Priorities are
fixed after consulting the user Minis-
tries and also taking into account the
transport capacity. 1 can place at
same suitable time a list of these
priorities on the Table. If hon.
Members could suggest that any of
the items which is at the moment en-
joying a higher priority could be
stepped down in favour of something
which is below, I would be prepared
to consider that. The detailed list of
priorities has been fixed after taking
into consideration the industrial re-
quirements and after fully consulting
the user Ministries like the Railways,
Irrigation and Power, Works, Housing
and Supply and other Ministries,

Shri Ranga: House-building is a
most important industry.

Mr. Deputy-Speaker: Order, order.
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Shri T. B. Vittal Rao: While in
Singareni we have got 70,000 tons
which could not be transported, be-
cause wagons are not available in the
same region, near about 60 miles from
there, tobacco barons are closing
‘down their factories for want of sup-
plies of coal,

On the one hand, the hon. Minister
said that we have not reached the
Plan target with regard to coal; on
the other, he says there are no trans-
port facilities. Now he says that the
industry should switch over to fur-
nace oil involving expenditure of
foreign exchange. I do not know
how we can reconcile all these state-
ments,

Sardar Swaran Singh: Omne is the
question of argument. We can dis-
cuss in greater detail the reconcilia-
tion I have attempted to make. On
the specific point of information
which he gave, that there are some
pit-head accumulations in the
Singareni colliery, I would request
the hon. Member to use his influence
with the Unions and with others to
take to Sunday loading....

Shri T. B, Vittal Rao: That is abso-
Tutely wrong.

Sardar Swaran Singh: Sunday load-
ing has been introduceq in the Bengal-
Bihar area and other areas. If the
overall wagon availability is small,
‘there should not be any strong objec-
tion to Sunday loading. If Sunday
loading is there in addition to the
normal loading, the position will ease
to a very large extent.

Some Hon., Members rose.—

Mr. Deputy-Speaker: Order, order.
1 cannot continue it for indefinite
period. After a Call Attention
notice, no questions are normally
allowed on the statement made in
reply. But because many hon. Mem-
bers showed concern, I have allowed
so much. Now nothing more is
-allowed.
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Shri Braj Raj Singh: When ghall
we have a discussion?

IM.r. Deputy-Speaker: That is a
different thing. If he gives notice
for a discussion, that would be con-
sidered,

Shri T. B, Viital Rao: We are not
allowed to move adjournment motions
and we are not allowed to ask ques-
tions. This goes on like this.

Mr, Deputy-Speaker: Order order.
The Call Attention notice was allow-
ed. A detailed statement has been
made. I have allowed about ten
questions. Now I do not know what
further I can do. Ig it the desire of
Members that we should continue
with this for about an hour from now?
Unless they make a motion and some
time is allotted to it, how can we
continue like this?

Shri T, B, Vittal Rao: Our adjourn-
ment motion is disallowed.

Mr. Deputy-Speaker: How can that
be allowed?

Shri T. B. Vittal Rao: The question
is of public importance,

Mr. Deputy-Speaker: Order, order.
This is not the proper subject for an
adjournment motion (Interruptions),
I have not ruled it out because that
was not specific. Hon. Members may
have many specific guestions to ask.
But now I must proceed to the next
business. I am very sorry I cannot
go beyond this,

Shri Braj Raj Singh: I only wanted
to know....

Mr. Deputy-Speaker: I have re-
quested the hon. Member not to ask
further questions. But he is doing
the same thing again.

Shri T. B. Vittal Rao: The country
is suffering.

Shri Braj Raj Singh: You had
agreed in the Committee that a no-
day-yet-named-mentioned motion
shall be discussed. You wanted the
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convenience of the Minister. He is
here. The subject is very serious. He
is not able to move coal.

Mr. Deputy-Speaker: If the hon.
Member has to settle with the Minis-
ter directly, he can do that,

Shri Braj Raj Singh: Through you.

Mr. Deputy-Speaker: If any motion
nas to be moved, notice has to be
sent to the Speaker. He might pro-
ceed in the proper manner.

Shri Braj Raj Singh: It is already
admitted.

Mr. Deputy-Speaker: Then what
has he to ask me or of the Minister
directly at this moment? If it is al-
ready admitted, it will come up in
the normal course.

Shri Braj Raj Singh: I wanted only
his convenience. You had agreed
that if the Government agreed, the
motion could be discussed as early as
possible.

Mr. Deputy-Speaker; But is this the
manner in which the hon, Member
should pti questions as to whether
the Government agrees to it or not?
We have selected these motions and
they would go to the Government and
‘Government would select them. The
hon. Member would be better advis-

ed to contact the Minister of Parlia- -

mentary Affairs and ask him to put it
as the first one.

Shri Reddy.

12.31 hrs,
ELECTION TO COMMITTEE
RAJGHAT SaMapHI COMMITTEE

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): Sir,
I beg to move:

“'1“hat in pursuance of sub-
sections (1)(d) and (4) of Section
4 of the Rajghat Samadhi Act,
1951, the members of Lok Sabha
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do proceed to elect, in such
manner as the Speaker may
direct, one member from amongst
themselves to serve as a member
of the Rajghat Samadhi Com-
mittee vice Shrimati Sucheta
Kripalani resigned from Lok
Sabha.”

Mr. Deputy-Speaker: The question
is:

“That in pursuance of sub-
sections (1)(d) and (4) of Section
4 of the Rajghat Samadhi Act,
1951, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, one member from amongst
themselves to serve as a member
of the Rajghat Samadhi Com-
mittee wvice Shrimati Sucheta
Kripalani resigned from Lok
Sabha.”

The motion was adopted.

12.32 hrs.

TWO-MEMBER CONSTITUENCIES
(ABOLITION) BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further clause-by-
clause consideration of the Bill to
provide for the abolition of two-
member parliamentary and assembly
constituencies and for the creation
of single member constituencies in
their place.

Shri A. P, Jain (Saharanpur): Mr.
Deputy-Speaker, Sir, you will re-
collect that the consideration of
clauses 3 and 6 was held over the
other day. In regard to those clauses
I had moved a number of amend-
ments which are printed as Nos. 45,
46, 47, 48 and 49 in List 13. Al-
though the principle of those amend-
ments was good, but because some of
the Members of Parliament belonging
to the Scheduled Castes have enter-
tained certain doubts regarding them
and are opposed to them, in deference
to their wishes I propose to seek the
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permission of the House to withdraw
those amendments.

The Minister of Law (Shri A, K.
Sen): Except amendment No, 48, I
think,

Shri A, P. Jain: If the hon. Minis-
ter wants to move any one of them
he may do so. But, so far as my
amendments are concerned they are
all connected.

Shri A. K. Sen: I speak of the
amendment relating to the case in
which figures are available.

Mr. Deputy-Speaker: If these
amendments are withdrawn then
amendments to these also go ouvt.

Shri Chintamonj Panigrahi (Puri):
What about the Law Minister? He
accepted those amendments,

Shri A, K. Sen: I said we shall be
prepared to consider if they were
moved. (Interruption).

Shri A. P, Jain: The House has not
accepted.

Mr. Deputy-Speaker: It is the
House that must be prepared to ac-
cept,

Shri Tangamani (Madurai): I wou'd
like to know what the view of Gav-
ernment is

Shri A. K. Sen: The view of Gov-
ernment is not to force Shri Jain to
move his amendment. (Interruption).

Mr. Deputy-Speaker: When these
are not moved the position is gquite
clear; the amendments to those
amendments also go along with them.

But, so far as this clause is concern-
ed.. .

Bhri Tyagi (Dehra Dun): There are
other amendments.
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Mr. Deputy-Speaker: There are
oither amendmz=nis, certainly. 1
think Shri Tyagi wants to move
some,

Shri Tyagi: Yes, Sir. I have my
amendment No. 56. I beg to move:

Page 2,—after line 16, add—

“Provided that a two-member
Parliamentary Constituency shall
be so divided into single-member
Constituencies that the existing
boundaries  of the Assembly
Constituencies compriseqd therein
as mentioned in the Delimitation
Order, 1956, are, as far as practi-
cable, kept intact.

Provided further that within
the two single-member Parlia-
mentary Constituencies so creat-
ed, Assembly seats for Scheduled
Castes and Scheduled Tribes wiil
be reserved only within that Par-
liamentary Constituency where
no seat has been reserved for
Scheduled Castes and Scheduled
Tribes.” (56).

This amendment pertains to the
division of the constituencies. As
the House has now chosen to consider
it in detail, I suggest that a proviso
might be added at the end of the
clause 3, which reads:

“Provided that a two-member
Parliamentary Constituency shall
be so divided into single-member
Constituencies that the existing
boundaries of the Assembly
Constituencies compriseq thersin
as mentioned in the Delimitation
Order, 1956, are, as far as practi-
cable, kept intact.”

The second part of my amendment
is to add another proviso to the
effect:

Provided further that within
the two single-member Parlia-
mentary Constituencies so creat-
ed, Assembly seats for Scheduled
Castes and Scheduled Tribes will
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be reserved only within that Pui-
liamentary Constituency where
no seat has been reserved for
Scheduled Castes and Scheduled
Tribas.”

1 have just to say a few words in
respect of this amendment. My
amendment is only a clarification and
makes it easy for the Minister and
for the Election Commissioner—the
prozess of bifurcation of the consiitu-
encies. I was one of the members of
the Advisory Committee when the
constituencies were initially carved
out, I know the prccedure adopled.
We first carved out the Assembly
constituencies according to the pro-
portion o voters in each district.
Afier these Assembly constituencies
were carved out, thenm we saw
how  many of these  constitu-
encies had higher concentraticn of
Scheduled Castes and Scheduled
Tribes. Then we joined 5 rr 6 con-
stituencies to make one Parliamentary
constituency, we just drew the line
round the 5 contiguous constituencies.
When a double-member corstituency
was created, we just joined the two
neighbouring constituencies of Parlia-
ment and made them a double-mem-
ber constituency.

Now, what I want to emphasise is
that we can reverse this procuss.
When we divide the double-member
constituencies into  single-member
ones, we need noi break tho Assem-
bly constituencies which arz involv-
ed. Supposing, in my State there
is a double-member constituency. In
each there are 10 Assembly constitu-
encies. What I -would  advise,
through this amendment, thie Eleec-
tion Commissioner to do is noi to
break the Assembly constituercies at
all, He may keep them intact and
he may draw a dividing V'ne belween
5 on one side and 5 on the other
Thesa constituencies have already
been carved out; he need not break
them; they may remain as such. He
may just draw the dividing line
which would be a very easy task and
which would not affect anybody.

I will read what the Election Com-
mission has said:
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“In view of the fact that every
parliamentary constituency would
invariably comprise of an in-
tegral number of Assembly con-
stituencies, the Commission aiso
felt that it would be more con-
venient to delimit the Assembly
constituencieg first and tc delimit
the Parliamentary constituencies
thereafter by grouping together
the requisite number of Assembly
constituencies.”

S0, the Parliamentary constituene-
ies came into existence Ly the pro-
cess of just combining or grouping
the requisite number of Assembly
constituencies contiguous to one an-
other. So, I propose that when we
break the double-member constitu-
encies into a single-member constitu-
encies, we may just reverse the
process. They may keep the State
constituencies intact and draw a line
roundabout the boundaric: of the
State constituencies so tha: one block
of 5 may remain in one constituency
and another block of 5 may remain
in another constituency. That pro-
cess will be easy and less controver-
sial. That is the first part of my
amendment,

By the second part I have suggest-
ed that—

“within the two singlc-member
Parliamentarv Constituencies so
created, Assembly -eats for Sche-
duled Castes and Scheduled
Tribes will be reserved oaly with-
in that Parliamentary Constitu-
ency where nop seat has been
reserved” for Parliament.

I had said that it will be a colossal
and difficult problem and perkaps
the whole thing may be questioned
in a court of law. I still sincerely
feel that it will have a very bad poli-
tical repurcussion if by means of this
measure we deprive about 5 crores and
30 lakhs of people from their inherent
right of citizenship, the right of repre-
senting  themselves and offering
themselves as candidates for assem-
blies and Parliament. Adult franchise
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means not only the right io vote but
also the right to offer oneself as a
candidate. It offends the better of
the two rights and therefore a lot of
resentment would be created. I had
said yesterday that 80 per cent. of
the non-scheduled Caste population
voters in that constituency get de-
prived of their right of representa-
tion. That being so, my amendment
says: do not deny them the parlia-
mentary and the assembly constitu-
encies both together. The parlia-
mentary constituency has to be =plit
into two and one of them will ke
reserved. In such a case, the seats
for the assembly within that reserv-
ed area should not be reserved.

Shri Surendranath Dwivedy (Ken-
drapara): You want to deprive them
of these seats?

Shri Tyagi: I want to have a com-
promise so that a senior politician
who has been nursing his home con-
stituency, when denied the benefit of
offering himse!f as a candidate for
Parliament from his constituency can
offer himself as a candidate to the
assembly from the same constituency.
It will be in the best interest of the
country if seats are reserved in this
manner. If a parliamentary constitu-
ency is reserved, the assembly con-
stituencies within may be left as un-
reserved. Let us not deny every
voter there the right of representa-
tion in both the places. If that is
done, they will not violently react.

Shri A, K. Sen: I am afraid it will
not be possible for me to accept the
amendments proposed by Shri Tysgi.

Shri Tangamani; There are also
other amendments moved already. I
request the hon. Minister to address
himself to them also.

Shri A. K, Sen: L=t me deal one by
one. I can assure Shri Tangamani
that there will be no discrimination
in the matter of non-acceptance. Shri
Tyagi's amendments would have the
effect of throwing cpen zll the con-
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sil I.uencies, more or less
other than the reserved
encies,

Shri Tyagi: No, Sir. T am talking
of the double member parliamentary
constituencies alone; 1 4o not go
beyond that.

Mr. Deputy-Speaker: Then the con-
centration of Scheduled Castes so far
as the assembly constituencies are
concerned shall have to be ignored.
If the concentration in an Assembly
constituency of a pariiamentary con-
stituency is not as big, or is as big or
even bigger than the one in the
general constituency, the hon. Shri
Tyagi says that so far as reservation
for the assembly is concerned, it must
be done in the general constituency,
even though the concentration may be
more in the Scheduled Caste
constituency.

virwally,
constitu-

Shri Tyagi: What you say is true.
That is the interpretation. I am pre-
pared to forego that; I do not insist
on concentration in this matier be-
cause basically the whole area of the
double member constituency of Par-
liament was considered to be com-
paratively more concentrated than the
rest of the area in the disivict.

Shri A, K, Sen: If th: hon. Mem-
ber had listened to me, he would
have appreciated my pomt.

Shri 8. N. Ramaul (Mahasu): Sir,
on a point of order. I rad also
given an amendment to this Bill and
I do not know whether it has been
accepted or not,

Mr, Deputy-Speaker: [z that a point
of order? He should try to find it
out at the proper momeat from the
proper officers.

Shri A. K. Sen: As I said, it would
throw open the other constituencies
also because Shri Tysgi wants to put
in this rider: do mnot Dbifurcate a
double member parliamecntary con-
stituency if it also leads to a bifurca-
tion of a double member assembly
constituency. He envisages a position
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where within a double member par-

liamentary  constituency is  2also
inciuded a double member
assembly constituency. First

of all, we have noi uptill
now come across any such consti-
tuency. But assuming there is, what
would it mean? It would mean that
to bifurcate an assembly constituency
we cannot bifurcate the parliamentary
constituency or wvice versa. As a
result other constituencies will have
to be touched and it will mean deli-
mitation, again throwing open the
other constituencies. That is exactly
what I was trying to explain. If
there is to be this bar, it will auto-
matically encroach upon other consti-
tuencies and that is a thing which we
cannot possibly accept now. That is
to be left again for the next delimita-
tion commission. After all the reserv-
ed seats must go where there is the
largest concentration. On the last
occasion, care was taken to see that
where a parliamentary seat was
reserved, the assembly seat within
that parliamentary constituency was
not reserved at the same time.

Shri Tyagi: No, no. As a rule it
was reserved within the parliamentary
constituency on account of the con-
centration. I was there; I know it for
a fact.

Shri A, K, Sen: Even if it was, then
it was for a very good reason, as he
says, the concentration of Scheduled
Caste population. If Shri Tyagi's
formula is accepted, it would mean
shifting it on to an area where there
is no concentration or very little con-
centration. In any event, it would
encroach upon another constituency
and for this reason we cannot accept
this amendment.

Shri Tyagl: What about the first
part of my amendment where I say
that while bifurcating the  double
member constituency into single ones,
the boundaries of the assembly consti-
tuencies may be kept intact.

Shri A. K. Sen: That was one
consideration mentioned in clause 8
and so it is redundant. That is the
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whole scheme and there ijs no ques-
tion of touching the geographical
boundaries of the existing consti-
tuencies.

Clause 3 (a) says that al] the single
member constituencies shall, as far as
practicable, be geographically com-
pact areas and in delimiting them re-
gard shall be had to physical features,
existing boundaries of administrative
units, facilities of communication and
public convenience. Now, I do not
know which are the other amend-
ments of Shri Tangamani.

Mr. Deputy-Speaker: Nos. 39, 40 and
41,

Shri A, E. Sem: With regard to
amendment No, 39, I have already
answered the point, and Shri Tanga-
mani was right when he said that I
was going to ignore it. In fact, I said
that there was no question of setting
up a Delimitation Commission both
for the purpose of effectiveness as also
for the purpose of expeditious disposal
of this matter. As I said, the Delimi-
tation Commission would take at least.
a couple of years to do this work, and
even if it did take a shorter time, it
would not do anything more than
what the Chief Election Commissioner
does.

Shri Punnoose (Ambalapuzha):
Then, what better work can be done
and steps taken by the Election Com-
mission towards this end?

Shri A. K. Sen: It is begging the
question. What better work can be
done by the Delimitation Commission
than to apply the test laid down in
the Act itself? The test s, geo-
graphical compactness, larger con-
centration, and then the bifurcation
of the existing constituencies. As I
said, the larger question of selecting
was done or dealt with by the last
Delimitation Commission. They fixed
up which would be the reserved con-
stituency both for the assembly elec-
‘tions and for parliamentary elections.
With regard to the constituencies
selected by the Delimitation Com-
mission, we are bifurcating them, and'
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biiurcating them with reference to
absolutely rigid and objective tests
laid down by the Act itself, namely,
geographical compactness, exis‘ence of
lines of communication and  larger
concentration cf Scheduled Castes,

So, I do not think, for this work
which is more or less administrative,
namejy, actually applying the test laid
down in the Act itself, it will at all
be profitable to set up a high power-
-ed commission like the Delimitation
Commission, with a Supreme Court
judge and a high court judge, especial-
ly when there are hardly those im-
portant factors tc be dealt with as

they have to under the Delimitation
Act.

With regard to amendment No. 41,
this again is not a feasible proposi-
tion, because, first of all, you have to
demarcate the reserved constituency
and in demarcating it, vou cannot take
only a'l the wvoters who would be
ultimately registered in that area.
You will have to teke the pcpulation
which is going to be represented, and
you have to take, therefore, the cen-
-sus figures to find out which particular
part has a larger concentration of
the Scheduled Caste population, It is
not a question of finding the voters
-only in that area. It is the population
which is of greater importance.

Shri Panigrahi: I want a clarifica-
“tion. What is the percentage?

-
by

Shri A. K. Sen: Larger concentra-
“tion.

Shri Pan‘grahi: What is the percent-
-age?

Shri A, K. Sen: It is not a guestion
-of percentage. The language is quite
clear. If one is 98, and the cother is
100, the area with 100 will be chosen.

Shri Panigrahi: According to the
census figures of 1951 we did not get

‘the published figures for the polling
‘stations.

Shri A, K. Sem: It is available.
Possibly they were not published.
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But the figures are available with the
Chief Election Commissioner thana-
wise. That is my information.

Shri Panigrahi: It is not published.

Shri A, K, Sea: If it is not publish-
ed, it does not matter. If anyone
wants the figures, he can have them
from the Chief Election Commissioner.
The publication of thana-wise figures
for the whole country may not be
feasible, but whoever wants the
figures for the purpose of contesting
the allocation, may at once get them
from the Chief Election Commissioner
and I shal]l see that whoever, either
here or from the State Assemblies,
wants those figures will be given those
figures, I have no doubt that the
Chief Election Commissioner will hear
all the parties who want to make
themselves heard. This goes without
saying.

Shri Basumatari (Goalpara-Reserv-
ed-Sch. Tribes): I want to have one
clarification. With regard to the
reserved constituencies for the tribals,
there are nine seats, in Assam. Out
of the total seats, which number 18,
nine are general seats and nine for
the tribals. I want to know whether
al] these reserved seats for the tribals
will fall under the parliamentary con-
stituencies, because, under the pre-
sent law, concentration of population
must be there.

Shri A. K. Sen: The formula is very
easy to comprehend, instead of going
into complications. It is a simple one.
Take the existing double-member
constituency, whether parliamentary
or of the local assembly. Divide it
Take that part which gives a greater
concentration of the Scheduled Casteg.
1 do not see any difficulty in this, if
we have the figures of the population
in the respective areas.

These are my submissions on these
amendments and I submit that these
amendments be rejected.
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There is one amendment of Shri
A, P. Jain which we are willing to
accept. In fact I said so the other
day. I think it is amendment No. 48
which seeks to substitute “latest
sensus of which figures are available”
for “census held in 19517

Shri Panigrahi: How can it be
possible?

Shri A, K. Sen: If the figures are
available.

Shri Panigrahi: There must be a
uniform basis.

Shri A, K. Sen: Since he is not
pressing it, we had better leave it.

Shri Bangshi Thakur (Tripura-Re-
served-Sch, Tribes): This particular
clause refers to parliamentary and
assembly constituencies. What about
the Unier territories? There is no
mention about them. Is there no
reservation as far as the Union ter-
ritories are concerned?

Shri A. K. Sen: The hon. Member
is speaking of territorial councils. For
the Union territories, the parlia-
mentary constituencies would be
divided, but poszibly, what the hon.
Member iz thinking of is about the
territerial councils. We have no idea
of dividing the territorial council seats
by this present Bill.

Shri S, N. Ramaul: What about my
amendment, Sir?

Mr, Deputy-Speaker: It has not
been moved., Now, I was waiting for
hon. Members to stop having separate
discussicns in the House. I am afraid
hon. Members are losing distinction
between the Central Hall and this hall.
Here, it i= only one Member who can
speak and the discussion can be only
on one subject and the others have
to listen. But I find there are sepa-
rate discussicns going on among diffe-
rent groups. That ought to be done
in the Central Hall and not here. I
requested hon. Members not to do it
here, twice or thrice. But I have not
been heard. Shri A. P. Jain has ask-
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ed for permission to withdraw his
amendment Nos, 45, 46, 47 and 48, I
suppose he has the necessarv permis-
sion.

Amendments Nos. 45, 46, 47 and 48
were, by leave, withdrawn.

Mr, Deputy-Speaker: Shall I put
the cther amendments to the vote of
the House?

Shri Tangamani: My amendment
No. 39 may be put separately.

Mr. Deputy-Speaker: Yes; the ques-
tion is:

Page 2, line 1, after “shall”
insert

“through Delimitation Commis-
sion appointed for the purpose.”
(39).

Those for the motion may say
“Ayer

Some Hon. Members: Ave.

Mr. Depuiy-Speaker: Those against
the motion may say “No”

Several Hon. Members: No.

Mr. Deputy-Speaker: I think tho
Noes have it

Shri Tangamani: The Ayes have it

Mr. Deputy-Speaker: Let the lob-
hies be cleared.

13 hrs.

Shri T, B, Vitial Rao (Khammam):
The bell is not ringing, The Members
will be in different rooms. They may
be in the committees or in the library
rooms.

Mr. Deputy-Speaker: When the bell
is not ringing and i1 cannot be rung,
we have no other choice than to re-
quest the Whips that they might col-
lect the Members of their party.
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1 shall now put Shri Tangamani's
amendmert No. 39. The question is:

Page 2, line 1, after ‘“shall”
insert—-

“through Delimitation Com-
missicn appointed for the pur-
pose”. (39).

The Lok Sabha divided.

Shri Naushir  Bharucha (East
Khandesh): The bell is not working.

Mr. Deputy-Speaker: That I have
already informed the House.

Shri Tyagi: You may ask those in
favour to stand in their seats

Mr. Deputy-Speaker: 1 d~ not think
Shri Tangamani would press it so
much.

Shri Tangamani: T am pressing it.

Mr, Deputy-Speaker: Those hon.
Members who are for ‘Ayes’ may
kindly wise in heir sects, Their
names will be recorded. Those who
are in favour are Shri S. A. Dange,
Shri A, K. Gopalan, Shri H. N.
Mukerjee, Shri T B. Vittal Rao, Shri
Tangamani, Shri Chintarmoni Pani-
grahi, Shri Tridib Kumar Chaudhuri,
Shri Msahanty, Shri Parulekar, Sari
Punnoose, Shri Vasudevan Nair and
Shri Warior.

Shri Mahanty (Dhenkanal): Tt is
not a proper division, because the
bell has not been ringing.

Mr. Deputy-Speaker: If he can
point out a definite rule, T shall cun-
sider it, I have got before me the
rules and I have not becn able to .ay
my hands on any such rule.

Ch. Ranbir Singh (Rohtal }: He has
already voted.

Shri T B. Vittal Rae: I have also
not been able to lay my finger on the
rule, but over and above that, there
is a tradition and practice that has to
be obse-ved.
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Mr. Deputy-Speaker: At least no
point of order can be raised on this
point *hat the bell has not rung. That
we ought to be clear about. There is
no pnin* of order about that We
have talen the serse of the House,
and the names of those hon. Members
who arc in favour of the amendment
have alsg been ‘ceorded. If hon,
Members can point cut to any parti-
cular reference, certainly I shall look
into it.

Shri Naushir Bharucha: When the
House ha: been ecnsistently acting
according to a practice, suddenly to
depart from that practice would not
be correct. Not that it is going to
make any difference to the division,
but when the House has followed a
persistent course of conduct. it should
not be deparied frown it unless every-
body has had infermation of it im
advance.

Mr, Deputy-Speaker: Is he referring
to the time?

Shri Naushir Bharucha: Apari from
the time....

Mr. Deputy-Speaker: I have follow-
ed his peint, The division commene-
ed before 1 p.m. and if it has gone on
beyond that it does not amount to a
breach of the convention that no
division will be held h~tween 1 and
2:30 pm. We would nct have depart-
ed from the procedure that we have
been following consistently bug for
our helplessness.

Shri Chintamoni Panigrahi: Was the
bell not tested?

Mr. Deputy-Speaker: It is not the
intention to depart from the practice
that we have been following. That
shall be followed in future as well
But whal was not within our reach,
we could not help. Therefore, I have
resorted to this. As the hon. Member
has admiited, it would not make any
difference. If there had been  any
proximity or nearness batween the
two sides cf the division, certainly I
would not have resorted to this.
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Those agrinst may kindly rise in their
seats. There is a pre-ponderating
majority. The ‘Noes’ have it.

The motion was negatived.

Mr. Deputy-Speaker: I shall now
pat the other amendments Nos, 41, 42,
13, 21, 10, 11, 24 and 56 to the vote
of the House.

Amendments Nos. 41, 42, 18, 21, 10, 11,
24 and 56 were put and megatived.

Shri Tyagi: On a point of order.
These amendments vary from each
other and if a Member were to vote
for one and against arother, he can-
nct at the same time say ‘Aye’ and
‘No’ at the same time.

Mr. Deputy-Speaker: But he ought
to have pointed out that he wanted
a particular amendment to be put se-
parately. That is what I asked be-
fore and Shri Tangamani pointed out
that his amendment No, 39 may be
put separately. Therefore, I allowed
it. If any other hon. Member had
desired, I would have done the same.

Shri Tyagi: My point of order is of
a wider nature. The procedure, 1n
my opinion, is inconsistent with the
requirements of the proceedings of the
House. I feel every amendment must
be judged on the merits and all these
amendments could not be properly
clubbed together. There is no such
provision in the Rules of Procedure
which allows these amendments  of
varying nature to be clubbed tcgether.

Mr. Deputy-Speaker: 1 think th2
hon. Member will realise that it is only
a formality that we just perform at
this moment. Hon, Members are
aware of it and thev are not very
particular that their amendmeants
should be put separatelv. 1 agree
with him that seriously if an  hon.
Member wants to have a division, we
cannot have it because one amend-
ment may vary from the other. But
when we take the sense of the House
that none of these amendments is
g-ing to be accepted, we only under-
go the formality that all be accepted
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Technically he is quite right; I have
nc objection or quarrel with him. I
agree with him that when all are put
together, if any hon. Member wants to
vote for a particular amendment, he
has no opportunity. If that is pointed
out, certainly I shall put that amend-
ment separately.

The question is:
“Tha* clause 3 stand part of the
Bill.”
The motion was adopted.

Clause 3 was added to the Bill.
Clause 6.— (Special provision for
Gujarat; amendment of
section 19 of Act 1II of
1960).

Mr. Deputy-Speaker: There is only
amondment No. 49 moved by  Shri
A. P, Jain. I hope he has the neces-
sary permission to withdraw it.

Amendment No. 49 was, by leave,

withdrawn.

Mr. Deputy-Speaker: The question

is:
“That clause 6 stand part of
the Bill”.
The motion was adopted.
Clause 6 was added to the Bill.
Clause 1.— (Short title).
Amendment made:

Page 1, line 4, for “1960” substitute
“1961”  (5)

(Shri Hajarnavis)

Mr. Deputy-Speaker: The question

is:

“That clause 1, as amended,

stand part of the Bill”.
The motion was adopted.

Clause 1, as amended, was added to the
Bill.
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Enacting Formula
Amendment made:
Page 1, line 1,—
for “Eleventh Year” substitute
“Twelfth Year”. (4)
(Shri Hajarnavis)

Mr. Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, and the Long Title stand
part of the Bill”.

The motion was adopted.

The Enacting Formula, as amended,
and *he Long Title were added to
the Bill.

Shri A, K. Sen: I beg to move:

“That the Bill, az amended, be
passed.

Mr. Deputy-Speaker: Motion moved.

“That the Bill, as amended, be
passed.”

Shri Tyagi: Although the House
has now agreed to the passing of this
Bill I must sound again a word of
warning that it will have a very bad
repercussion on the country, because
millions of people will be denied the
benefit of offering themselves as can-
didates from various constituencies
which are reserved. I feel that we
will also lose that semblance of joint
electorate because it might create bit-
terness among the electorate. I am
sorry to note that the House has not
agreed to refer this matter to politi-
cians. There are thousands of politi-
cians whose seats will be affected one
way or the other. I still hope that
even after this Bill is passed, the hon.
Minister might at least agree to post-
pone bringing it into effect until the
next elections. Let the next elections
g0 smoothly on the basis of status quo
so that there will be least disturban-
ces.

The present position allows the
leaders of Scheduled Castes to stand
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from constituencies even far beyond
their residence, thereby enabling them
to come from any corner of the State.
Now, after this reservation, because
80 per cent of the non-Scheduled
Caste peopie will not be permitted to
contest seats in the reserved constitu-
encies—there is already some little
bitterness created among them—
suppose any political party, be it
Communist, Congress or any other,
wants to bring a deserving leader from
outside the district to stand in that
constituency, the electorate will say
“You have denied us our right of
representation; we cannot offer our-
selves because 80 per cent of us have
been disqualified to offer as candidates.
Now are there no Scheduled Castes
in my constituency? Let us, at least
for the pleasure and pride of sending
one from our own constituency, put
up a local man.” So outsiders will
be difficult to get elected from these
constituencies now. It will be terri-
ble if we cannot send real reformers
of Scheduled Castes through these
consti‘uencies If the real leaders of
Scheduled Castes are denied the right
of representation, they are denied the
right of representing. Scheduled
Castes, where shall we be?

I am afraid it may not b2 possible
for the Election Commissioner to re-
serve a constituency which is the
home constituency of a big leader
among the Scheduled Castes. Take
my friend, Shri Jagj'van Ram. It is
lucky he is coming from a reserved
constituency. But suppose there is no
concentra‘tion of Scheduled Castes
there and his home constituency is
not reserved. He will have to go out-
side. As he is a popular leader, it is
not very difficult for him to get elect-
ed even from a general seat, and I
will welcome that. But there will be
resentment from the reserved consti-
tuency. They will say “Now you have
come forward to contest from our
constituency. We will ask a Schedul-
ed Caste resident of our own consti-
tuency to contest the seat”. That will
create d'fficulties. The leaders of
Scheduled Castes will have to face this
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difficulty after this Bill comes into
operation. I am sorry the House has
rejected my amendment.

According to my proposal if a can-
dida'e were denied the right of con-
test ng the seat for Parliament he
could satisfy himself by offering from
the very same constituency for the
As:embly seat at least. But, under
the present Bill, you say “Nao, in that
constituency you cannot stand because
you are a non-Scheduled Caste. You can
stand neithey for the parH tary
nor assembly seat from thcrems
making a humblesSuggestion that i
case of double member cons:jtuenci,eg
vou r:serve the parliamentary seat on
one side and the assembly seat on
the other so that cvery politician will
have some avenue left. Then the
Scheduled Cas'e candidate could have
the benefit of coming to a little com-
promise with the non-Scheduled Caste
candidate in the constituency by say-
ing “I will be helpful to you in the
Assembly; you be helpful to me for
the Parliament”. Such combinations
are made every time during the elec-
tion. Those who have any practical
experience of fighting elections will
realise that such type of combinations
are made, especially within parties
or among independent candidates
during the elections. If the candidates
do not do that, at least the electorate
will do this because it is gainful to
both sides. Now the Scheduled Caste
people are being deprived of that
little benefit also.

My fears, therefore, are that it will
against the interests of the Sche-
duled Castes generally. It might
create some type of unpleasantness
between two classes, it will be ten-
dentious and it will create class con-
sciousness. If it is allowed to sepa-
rate, then Scheduled Caste people will
always feel that their real leaders
do not get elected. If there ig bitter-
ness among the Scheduled Castes and
non-Scheduled Castes in that consti-
tuency then the non-Scheduled Caste
people will vindictively send a man
who is not popular among the Sche-
duled Castes. They will say “All
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right, your popular man will not be
allowed to come; we, 80 per cent
people, will send a man who is not
popular among the Scheduled Castes”.
How can we cay that he is a represen-
tative of the Scheduled Castes? He
must fall in line with the electorate.
So, the poor Scheduled Castes, for
whose protection all this is conceived,
there may be occasions when they
will remain deprived of their real
leaders and will be forced to adopt
leaders to the liking of the non-Sche-
duled Castes. In other words, the
Scheduled Caste leaderg will be nomi-
natcd by the non-Scheduleq Caste
people. This is very unnatural and
will affect very adversely the vote of
Scheduled Castes.

So, I still plead with the Minister
that he may agree to postpone the
implementation of this Bill. It will
also meet the other point for by that
time the Delimitation Commission will
come into existence and it will go into
this matter. That is all I can appeal
at this stage.

Some Hon. Members rose—

Mr, Deputy-Speaker: We have al-
ready exceeded the time limit very
much. I gave an opportunity to Shri
Tyagi because he was particular of
pressing his view point. All right, I
will give five minutes to each hon,
Member.

Shri D. C. Sharma (Gurdaspur): I
am afraid, I do not want to speak on
the Bill.

Mr. Deputy-Speaker: Is he speaking
on some different matter?

Shri D, C. Sharma: I would not like
to retain the status quo. I think we
are living in a changing world and,
in this changing world, many social
and economic changes have to take
place in spite of the warning, pro-
phesy and forboding of some of
those persong who are very conserva-
tively inclined and who cannot easily
shake themselves away from the past.
I think this Bill is in tune with the
changing force of economic and social
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climste of our country. I, therefore,
welccme this.

Aft:r all, double-member constitu-
encies was a working kind of com-
promise that the so-called class Hindus
arrived at with the so-called Sche-
duled Caste Hndus. It was a kind of
compromise which was done to over-
come the prejudices which were in-
herent in the situation for a long
time. That compramise was for a
very shart time. Now we tnink the
tmes hav: changed and we want to
have a different kind of practical com-
promise and I think this is a com-
promise we have arrived at. In this
we want the Scheduled Caste people
to stand on their own rights. We
want to tell the so-called caste H' ndus
that they will be ably represented by
Scheduled Caste men even though the
Scheduled Castes may comprise only
20 per cent of the pcpulation in the
constituency and this will be a tri-
bute, not a concession, to the ability
and wisdom of the so-called Sche-
duled Caste persons. This will be
something in the nature of, I should
say, a generous gesture on the part of
the so-called caste Hindus. After all,
representation is not based on caste
considerations. Representation is
based on ability, upon merits and
upon such other things. 1 find that
some of the so-called Scheduled Caste
people are as able as any body else.
Therefore, the so-called caste-Hindus
will feel happy that they are being
represented in the Assembly or Par-
liament by some of the persons of the
Scheduled Castes who are able and
meritorious, who will fight not only for
themselves, but would fight for their
cause also. I think this Bill would
lead to the abolition of the barriers
which have existed between two sec-
tions of Hindu society, the so-called
caste Hindus and the Harijans. I
think this will be a step in the right
direction.

Another point that I want to make
is this. It is wrong to say that all the
caste Hindus will combine to wvote
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down a popular figure. I do not think
the caste H'ndus have that power.
Fortunately or unfortunately, the
caste Hindu; cannot combine. There-
fore, there is no danger of & popular
Har jan leader being d feated. I am
sure that as it has been happening
in the past, it will happen in the
future *hat a Harijan leader w’ll be
elected who has some kind of a pull
with the public. T do not think the
caste H ndus will form a kind of a
regitive union and vote down a gen-
tleman who deserved their vote on
merits.

It is said that this Bill gives us the
rght to votz, but it does not give us
the right to choose. I thing this argu-
ment is based upon caste considera-
tions. For instance, if that is so, I
would say, it should give me the
right to choose a brahmin, the right
to choose a Kshatriya, the right to
choose a Rajput. This kind of argu-
ment is based upon cast: considera-
tions. That is, we must choose a
man of our caste. I think, we are
working for a classless | casteless
society. T am sure this kind of
choice will be against the kind of
society we are going to build up.
Therefore, I believe that the right to
choose is there, the right to choose
the able man, the person fit to re-
present us, irrespective of caste consi-
derations. 1 think that right is much
greater than the right to choose a
man of your own caste. I would,
therefore, think that no right has been
violated by thiz Bill. The right to
choose is there; the right to vote is
there. I, therefore, welcome thig Bill,
with all my heart and wholeheartedly.

o wwte fag : ITsAA W,
# gagar g f5 gu &1 o a7
¥ @ 9 TR FAT T0fgd ofr, 3w 9
gafFeadt ¥ 9w a1 g3 § dHar
fear &1 &Y wFar § 5 9 959
g fag aff Frary & F
Tt et ST A7 T 9y T qEg
IT F ARRE AGA § wqr 41 7
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A1 34 I A1 34 A1A X & H AT
gz 8 54 et g adf & o
zH oy wafadt & W3 wig f=d
A0 F a1 g 34 F fA47 92 g9 a9
arfw @z fzrg T 27 0w wig & |9
FrHF | maw giewdt ¥ fad fad o
2@ uF 772§ 47 ghor AR AT
FEEA A7 T3AFE ZTgew & AW &
fax 2 #fwa 7z ua @ Trew & 259
Fftmigraay 31 g g @
= F ouE wz 3§ fw fea gt
F g% ¥ @z foxd agf § a¢ guy
&A% A AT FT FLTE1 | W 5H AN
& fad uar & 41 Fiee fgeg &) %1 A1
arafa g1 asdt 2, =1 o1 FF aafos-
sirfa 3 mrear &, 94 & 7 w5 wefy
2t wFAT 8, 5 97 gat g9 ¥ 5 FY
@er g 3 39 ada ¥ gEEw
samET wfaEt 0§ o agd o
Ig A v fF g gfowdt s &e-
ges zigew & fad fowrar gow Fod
For aArfEd

F4 o5 F uz A Adf i fE
Ha.f= fem awg & gfewdl & fdt
qar & faars s wwdr & #1C w9y
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THAN HFET FEIAAT § AT A1 §
9 ¥ gfeadt Y aciEw ¥ 715 w5
agl "G &1 Re qr Y TEE AT
Taq FeaT weEgo & fad g agdr
e farer Fiedtzat ¥ fag @ 2
¥ agt wmar i, fag aeg & canly o
99T &, 99 AT fae w7 qu 9%
fF dsges Fe & gdrsvgTar €
g ag T as7 ¢ fragw fag ag &
HAE FAFT Fgd &, F1 A@IT ¥
FI g1, forr ¥ onfeare = €1, 7¢ 9w
1 T TF F24 B, W TIT5T Feew
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1T wiwr mAE & 37w A
SWET wdAfadY awi &R 1§ HSE
F AT T dge wWgAr g ow adeer
g w7ar @ 2G4 § adg w1 qEhgw
G ATAT AT WA Fr 5EAF w0
T g a7 wre ghewdt w1 gw A
M|y 41 wafFrmdr T o=@ wEw
HEZaedT F0 A1 fGew A1 I 7 W
T gfesar ®1 wadify v G471 § ML
Fr fear ar A W agT weEgr
T A4 411 gwie A5 AET Al
g ag garx A F faams F b
wadT fqrs #1 4 & 27 § §, 12
arg 7 ug ¥ W et ) fag aww
T At frew 1 oama weor IFAT T
T TUF &1 q799 T FeF ¢ AfF
7 Rt T gIdr TAIAEY a9 g6
e f5a a<% g wAr & 9946 a0
I WEH I5 T |

Shri Punnoose: Mr. Deputy-Speaker,
we supported this Bill in the hope
that it will help the Scheduled Castes
and Scheduled Tribes to return more
effectively to this House and that by
this Bill, they will be able to have
more vigorous and energetic repre-
sontation in the Assemblies and in
Parliament. I hope that this experi-
ment will succeed and I wish it all
success. We insisted op the Delimi-
tation Commission out of a genuine
fear. T hope the hon. Minister and the
Election Commission will take note of
it. Even now it is not clear how the
Election Commission will actually
work it out. The principles are there.
What iz the machinery? Are they
going to depend entirely on local
officers and local politicians? If that
is so, this is bound to be unsatis-
factory. All sorts of pulls come in
when you come to the gquestion of
dividing the constituencies. Particu-
lar individualy would like to have
constituencies carved in a particular
way or particular parties would like
it in a particular way. The State
Governments—party  governments—
may try to go their own way. In bet-



869 Two.Member

[Shri Punnocse]

ween thes:, the Elec'ion Commission
has to work out. I do not know how
far they will be able to do it. That
is why we insisted on the appointment
of the Delimitation Commission., The
House has accep'ed the prosent pro-
posal.  As such, I would request the
hon. Minister and the Election Com-
mission to take the utmost care, The
Election Commission should vis't all
the constituencizs where th'g division
has to take place, and ascertain that
the local parties and the all Inda
parties have to say with regard to this
and sce that things are fairly dene.

Mr, Depuiy-Speaker: Anyvthing that
the Law Min's'er would like to say?

Shri B. C. Kamble (Kopargaon):
Sir, T won't make a speech. T want
to seek clarfication on two points. I
am not making a speech.

Mr, Deputy-Speaker: Without spea-
king hz would do it?

Shri B, C. Kamble: The hon. Law
Minister will please clarify the time-
table when these proposals will be
formulated, when objections will be
rac.ived and when they will be fina-
lised. That is the only thing that I
wanted to know.

Shri A. K, Sen: I shall answer the
last hon. Member first. These quiries,
I would advise him to address to the
Chief Election Commissioner. I have
no doubt that he would answer these
queries much better than T,

With regard to the other points
raised by Shri Tyagi, I do not think
I need add anything, because he has
been ably answered by our esteemed
friend Shri Sharma followed by Ch.
Ranbir Singh.

With regard to the objection voiced
again from that corner of the House
regarding the Election Commissioner
being entrusted with the work of
demarcating these double-member
constituencies, 1 have no doubt that
he will exercise his best judgment
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and give his utmost care in hearing
all cbjections.

Shri Braj Raj Singh (Firozabad):
What will be th: machinery?

Shri A, K. Sen: Siatutory authori-
lies are masters of their own pro-
cedure. They prescribe their own
procedure. One thing is quite clear,
that like the Delimitation Commission
they are not to proceed as a court,
guided by the Civil Procedure Code.
That exactly the reason why we did
no' have a Delimitaticn Commizsion,
but that dees not mean that th: Chief
Election Commissioner is incapable af
doing this, or that he will nost do
these things in conscnance willh rea-
:onable and fair demands. I have no
doub. *hat the work as done by him,
af.zr hear.ng all objections, will bz an
excellent work of demarcation, I wish
him all success.

Shri Braj Raj Singh: I do not want
to interrupt the hon. Minister, but
may I bring it to his notice that even
when the law has not been passed,
proposals have been sent from the
distric*s at the instance of the District
Magistrate and at the instance of the
Tehsildar, with the connivance of cer-
tain political parties, dividing up con-
stituenc'es according to  their best
choice. What is the remedy now?

Mr, Deputy-Speaker: Objections,

Shri A. K. Sen: The hon. Member
is, unfortunately, absolutely wrong
on his facts These things were not
done at the instance of the district
officers. They were done at the in-
stance of the Chief Election Com-
missioner with a view to expediting the
preliminary work in the expectation
that this Bill was going to bring about
demarcation of the constituencies, so
tha! the work would proceed without
those preliminary things being left
undone. That is why a requisiticn
was sent. As I said in my opening
speech, in anticipation of this Bili
being passed, the Chief Commissioner
was already getting data regarding
these constituencies, their compozition,
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their population figures and so on. I
think it is very unfair to say that the
district officers, in connivance with
any one, were trying to do these
thingss.

Shri Braj Raj Singh: Unfortunate-
ly that is the fact.

Shri A, K. Sen: They were realiy
trying fo meet the requisition Srom
the Chicf Election Commissioner.
Facts have to be supplied by the 1s-
trict officers, Who else will supply
the facts?

Mr. Deputy-Speaker rose—

Shri Tyagi: What about the fun-
damental right? Does it not violate
fundam._ntal r'ghts? Are you sure?

Mr. Deputy-Speaker: Fundamenial
right arises only when the Chair gels
up:

The question is:

“That the Bill, az amended, be
passed.”

The motion was adopted.

13.34 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT

Mr, Deputy-Speaker: The House
will now take up the motion on
Address by the President for which
15 hours have been allotted.

Before I call upon Shri Bhakt
Darshan to move his Motion of Thanks
to the President, I have to announce
that under rule 21, T have fixed that
the time-limit for speecheg shall ordi-
narily be 15 minutes, with the ex-
ception of leaders of groups and the
Mover for whom 30 minutes will be
allowed, if necessary.

The Prime Minister who, I think,
will reply to the debate on behalf of
Government may intervene or reply
at a later stage, and take the neces-
sary time therefor,
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Shri Naushir Bharucha (East Khan-
desh): The Minister's time is exclu-
sive of the 15 hours?

Mr. Deputy-Speaker: He was there
in the Business Advisory Committee.

Shri Naushir Bharucha:
absent on that day.

I was

Mr, Deputy-Speaker: Then I might
tell him that 15 hours are in all, in-
cluding the reply as well

ot wE T (TEATE ) - omEv-
ofes Sw=ma wgmd, 7 3% 797 (g
a3 AR HIT A104 AT I 0T §
f& qf wemfa st & sfwmem o
famifafas  smaR-wE TEE aTa
F1 FawT 77 @ 2

ot MAidr (FATHIT) ag
fedraramamw & )

s WER TEE: 3T VRIS R oNAT
T TFE F

70 wfgase ¥ Guaw ST &
ey U=dfa FEEA F w9 Abnmee
& fag ot I ¥ wAW, 1851 FT
% HIY §Haa qO% A1 AT TATHI
5 ogmy A T AT, 3T F Al
S wTATS
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ag oo & faw & g Wi W
@ wEW 8 AR famstame ¥
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fr oo fs e w3 Feom #2
T, BN FrETE F g gt
F A aifgn | @ owEew § & Ao
99 Sl aifegi & aew e fia o
ar stEn Far g, e 9 afe
# qUGT AG  FT @FAT | MWiFF
fom g w1 sfafafagt & w9 o o
TR IR § 9g qga 99 g
FT FIE $a9 BT §, W aga AT
A T TR1 BT TGN TG § | g
HOW W ARG WK AT g ¥
FHT 9T GF TT AF WL TEAL AT
g1 AR T o & fqar o A
&Y 7 & o afifaa & fF o
a1 N N § v o fame s

PHALGUNA 1, 1882 (SAKA) Address bythe 876

President

H AT A F AT IZ G o1 BE ATA
e FC F 0y g7 agw A fawne
FEAT T | TF A § § 97 o fAag<T
FAT =TEar g fF omw e & a9
BATE T F geg § O ™ oM
ammfaw & =ffw Gy % § 992
wziag F fauaA frar o 3@ a8% &
FHIT AT 1T gATE qAUT S A
faw 1 "2 §f1 9z @ 2 AfEE R
fosme & ®iR § @3 & 99 ag=m
F1 HAFE! FLEAT AT WMAT ¥ 48
fazena fe=nn =gar g f+ fawm a@ fo
FT A AT @A F A G WET g
AT AT &1 9 TFC FT G T GoAA
FT TFET AT AT T & AR ITF
fau g o9 e 9T fammw F
a3 | fre fFew 9w F@r SEany
N w7, 7 sF AR 719 F 9o w7
ST fRAT W, e gRATT 7 137 gt
o1 F= 4% &1 39 F fag g o Fami
9 HEE WGT TEAT =7fEn |

1341 hrs,

[Mr. Seeaker in the Chairl

e, &8 €9 W W) S AW
dramsii & gaw ¥ guk det x@t ¥
sfaIrat & §r9 o1 gty 99 |/l
a1 3q # faega faE ot a5 F wew
q< @ & 7 & o @y Fw A s A
Iy @ fam g | Fo et ¥ a@ A
STOR ¥ 59 JTETeT Y Jua i £ g
Taw @ § WA e § g dE A
T O FifE I A FT AEF A
X TFEA a7 § AT ATt 9T o W
W @R @ iy w1
sy =< X S 99 Ay foard
T a1 | feT wT o 6 AN W &
sfaifat Y aatam e o
frrer Tt & oY @ 3 P @
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[ v ]

qHET wGH 9T WY g ofF oo
FHILA TH aAia™ § qow siawrat
w1 05 g #7 o ar | 5w fogrE
i & 9T #1 ag ¥ 78 fag w7 fam
g fF 99 T wwmEEmR Fo
famrad w43 & fomar f& 918 e
e favdradl ¥ | 9= Twae
¥ AT A FRE F faem &
wEET F famr ¥ 1w i fafrr
Homa # 91 fagw feafy 2 9w &1
A g FTfaar oI
ﬁ%q“aaﬁmqﬁwm
graT @9 faar @ 1 oY fAat=w &=
A A WA & § fF awEe,
|FTAT HedT WX ATTEA T2 7 o4
GF & o F art § g aadrey F are
gg AT Aar A1 fF 39 97 39 F7 aw
2 afem ma S S wrd st
& o #Hoivamigl d sw A g ant
& F AT FT 300 a9 A F1 WK
TAF R § 1 T Y 99 F Ay w1
T EF I AT dgd 9w W Q@
) W mmAammam e %
W R HE F ooHT A gF &
S DTG IAH I g fw
T FT 9| Fey, wfayt, Ay et
AR FEgrd g gfeeat ¥ @ w6k
7=

=1, 56 HEET 9T A @l WOy
afewrd €, 3% sfwwfat @ wwar
FA F AT a1 qH A AT
AL T H I Iugew wwe g e
HHY FT FHATE § THERT IerE =T AT
sfa gm—Fr gt Rfew Foem
¥ o wfgwrfat ¥ 99 awat 9% g7
T Al ami F 5= word gy
S s geaw 7 ofce faar @)
IR @ S s & @ e
Teit # 57 fog 7 ¥ arveear ord &
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AT T ¥ f A IR @ A
=ifgm 1

UF ¥4 F 991 AT9 I A 29 4
2w} 2 & o= & ag foe e gf
2 AR AW AT UR A SifE A oA
ATFAVHIL &Y el qrear @ "1 fastr
w9 ghwaeer § wexfa St & oSt
frmmam (= otw 89) w=m o=
s fmar oM 9w ¥ a7 o fawfre
IITAT, I A F A AT Afg oEw
%7 foFm or o \d o ae ar g
WA Tl g0

OF ®TEALS §IE5 0 mMAT |

ot was aA ;. FEfE @@ F 0w
saFr = ifa F=e 7 i & faw
gge TSd wAT § Treafa o F wfu-
wTaw gEEer arefrEre § oS sy
fra wwe fFT § S & A war
¢ 5 & W TR # SE-aa Sifa
F1 of awAd € WY ITF aeF F 9g
aHF T § F I Usq gar # f2d
T AW & o s faemr &
§ O T T AT W | F A
g f& &1 T & o =@ oY ag gty
& srfvrsrar o3 faare oo 8 W1 #
aY g ATEEETEr AT A9 99 g9
gT @ o1 qfe=d 3 F¥ 397 F4 |

agi 9T afg wEwa T & 9 § =Wor
T &9 W W @ &7 eam fEar
e § fF s FIE e A= S @
g fF e &e0 § areadt w-
FAml g aga qg W AT
9 FY Frg ¥ e ¥ Tt 7=v fawinr
? AW guaEen ¥ #EA 9% G
£ | 439 ¥ T1 OF ey av wfaiafa
B F AT o1Er a1 W geay ¥ fTae
FT AEW fF g WA wA S By
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#R gart sfasmfat 1 oo g
# foret & drgraga fafaa @Y Smr
=rfgy @fea afas sofaa T @
91fgq | § 39 §ATH &1 0F  JaF g
F o fomm feamr @wgw § f
Fqreaarg AT AEAAET §A F1 I TAH
# #1 warq gl &, AT AT g
Srfpa gaTTLET § ST a€7 a9y fue
fawaar 2 wiT w99 g9 |47 S F
AU § IAF0 Ieora AT ofeaT & A
I ATEET A 47 q@r g 6
At 71 @rwar ggar g 5 3 anaaer
am Fgi 7¢ § faawr 5 owwa wq
EGIERE R CIEET i
Fradra qgedl 1 987 97 I gHATH F
UF HIF G F A Jg W HEETad
&0 wrgAr § & s a8,
IFqEE, TgaArw, fgarad wRw A
sFaTer AcfE F faarfadt ¥aFaaada
FEAT Fr g A g9 aud7 fEar @
afed wlaeg & 574 F47 o gaFwr 79I
AT q4 TFT F( qASA-FSAT A 7T
T T F fA0 gad gaa afa=rd gy
FraeTr | gAfa mre oft qafy 9zt 9
T Agam gsh frard 3 E oAk
dar % e94 gaTy & /47 S 7 I f
gt ot s fwar a1 f5 FEme
YT Fitag F g & o feewae
wém §  fadar agam feaend 0% 9
FfET Ta% SR agl 1 A4r F w8
wraF g & FE fawivy 480 & A
wifraqa® saw 2fas et 1 977 W@

g1

i, g6t feafes § & J@e s
g gedw FEAT ATEAT § fF AT
Hrorarft adarg &1 F1 9@ F THY
e F1€ whraT & W< F1E gEwa 8,
ar ag agr F1 AqEr HIT AT 0
ady uF =fwme § 1 afz frdr @
AT T qfFw F A a0 oar gady §
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T A TE FOT AT FFAT 2 ) TiAT
& A% ymwar ¢ fF F oA Ty
R & H 39 WX g 4T &
wfea 518 f5 F 7 o a7 FRy a1 I
AT gEE WS 3T A Y W g
a1 AL T F oA Ay g

# 0 w9 9% faeart F arq A8
SqEM AfFA ToW A S %5
& =g g g fasm &1 sdwa
ST a9 T E I A W A Ay wr
AEEFFaT 2; §I 9S4 &9 F7 OF
afqe oF T@E A FT A AT AT
qEEEET §; Ag F A oA &
FE AT F THIT FEA FT qrEwAHAT §
o 3aE 3 wfaF graEEwar & 977 #
TET SAFEAT F1 57 AT FF | T AL
HF 2 ge09 W0 Avear g

oF d1 ag fF it ofr Fdi-wef a7
Faa g & 10 9T FUE A
g 1t garw fafew dw § da
fgwrfaarst &1 sraf @ ¥ S 2
agt 9% Faw gfed ¥ afas gor -
St & v wd & 1 £ wwar 2 fE
gary ¥ wfuwifal ¥ gfes
¥ g =737 TACE F1 AFHA HAH ATAT
# =y fasare dar 987 2T & 9 A=y
g1 fF 37 a9 gafas feay @
1T ZaTd wiw & maew dftw =
fraF f5d @i o

TE AT WH g FEA & g
S #r Steai it aF dmee aw
¥ § 99 ¥ 7gg @ S § ag9 99,
g 1 it @, s w8, gt wfawrat
F 7g ot qar 77 2 fir AT ¥AC Tt
T T aF WA & | 9ger Fa7 T4 91 5
Rtooo T HIA FT TAH! I9% g0 §
& A T wgr A1 @ & fF {3000
T AT ITH g9 F | wieg F 7
AT 2T AEAVE fo ATy & Sfwat
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[ #it s 2977 )
o7 ¥ W 43 ¥ wrfae fER g
#T oa o7 fF I A § Fer 5
fear & #0097 F0= Fgf aF A
= wrfom g anfgg )

s 9 § &1 gu frae & &
FI HIT AHE H W F oA
ifs wrfga g & sk nE
i WA LA FT FATI WA AY
ST T AT gATL ATEfa® aRAa
YT FawEET FT WU AT TN T]qA F
gtermag fas fawm aw & friw
giw mfau awrfa st T oo a5
amw ¥ AEd duediE dieEr @
Wt O & veomd e 0

HUAT SN GHEET AT F g
0 7 fodtm famg a1 92 & a9%i &
S oY dsgeer & §9 feawar
& F FT gae fear 9v 0 =l
quadtg asn B OgW ¥ A9e gw ¥
Ffawg gfard s=w # san-faen
@l § AR dEd gty g #,
arfer #Y weRrEe § fow dew-am-
e WY, @F: gATHIon w-
=[aEar, Tgl ST &, I9 # wqAr
™ F T @ &, @fF s g aet |§
=g qOA AT & FT 9 WA 39 F
femw w7 9% wWiT gf = am ¥
gaY 2T & HE A qAAT T |

=8 %W W us a var WY @, o
afrardy a9 W darfaw w0 &
arears & & favg & 1 aga ¥ ST AR
it 2, fort %1 foraw & fr &1 ave
g H =+ o, e gn T 3w Iwi
w7 fasra g0 F 97T & W AR &
-5 § 1 #< TG g AT § |
g WA FEEAT F oI g 0 F g
wHF 77 % fou da g g ®
g wafa # "o A & AEe
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yafa € A1 & w< Fomr &% w1 A
Fga1 =rfz a1, I g G a8 T
g afer & mz = ¥ fm
foreger dare w4 g 5 gmar 2 i 2,
wai ag wfger ar 1 faw A owE g
d 3 o wiE e | Nt @
fagiv saw T [ et T
gt AT T g W S Fearasar 9
SrAaw w7 A ¥ <R 3, 99 el
THET F aF FCA aFC 2——F W
A &gT & W A i a9t A Iq 6
AT HY F A9 W qg@ET S

% zq g ¥ a2t faawar & a9
Hifyrs =0 ®iT #gF U qANHT
T AT, T FHIL F qT T IAWET 7T
wfgarel T §, T FAI FTEAv
g aiffags s F art # gw A §
f& 99 & wfw 39am #w7 "o Yo
dro THo—H-IIRETT  NTOEA——
TeaTle &7 fAATor ¢ F JO wEad AT s
WIfa § A §EE F FHET w7 A
&1 g Y T 3| A FT AT FTH
o7 &, 39 71 7791 ¢ fF fager S
TGt F FAILT T & A8 WL F5
A F FEfET T F A
W @@ F A SHAT FT SEA-E
AT FA1 AR g1 9w g, famr fE
afe=sit 2 & @ # E)

wEl @ HyEd UK AHOH T
gFa 2, q5f #7 qd-gaeqT 937 &
s aga fafa & 1 it g9 e
G wg fafww @ gfEtd &
mi-men F SIGET, o IwET TTH,
F OF A T 9@ FT HAGL AT FHT,
fog & 9 o @=gi ¥ " fa=re
sz fFa §——
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“As an economist, I am also
aware that the economic millen-
nium is by no means at hand,
that America today is confronted
by public squalor in the midst of
private afluence, by  depressed
areas and a declining growth
rate, by hungry children and an
inadequate system of medical
care. Like Senator Kennedy
(before his election as the Presi-
dent no doubt), I am concerned
about an America with too many
clums, with two few schools and
too late to the moon and outer
space™:

AT ¥ FT AOWE g £ R ogW WE
faraeY oY smifa %%, g9 %1 99 & sqW
TR AFAT E | I AWIT F oA A
g T arew 3 F qg waw g,
a1 ffe agwe /5 7 39 & auf §
T T H o wfE # 2, 99 ¥ faow
WY s @ A wE e g,
afes g =@ 9r AiE W whmE
gmr =iz
Teegfa st & wo Afraew &
dums 3o # fgdy #1 fa% F@ g
T el &1 s R g o
g # fEEY # w A Ay
faor & wafe g€ &
fer & fasme #R T\
F graey ¥ gy faoiat
T FW €T W F ford uw
F=m e faamr &
AT #roTE &

TF-HIGT TEAT 1 9 02 o= 59w
gfafa & goir geafaad & &, 99 &
arg weafa & o fadw wfa /9
| 39 F gF 9§ § Hoer yEEar ar
He FO1 g, AfFw [ I wwE
T wT wFAT | T FT I 4% ¢ fR
7% ant ¥ fawe-fama & a| wnm
wiamfa & fomdt  erE—as-
ferpore wrimT——ere< T @ 91 )
wgE T & & wfafafa, argaEr
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T F OHR Y Y =W WY
aFell, qur s Mo T FEE
¥4 weM o m fages F1 =T
oo 7 1% 37 w97 TH faug | FaaT
T Ay fq0w g7 M a7 1 IH
e # F 5g ol gem a< g f¥ 99
FHET #1 fuard feaer o, 41 iz
AT AW T Fi AT g%z fwar 41
w7 fg-mdt Fm7 7 98 9 e
IR 9P [FAT A7 | Afam %
AT sdEeRE [Ny F o FTE A
FTF ¥ fam A6 AT A1 S 9EE
fam w1 =nfed v, afz m= @ 3+ &1
oHE 7T AT g, a1 el 5w
T OF F9F T F A1 WL g3 °H 39
7@ g1 afad 2

§ fadms FaT |Jgar § fa o
wifos wearaaT F1 fAufor $37 Feadt
gEw & it &% fagw =@ fear
TET ) FEAE FAAT AT AR AT
FrEr MAAT AT aF  fEEradra
AT 16T & | I/ & wiafas fe=r
T AA-AMGT G174 § qegeq H A1 797~
mfeasm, zigA forgam, a18 sy anfear
qr-faa #1 g fafacdt 3 = ar
—Ag AT AT TF AT AT RIS & | SHY
AR W F agm TAEMAT AT F
geafiuy agqa @i, Ifeg F3am,
¥ wF g Wi, mw w A, gl
B 1 0% WX gA A TATATLTAT H ogr
g f& & Fia Far =i, gfas
qfs7s afaa wdtaw, 7 afgs gdm
Fargr #r ol F-m=-EfEm
gfafag H--fgft =+ wwevafea
wifsgm, (F3fera wrawm,) =TT
sedT 3¢ fagn @ o IFA &g
s 3Tfega faar 2 fF ag st
wgt & wafs awd a g gaa faa
qr g1z wgafa N fidn # g5 A
weorm g7 | gEU wn femfrme
RARTA wAn & ol & arw qgan



885 Motion on

[ W 73]

& £ & w3 & fa1 ¥ A T 487 T
o ey g fagafaarast § foaar
1 qr=A9 31 1 agr =8, I 7 7A UF
7% aFa & F § fF waredm qat
1 WY Twa fafr #§ faar a1 Ta=
HAFT F TIT F AT H q1 AAFT FT
TAT AT TG Y5 FT IS G @R )
forg w2 @ widrr waEt # O
Ty fafs @ faa7 @ gam fzar =
wE

o F gam A A AR qg W
wgEw H, fom & 377 § om 50 A
vty fad & quaie ot 42T TEAr
T mamT I IIA T AHA |
gl W 57 ATl Hr A F1 fad #TAr
g, W1 3tag ¥ wlavw # fdy 71 =
¥ oS A FTAT TET A 9T FI-
fagq F1 aqdq F41 7 fad o wdf
g——7gt # za A w0 o falw
FLI0 Z, Al ATAT F7 0F F47 a9
4T J129 # A1 arAal Fr &fgAr &
1T GFTT FLAT 7179 £ 1 37 F 9fq
g F1 gg T WML A0A |

ot gwaw feg (fedamn) @ 3
g3 W@l g1 AW

it waa a9 W, wegaly A
T o whyawa  TU3°% 3o § Us
ag T & wsg faqg 1 FT "w_A M
I FT A AT E 1 IR A g7 wA(
T 9917 fF5a & —

“FTr FLETT aOET SHY OF
AYSAT FT FATT AT 14T
fga ®TT FT wgeq FaAT
@ fmd & WS
Hifa wrEe; fauigt &
faufor =7 99 9T 5AS
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F 9 37 ¥ FA 97

ﬂﬁ‘ l!!

T T § gmTe g # w4 ¥ agr
FaAr 77 @r £ fFogmd adr ad
MAATT 49 Fai WAl § a2 =
FAF TR AT FET g, AfFT T ST
9T =mFER FAF &1 A=A AL, T
Z9 98 T|q & 5 9= 7 feeclt 7 7849,
ar fasdt mror s F FEFET Hoag el
g a gAFT =A€7 g g3 AT g, T
¥ o7 F fadr F fs3aede § ogadl §
a1 949 ® /7 q9iEdq g1 aEr g
6T =% & FzaTri aF TgAT WA
37 % oY quE-fag @ ayar &, 97 a1
®IT g1 wrar £ e wg 75 90
ST, /T uF "7 35 F qamfeE aF
AT TEAT, AT AT T AAG &1 AR
£ a1 37 FY 9T gi 957 JA g | W
TFT 47 UF I AR THREAT E HT
wa wEiE A T e w9q Waw {
]/ A =774 fzamar 2, 91 39 91 9999
az g ¥ zare mwigwd o A
A% TH HIL TAqh 2 HT AOEF
2 o7 qF 74 wraw g 5 7 59 qe
g% wedTs 7O R

T qeay W F HAd TF ZY 37T
FaT MTEATE | T 49 T3 39 94T 7
Ara-Frm sagmE @ fae ot
Ry =i, ARE TEMTT FAlLaA A
sqraar &1 € W T T IT T OFAA-
ardr w=Eear w1 it F9 & 91
UF g3i gz FAH WIAT 40 | AW R
1 77 & adt Wend 47 oF 1 78 WA
7w A fF 57 ®waw § T A
F sdafedi otz wifedegees
qza wmar g | Ffwa 9@ fasrad
foer <Y &, 91 Avw At w1 AT fuer
giit, f wiee a@s oo gl §
1 gre 9% 7 5 aga o g arfes-
giees #1 1 F feed F1 WE %



887 Motion on

gt g 9 @ & | gy oF aeT
A Far & feoag wmiaE” AEY @
afer "“#x T’ g, fow & w1
&1 AW FT g0 w0 g ) 98
FAMEWN & 39 a7 F gAY o=t
¥ s Hfat w7 § Ty w1
w1 wE § o7 #C fEw alw 4
ot fFar ST & ) K "9 -
famrfeat & fadew Fom agar § f
gart Teeafa & § @Y g® W7 gETQ
frar &, ag aga Ifem & o a9
AAAAHA § A WS AGSIFAT I
a9 #1 g fF = 6 asTi & amen
Y ot faviy #%, 37 X gAR w9 {
A g1 | FHT 9C gEI ATy gromEt
&Y AERAAT HIT AT A0 wfaey fit
El

qeqE TEEd, W9 F1 "wiew awy
A AT § F Fa9 g fAgew w0
atgar § fr weeafa st 7 ogw o
et & A wFe @t @ fv oaeafa,
afgorar @ anpfes sae it waEA
THTIT 99 SRAA F, WROAH wraw
2 5 foq arz-faae & ey 531
F1 WM AE AT gAT §, 99 H A
HIEE AR AW, F gAT AEAT §
o 2 &3 s fa=ardd A e
FE |

I R F W@ A WO W
YT FLET§ WIS w7 g v 5|
FT AT WX AG-GEHIT F TFC F
frr s

14 hrs,

Shri C€. R. Pattabhi Raman
(Kumbakonam): Mr. Speaker, Sir, I
rise to second the motion of thanks on
the President’s Address. Last year
has undoubtedly been a period of
stress and strain, which put, as our
President has said, our basic policies
and ideals to some strain. The Father

1924 (Ai) LSD—s,
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of the Nation did not waver when he
led the freedom movement against
the mightiest empire known to
human history. Our faith in our-
selves and in our principles has to be
firm. The Gita warns that hesitancy
and doubt are fatal.

gyareat faasfa

The acts of aggression on our
sovereign territory by China have
overshadowed the Indian landscape.
The White Paper on China and the
Report of the Indian Officials on the
border question will enable the world
opinion to judge the nature and scope
of the incursions into our territory
by China and appreciate the sound-
ness of the Indian case. At the outset
I wish to congratulate our officials
who have not only exhibited efficiency
and thoroughness in their task but
have also lived up to the highest
traditions of our services and pre-
served their sang-froid, equanimity,
under trying circumstances. The
magnitude of the incursions has been
such that our neighbour has acquiesc-
ed in the Pakistan aggression in
Kashmir in order to justify her own
acts of aggression. China stands
indicted before the bar of world
opinion. -

The time for conguest and acquisi-
tion of territory by powerful nations
has long gone by. A conqueror today
will have no place on the international
stage and may have to face charges
of larceny and theft and genocide
after a big cataclysm. Actually,
Hitler's slieutenant Goering had to
face the same charges two decades
ago. Our peaceful but firm policy
referred to by the President is appre-
ciated throughout the thinking world.
The doctrine of Panch Sheel which
forms the basis of our relations with
nations was well adumberated by its
author or Prime Minister at Bandung.

Shri Ranga (Tenali): On the advice
of China.

Shri C, R. Pattabhi Raman: Yes;
China was also there a participant.
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[Shri C, R. Pattabhi Raman]

She stands condemned by her own
attitude. World opinion will judge it.

India cannot accept the results of
unilateral action or decisions taken
by China. China claims that the
alignment in her maps was precise
and clear, but offers no concrete
notion regarding the points through-
out the alignment. Their descriptions
are extremely vague. As referred to
in the Report, various international
authorities of different countries com-
menting on the traditional boundaries
have testified to the logic of the
watershed principle. The coincidence
of traditional and customary bound-
aries are also well illustrated in the
boundaries between France and
Spain along the Pyrennes and Chile
and Argentina along the Andes, in
contrast to the artificial international
boundaries such as those hetween
Canada and the U.S.A.

The President has rightly referred
to the borders of India being well
established by treaties, customs and
usage. Having accepted certain
principles for settling her border dis-
putes with Burma, it is rather strange,
really inexplicable, that China should
fight shy of those principles in the
case of India. Ower a certain segment
in the middle sector in the 2,400 and
odd miles of Sino-Indian boundary,
the border alignments as claimed by
India and China are almost coincid-
ing. China iz now putting forward
new claims on the Indian territories
and is not raising any valid dispute.
There is a Tamil proverb, which you
know, Sir, which says that a wvessel
full of milk would turn sour if a
drop of buttermilk is put into it. The
thousands of years of peaceful co-
existence and friendship between the
two oldest civilisations in the world.
China and India, is being spoilt by
the present rulers of China. Genera-
tions to come of thinking people in
China—I sincerely hope there will be
some thinking men in China—will
regiat and condemn this aggression
and it will take a long time for many
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Indians hereafter to trust the Chinese
or accept their bona fides on account
of their current policy towards India.

We are grateful to the President for
referring to the emergence of many
independent countries in the continent
of Africa and to their status and
admission as full members of the
United Nations. A revolution has
been created so far as the United
Nations is concerned. With a pro-
phetic vision, Mahatma Gandhi claim-
ed long before we attained our
freedom, that if India attained her
freedom, then, all subject nations
would become free. A welcome
tribute to our policies was paid when
most of the new States in the African
continent accepteq our policy of non-
alignment and have refused to become
involved in the cold war.

It the whirlgig of time. It is sur-
prising enough that now Portugal is
becoming the biggest colonial empire
in the world and is practising the
cruelest forms of colonialism, parti-
cularly in Angola. Thousands and
thousands of able-bodied Africans are
sent to South Africa today to do min-
ing work because, quite rightly, the
African population in South Africa is
not willing to do the mining work.
These people are, more or less,
indentured labour and have no contro:
over their movements and have to
return back after their work is over.
Colonialism contains the seeds of
destruction within itzelf. I have no
doubt that sconer than later Goa will
become free. The Portuguese empire
is cracking up and we have no doubt
that the cruelties practised by the
present regime in Portugal will come
to an end. The Santa Maria incident,
by itself, may not be much; but that
is the only a pointer as to what the
situation is.

The situation in the Congo is
deteriorating day by day. A great
patriot and leader, Lumumba has
been murdered in  cold  blood.
Imperialism has become quite naked
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so far as the Congo is concerned. In
the olden days there used to be the
pretence of carrying light and the
faith of Christianity to the heathens.
We today see a number of Belgians
staying back in a minerally rich and
fertile portion of the Congo and fight-
ing to maintain their domination over
the coloured peoples and setting up
one tribe against another. We have
urged an early withdrawal of Belgians
and the restoration of constitutional
authority in the Congo. Unless this
is done there is bound to be a confla-
gration and it may not be possible
with the best of intentions to prevent
a global war.

Last but not least, in the unhappy
African continent, we have the
spectacie of apartheid in the Union of
South Africa. It is not only there in
the Union of South Africa, but it is
there in the mandated territories also,
to which she is eclinging against inter-
national conventions. The theory of
multiracialism lacks honesiy and good
faith. There are more coloured people
of African origin in Britain today
than there are Europeans in Kenya.
Similarly, there are more than 5,00,000
Africans in France. Dp these coun-
tries have multi-racial problems? Can
we say that these countries have
multi-racial problems because of the
huge number of people of African
origin there?

On our initiative, year after year,
the General Assembly of the United
Nations have condemned South
Africa’s cruel racial diserimination to
which reference has been made by our
President. The Union of South Africa
is, perhaps, the only place in the
whole world where today fear of
some k.uj or other rules everyday life
and who e arrests of hundreds of non-
white people day after day is a
COMMOon occurrence.

Finally, in sp far as international
affairs are concerned, the President
has stressed the need for cutlawing
war as an instrument of settling dis-
putes between countries and has alse
referred to disarmament. Paradoxi-
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cally enough, the advance of science
in the matter of nuclear weapons is
such that the waging of war itself
is becoming more and more diffi-
cult. The price that humanity will
have to pay in the event of nuclear
warfare will be the total annihila-
tion of living beings on earth, our
planet, which is one of the tiniest of
planets in the Universe. This we
have to remember.

The President has briefly referred to
the various fields of development in
India and our achievements internal-
ly. But for the behaviour of China
and the situation in Africa there
would have been a more detailed
reference in so far as these aspects
are concerned. The Third Plan is
being ushered in and we have the
satisfaction of finding the state of the
nation as one of all round improve-
ment. Reference has been made to
the increase in national income. What-
ever setbacks we may have suffered
in agriculture in the earlier years, this
year's crops, I think, give us enough
confidence to jook forward to a high
level of achievement even in agricul-
ture. Is it too much to expect our
businessmen and traders to observe
a code of discipline in their dealings
with the consumers? The benefit that
they are likely to secure in the shape
of goodwill wil] be a real gain to
them. That is the only way in which
we can vouchsafe to ourselves a free
and democratic way of living and the
guarantee of fundamenta] and equal
rights for all persons.

We are glad that there is a refer-
ence to the panchayat raj. This alone
will make the viliager get away from
the ‘ma bap' attitude so far as the
administering authorities are concern-
ed. It is particularly gratifying that
the panchayat system of administra-
tion is ushered in just when our agri-
cultural production is likely to reach
a high peak.

In so far as industries are concern-
ed—I am making use of an article by
our esteemed Commerce Minister,
Shri Lal Bahadur Shastri—this period
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—the decade which is just ended—will
go down in history as the period in
which the foundation for a planned
economy was well and truly laid.
What has been achieved in these ten
years, 1950—60, is very much more
than what has been achieved in the
first fifty years of this century. The
figures are very illuminating. The
national income has increased by 40
per cent, industrial production by 66
per cent, agricultural output by 40
per cent, electric power by 150 per
cent and the total investment in the
economy, by Rs. 10,000 crores. This
is in addition to the achievements in
the spheres of transport and com-
munication, education and research,
health, housing, etc. The production
index in the first ten months of 1960
was 167 as against 149 for the corres-
ponding period in the previous year.
The three steel plants in the public
sector are more or less in progressive
production and this has enabled us
even to export many thousands tons
of steel to earn foreign exchange. To
cite two examples, our electric fans
and sewing machines etc. are being
exported even to western countries;
we are also going to export railway
engines and wagons soon. There has
also been an advance in industrial
machinery and machine tool indus-
tries and the exploration of oil in
Gujarat and Assam in addition to the
work in the refineries. Reference was
also made to the atomic establish-
ments. I found a reference to this
aspect, yesterday or today, in an
oblique way by the President of
Pakistan. Excluding the great powers,
India is second only to Canada in so
far as the organisation of and utilisa-
tion of atomic energy is concerned.
Naturally they are all being used for
peaceful purposes.

The President has been pleased to
refer to the multi-purpose river pro-
jects, the Chambal, Ganga and the
Kota Barage schemes. The time has
come to take a firm decision in so
far as the big rivers are concerned.
I have been pleading quite often for
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this House. It is fantastic that there
should be disputes with regard to the
waters of perennial rivers and refer-
ences should be made to inter-statal
boundaries as though the States are
independent of one another. What
will happen if a State which produces
coal refuses to allow its product to
go outside its boundaries? It is
necessary to link up the great rivers
and to follow the pattern of the
Volga river system and various other
canal systems in Russia. It is neces-
sary, as has been stated before, that
Ganga should be joined with Cauvery.
It has been said quite often not by
me alone. This will not only solve the
transport problems; it will create vast
employment potential. A number of
people can be employed along the
banks. What is more, the Danda-
karanya can be made fertile. That
was a very fertile belt, You know,
Sir; you have read the Ramayana.
That area is part of Madhya Pradesh
and Andhra. Bellary, Anantapur and
other districts of Andhra are in that
area. They were part of Dandaka-
ranya. The area was fertile.

Mr. Speaker: Rakshasas also were
there.

Shri C. R. Pattabhi Raman: That
area was flowing with milk and
honey. There were a number of
trees; it was very fertile. Today it is
dry because most of the trees have
been cut and most of the tanks were
allowed to dry up and minor irriga-
tion works had been completely
neglected. If this is done, it will
hecome fertile again.

In the realm of education, we are
making rapid strides. I am just clos-
ing in a few minutes. If you will
permit me, I will refer to the State
of Madras. I do not wish to be
parochial on an occasion like this.
Every village has a school and in some
villages there are two schools in
Madras State. Two-thirds of our
villages have been electrified and by
the end of the Third Plan all the
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villages in our State and also the
adjoining States will have been electri-
fied. Considered from every point of
view, our country is at the stage of
harvesting in so far as our planned
economy is concerned. Spontaneous
tributes have been paid by economists
and statesmen all over the world to
our rapid advancement. We may look
forward to an era of prosperity and
all round achievement with some
optimism and cheer.

Sir, I deem it a privilege to be able
to second the motion of thanks to the
hon, President for the Address he
delivered to both Houses of Parlia-
ment,

Mr. Speaker: Motion:

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the 14th
February, 1961."

A large number of amendments have
been received. In accordance with
the usual practice, hon. Members may
send slips to the Table within fifteen
minutes, indicating the numbers of
their amendments which they desire
to move. I shall treat them as having
been moved, if the Members in whose
names the amendments stand are
present in the House, and the amend-
men/ re otherwise in order.

! Shri S, A. Dange (Bombay City—

entral): Sir, the Address of the
President tries to give the picture of
the country in relation to its foreign
policy and the internal developments.
As regards the picture in relation to
the foreign policy, it is a very gratify-
ing picture and brings forward once
more to the attention of the country
and the world as a whole that India
is following a very progressive foreign
policy, and that it deserves to be
supported by all the people in the
country and also by the people in the
world who take progressive stand
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outside in the world. The most out-
standing illustration of this policy was
the stand which India took in the
U.N.O. in supporting the Resolution
on anti-colonialism, which demanded
that those countries which are still
held in slavery should be free. That
certainly was an uneguivocal stand
and true to the traditions of our coun-
try’s foreign policy which has been
shaped in the last ten years by our
Prime Minister,

The second outstanding fact to
which attention of the country and
the world is drawn relates to the
events in the international field—the
most cruel and cold blooded murder
of the Prime Minister Lumumba of
Congo. It hag truly shocked the con-
science of the world. Our Prime
Minister expressed the sentiments of
our country when he gave his inter-
view and said that it was a premedi-
tated cold-blooded murder and that in
Congo no longer can the U.N.O. take
the position that it was taking so far.
So far, the attitude of the United
Nations that they would not intervene
in the internal affairs of a country
practically led to the endorsement or
encouragement of the actions of the
Belgian fascists and the result was that
when the Congolese were unable to
defend their Prime Minister, the Bel-
gians were able to arrest him and shoot
him. As we were situated there, I do
not know what was our position, the
position of the Indian Mission which
was functioning as part of the UN.O.
mission in Congo. That subject might
later on crop up and we should like
to hear from the Government side
what Shri Dayal and his associates
were doing when Prime Minister
Lumumba was snatched away from
the protection of the United Nations
which he had already sought.

Nobody in this country has support-
ed even indirectly the action of the
fascists in Congo and in fact, in our
country, there was an expression of
indignation and demonstrations by
workers, by students, by citizens and
all sections of the population against
this cold-blooded murder. It was
however, a strange sight to see that
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the Indian police were more vehe-
ment in beating the demonstrators
than sympathising with the expression
of indignation at the murder of Prime
Minister Lumumba, I want to draw
the attention of the House to the fact
that paricularly in Bombay, when
demonstrators approached the place of
demonstration, they were so severely
and brutally attacked that one won-
dered whether the police were defend-
ing ‘the Belgian fascists or whether
they were expressing sorrow at the
death of Mr. Lumumba. 50 demon-
strators were wounded and two MLAs
were sent to hospital; a number of
workers and city corporators were
wounded and even operations in the
hospital had to be carried out in order
to save them from their wounds. I
cannot reconcile these two attitudes—
the indignation of the people at the
murder, the support of the Govern-
ment to the policy of the democratic
people in Congo and their indignation
at the murder of Lumumba and yet,
this savage attack on the demonstra-
tors. If it were in defence of diplo-
matic personnel—diplomatic personnel
who are in danger of losing their
lives—one could understand police in-
tervening, but when no such thing
exists, this behaviour in several towns
is rather a sad affair, I cannot draw
policy conclusions from it. I would
not say that thereby the foreign
policy suffers, But then it has got a
certain blot, and it does show there
is some vacillation somewhere and
there is not that readiness to express
indignation that the people want to.

In the field of foreign policy, the
usual support that we give to Algerian
struggle is there, though unfortunately
we have not found our way to recog-
nise the provisional government of
Algeria as some Governments have
done. There is also anxiety about
Laos. There is the demand for dis-
armament and a general policy of
peace and peacefu] coexistence is be-
ing pursued by our country. That is
certainly a good thing. -

But when it comeg to the applica-
tion of certain of these policies on one
or two matters, then questions are
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raised. For example, the question of
Goa is there. I think we have not yet
taken a very definite position on that.
The revolutionaries in Angola are
raising the standard of rebellion.
Should we not think of allowing at
least the patriots in Goa and outside
Goa to do something about the matter
in such a manner that the spirit of
Angola rebels, of the Angola revolu-
tionaries and the fighters of Santa
Maria are strengthened, that the Por-
tuguese do not get encouragement by
our neutrality but that they get a cer-
tain amount of demoralisation by acti-
vities not only on the part of the peo-
ple but on the part of our Govern-
ment? That is just a question I
would address to the Govern-
ment., I would not pose any pro-
blems now or come to any con-
clusions just now. But that should
be a thing for thought. Should we lie
low so far as this question is concerned
and not do something at least in the
matter of activising the problem in
such a way that the Portuguese are
made to think about the problem once
more?

The President’s address refers to the
report of the Indian official team in
regard to the delineation of the bor-
ders of India and China. I am one of
those people who believe that the
Indian officials have done good work
and that they have presented a strong
case about our border, and that it is
no longer a problem of vagueness. The
borders are being shown here and
there and their co-ordinates are defin-
ed; the places are defined and the
maps are being presented and history
is being presented, and they are done
in such an efficient manner that I
think the officials have done a good
job. And as officials—they are not
politicians—they had no powers to
come to any agreement. But officials
ag such, they had certainly done a
good job,

But then merely delineating and
presenting a strong case has not ended
the ‘problem and it was not expected
to, because the problem can only be
ended by the two Governments sitting
together and negotiating now on the
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basis of the case presented. Here is
our case, Obviously the Chinese have
not accepted our case, They do not
think it is a strong case, because obvi-
ously they were not expected to sil-
enily gobble up all the maps that were
presented to them, all the history, all
the survey that were presented to
them and say, “All right, Salaam, we
will accept it!” No one can expect
that, They certainly presented their
maps and survey and their history and
again, the problem remaing in a dead-
Yock, It is an advance and it has ad-
vanced one step further only in this:
that both sides now have put the co-
ordinates and geography and history
together for the people to see and to
judge. Therefore, under such a con-
dition, it i now for the Governments
to take steps, and it is for the Govern-
ment of India—I cannot simply press
the Government of India, but also the
Government of China, as a citizen of
India—to take it up and I say that
the question be taken up now on a
political level,

The official; have done their job.
Let the politicians of the two Gov-
ernments now do their job, and if a
problem of Burma can be resolved,
there is no reason why the problem
about the Indian and Chinese borders
cannot be resolved. So, on this ques-
tion, the next step would not be, as
some of my hon. friends would like
to do: mere sabre-rattling will not
help, because this is not the age of
sabre-rattling on either side or on any
side. Everybody knows that, because
we do not do sabre-rattling even in
the case of Pakistan. The thing is
lying there for ten years and all our
sabres are in the scabbard. There also,
we are doing the same thing. Even
in Goa we are not resorting to sabre-
rattling. We do not demand it, But
somehow or other, some people like
to do some sabre-rattling only in re-
gard to China,

I would say in regard to Pakistan
border also that Pakistan has no right
to negotiate about the borders with
China—absolutely none, Kashmir be-
ing our area, that area is also ours,
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and no Government has a right te
rlegotiate with Pakistan on the dis-
posal of those border areas. Here too,
I am not guided by press reports. Even
the Prime Minister has not confirmed
the press reports, Therefore, I am not
prepared to assume that China has
started negotiating and then to be
indignant and agitated about it though
everybody has a right to be indign-
ant about it if it really happens.
Therefore, on that question also my
position is very clear: that Pakistan
has ne right and it would not be cor-
rect for any other country including
China—there is no other country any-
where there I think—to negotiate with
Pakistan. It would not be correct
either on moral or political grounds,
because the position is, that those parts
are ours,

Certainly then the question is rais-
ed as to why they did not negotiate on
this question with us, As I under-
stand the document, we were not nego-
tiating a settlement. The officials were
demarcating and what they said was
“it iz inopportune” as far as I under-
stand. That does not mean refusal to
negotiate in principle on the fact whe-
ther India does not have that area
as her part but that it belongs to
China and wvice versa. “Inopportune”
simply might mean you cannot even
go there and tell us what is where!
Therefore, let us leave that and let
us delineate as far as other areas are
concerned. So, that statement need
not be stressed too far but the atti-
tude ag such can be noted. In fact, the
foreign policy that India has pursued
in the last five or six years, is a policy
which is in the direction of opposing
imperialist monouvres, Therefore it
hag created a response from the impe-
rialists which is not very healthy for
themselves or for the colonial coun-
tries. But, I would request Govern-
ment to be a little more firm. As re-
gards the United Nations, the role that
they were playing in the Congo was
not a good role which is influenced by
the way in which the Secretary-Gene-
ral, Mr. Hammarskjoeld, was listening
to the advice of his imperialist advisers
and not others, With that caution I
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would say that the foreign policy is
certainly one of which our country and
our people should be proud. If the
Address had put it in a rather inspir-
ing language, I would have been very
glad, But I think that addresses of
this kind are not supposed to be inspir-
ing. I think by their very nature, they
are supposed to follow the style of a
postal gazette, than of inspiring Ad-
dress. I am not reflecting on the Pre-
sident—of the style I am saying. It
is a catalogue. The catalogue is a
good one, excepting for the note of
caution or reservation which I want
to introduce in it, that the foreign
policy should be pursued with greater
consistency and greater opposition to
the colonialists in the United Nations.

Coming to the home policy, the pic-
ture of the home policy is what?—The
picture as taken at the end of the
Second Five Year Plan and the begin-
ning of the Third Plan? If you pose
the question what are our accomplish-
ments on the eve of the Third Plan
when this House meets and the
President addresses it, I would put it
like this. If you sum up the achieve-
ments of the five years of the Second
Plan, I would say in the matter of
industry have we achieved anything?
Of course, we have achieved a good
deal, which is a great thing. The first
great thing we have achieved in the
last five years is to lay down the basis
of certain heavy industries which have
broken the blockade which the impe-
rialists wanted to impose on us in the
matter of our development, In the
First Plan they would not give us this,
that or anything. They used to say:
“You look after your agriculture and
a little irrigation, and all the old en-
gines which were dilapidated because
of war. And after you develop that,
later on think of something else.” And
it was a wrong thing, as the Prime
Minister said, not to have thought of
heavy industry, It wag fortunate in
the Second Plan we corrected our-
selves. Emphasis was laid on the
heavy industry and especially in that
sector where we are the most depend-

- ent, Everybody can shake his flinger
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and upset our economy if we have no
iron and steel, no coal, no oil and no
heavy machinery, Now we have made
up. Not that it is enough compared
to the size of our country. Considering
the vast size, the vast population and
our needs, what is being done is noth-
ing for a country of four hundred mil-
lion. Even if you go to 4 million
tons of steel what is it? 12 million
people of Czechoslovakia has got six
million tons of steel production, A
small country like Luxomburg produc-
ed three million tons of steel with a
population I think of a million or so.
So, compared to our needs it is not
enough, It is not a question of com-
paring our needs with what is being
done.

We have established a heavy indus-
try. Certainly it is not to the satis-
faction of many people even in this
country. How many big industrialists
there are who are satisfled with the
proposal that we are going over to a
fourth steel plant and these industria-
lists who object to that are the arch-
enemieg of our country; they are anti-
nationalists in that they object to the
growth of iron and steel industry in
this country, Not only that, How
many people are satisfied with the dis-
covery of oil? When oil is found in
Gujerat, it sinkg the hearts of im-
perialists outside that their monopoly
is getting broken. This is the condi-
tion, The oil programme of the Gov-
ernment has been going on on correct
lines, Inspite of that, I find that even
in this country there are people who
are sorry that in every well dug oil
is being found. They feel they are
being buried in every well dug for that
oil. They are sorry that India is be-
coming strong.

Therefore, it was a sorry spectacle
to see that when the Government of
India bought oil from the Soviet Union
which has been of crucial help to us
in combating the deadlock which was
being imposed on us, and when that
oil wag being offered by the Ministry
from State to State and from Corpora-
tion to Corporation, State Ministries of
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the Congress itself were trying whe-
ther they could not buy Burmah-Shell
and Stanvac oil. It was to save a pie
here and a pie there. Tenders were
invited and we know how in tenders
somebody underquotes somebody else.
These tricks were played when the
Government of India with its oil pro-
gramme were telling the States to buy
this oil, because not only was the oil
cheaper, but it was one of tactics and
strategy. Even if it were five pies
dearer than Burmah-Shell and Stanvac
it should have been bought. Now
there are explanations coming for-
ward, but I would like to see what
is going to be done in that matter
later on. However, summing up the
developments of five years on the eve
of the Third Plan, the basis of heavy
industry is being laid; the basis of oil
industry is being laid; the basis of iron
and steel is being laid. That means we
have broken the blockade that was
imposed on us.

We know Durgapur is held by the
British that Rourkela is held by the
Germans. We know how the help
has come. We know when it came.
When we decided, as a correct line,
not only to take help from the West-
ern sector, but also to take help from
the socialist sector, then only the
gentlemen of the West were brought
into a mood to give us their proposals
in the iron and steel sector. And yet
today they are trying as much as
possible to sabotage certain lines of
development.

As 1 said, we support the Plan. But
how do we support it? The Plan has
two contents. We support the Plan on
one content and not on another. The
Plan has a country inside it. In so
far as every development of the
Plan leads to the independent eco-
nomic development of the country,
we support the Plan. We  suppert
the country in the Plan. But we do
not support the class in the Plan.
Because inside the Plan there is a
class which is trying to grab every-
thing, trying to steal foreign ex-
change, trying to get the State sector
abolished. The crucial development
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in the Plan is the development of the
State sector and every Indian, every
citizen who wants the development of
the country’s economy ought to sup-
port the extension of the State sec-
tor.

The modifications in the industrial
policy that are being tried by some
people, taking away certain strategic
industries from the Industrial Policy
Resolution and handing them over to.
the private sector is a suicidal step.
Therefore the country in the Plan we
support; the class in the Plan we do-
not support. We criticise them. The
Plan is being grabbed by some people
for their private interests, for their
class interests and not for the coun-
try’s interests. Therefore, we have:
got an attitude of support to the Plan
on one side as well as criticism of the
Plan on the other.

For example, take the State sector
in industry. We have heard in the
Question Hour even today that when
we have developed certain units of
industry on the basis of taxes we im-
posed on the people, from the money
we took from the people, these gentle-
men come up and say now that you
have developed it, you sell it to us.
There are some people who are ready
to sell it. We tax the people for build-
ing these industries, later on you sell
it to these gentlemen for making pro-
fits out of it. What is the policy? Is
that a correct line? Then they say:
“The report is still private.” It has
leaked out in the Press. One news-
paper in Bombay complained, when
it was leaked out to one paper, why
not to us and they expressed satis-
faction that at last Government is
thinking of denationalisation of the
State sector-privatisation of the State
sector. From the House there ought
to be condemnation of any such
policy; the House should unite and
tell the Government, “For God’s sake
do not take a step in that direction.”
A beautiful plant like the Hindustan
Machine Tools....... .

An Hon. Member: It is only a
rumour.
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Shri 8. A. Dange: There are
rumours. That is why I am asking
‘you.

Shri Tangamamni (Madurai): The
Mazumdar Committee's report is
there.

Shri 8. A. Dange: A committee was
appointed with an official as Secre-
tary. Why was a committee appoint-
ed to think of such a thing. Whether
you sell later on or not is another
thing; that you should appoint a
committee to think of such & proposi-
tion 'means there is something black
in it

The Minister of Finance (Shri
Morarji Desai): No such committee
has been appointed.

Shri Tangamani: The details of the
report have already appeared in the
Press.

Shri S. A. Dange: I will take it for
granted that mo such committee was
appointed, no such decision was taken
and that there is no danger of any
unit in the State sector being sold out
to any private concern. I take that
assurance.

Shri Morarji Desai: No assurance is
necessary where nothing is happen-
ing. It is only his imagination.

Mr. Speaker: He refers to a com-
mittee—Mazumdar Committee—which
was appointed. Was a committee ap-
pointed?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
There is a committee, but the point
which they have considered is this.
He says we propose to sell out our
public concerns to private people,

Shri Tangamani: Shares.

Shri Lal Bahadur Shastri: It is, at
present, only being theoretically con-
sidered if in case a new venture is
set up in the public sector whether
we could raise a certain percentage—
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10 or 15 per cent—of shares from the
public, whether public shares could
be raised and they can participate in
that public venture. That is the basic
idea. It can never be a public sector
project unless Government own 51
per c2nt of shares.

Shri S. A. Dange: I am basing my-
self on the reports from very respon-
sible business journals.

Shri Lal Bahadur Shastri: The gues-
tion of HMT was raised this morning
also. It is a fantastic idea. HMT is
one of our best projects; we  Ccan
never conczive of selling out even a
single share to anybody.

Shri S. A. Dange: I am very glad
about that pronouncement and that
clarification that there is no danger
of these best things which we are
creating with people’s money being
sold either completely or even partly
to the extent of 5 or 10 per cent of
shares to anybody in the private sec-
tor. 1 am glad to have got at least
some clarification on this matter.

So far as the State sector is con-
cerned, Govermment should certainly
be warned about this. Even though
they may not themselves think about
it, the private interests are going to
try it. They have an eye on the LIC,
an eye on the HMT, an eye on the
Sindhri factory. Business journals
belonging to the monopolistic sector
are discussing these propositions and
it is certainly a good thing that these
propositions are buried once and for
ever, that there would be no danger
of halting the development of the
State sector and its extension, but that
there would be concerted attempts to
extend the sector in bigger and big-
ger spheres of industry, which is very
vital for the development of the
country.

I do not say we are in a position
today to take over all private indus-
tries, I do not say that we can re-
serve all private industries in the
future for the State sector. We can-
not do that. For example, the medium
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and smaller industries cannot be taken
over in the State sector today. What I
am thinking of is strategic lines of
production like heavy machinery and
coal.  Coal ought to be in the State
sector as a whole, but there have been
hesitations and vacillations and some
more concessions are being given to
the private sector, because produc-
tion has not reached the target which
we had intended in the Five Year
Plan. So, in these matters, I would
Jjust caution the Government about
this. If these assurances and clarifi-
cations turn out in the future to be
absolutely true and no attempts are
made henceforward, I shall be the
first person to be very glad about it.

I come to another question. What
is the net result of this development?
One should certainly be proud about
the internal development industries.
But the second sector in which we
have lagged behind is the agricul-
tural scctor. We are running to other
countries for wheat and so on. Why
was the failure so huge in this parti-
cular sector, which is one of the most
crucial sertors? In fact, it is the
foundation. The foundation of the
economy as it exists today and which
we are building is agriculture, There
we have failed. Production has in-
creased by about 40 per cent no
doubt, but still that increase is not
based upon any firm progressive step
in land reforms that will ensure a
continuous rise in production on a
rising basis. There it iz all  crisls,
because our attitude to land reforms
is vacillating and is not clear. We
once call for co-operatives, but when
some interests attack them, Govern-
ment retreat. We call for abolition of
landlordism, but still tenants are
thrown out and huge areas of lands
are still held ir private hands.

So the agricultural sector remains
in danger and I feel that is one of
the most vital parts of our economy.
Everybody is agreed about it, but we
are not making progress in spite of
our tractors, big farms and so on.
That is one sector which is not capa-
ble of treatment which we are giving
to the industrial sector. It is easier

PHALGUNA 1, 1882 (SAKA)

Address by the 908

President
to build a steel plant, but it is not so
easy to build up a huge mechanised
farm and by that meet the nesds of
our country in the matter of food and
raw materials. Therefore, even if we
start imitating the tactic of Suratgarh
farm with huge machines and estab-
lish 10 or 20 farms like that, as pro-
posed by certain industrialists, that
is not going to solve the agricultural
problem. It can only be solved by
the right line taken at the Nagpur
resolution. But that resolution has
been put in cold storage because of
certain contradictions  inside those
very people who  fought for that
resolution in the Congress; and since
Congress is the ruling party, they
themselves have to be told whether
they are going to put into effect that
resolution and thereby correct the
agricultural situation in favour of the
people,

The question that arises is, who is
benefited by these  developments?
Who is gathering the major gain from
tmese developments? If you put that
question, it is very clear that the rich
are getting richer and the poor have
not grown less poor. That is the pic-
ture in the country. That economy is
developing in such a way that rich
are geiting richer simply means the
development of capitalism and noth-
ing else. The State sector is in the
hands of the State, but even then, it
is subject to  capitalist influence.
Therefore, while one should be proud
about the development, the net gain
and the step forward that has been
taken, one should be sorry that the
step is not vet benefiting the masses
of the people. That is a very sad
spectacle,

Take the matter of wages. We get
wage increases from the wage boards.
The President’s address refers to it.
But every wage board report has
taken at least two years to come into
existence and every recommendation
is stalled for months, including the
recommendations of the Pay Commis-
sion, as we have seen. These re-
commendations are not given effect
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to. For example, the recommenda-
tions in regard to cement and sugar
are still hanging fire. In these ques-
tions, the approach is, whenever it
affects the workers, then there is
hesitation, vacillation and almost a
retreat from positions which are
forced by the action of the workers.

For example, even on the question
of the strike by Government emp-
loyees which has been referred to in
the address, my friends know what is
the position. The question of victi-
misation is still dogging us and people
are victimised for no plausible
reasons, just because certain authori-
ties want them to be victimised either
for political reasons or other reasons.
It is a problem for every Ministry. It
is not only a problem for the Minis-
try—the Ministry thinks once a per-
son is dismissed there is no problem—
it is a problem for every party, a
problem for the country, a problem
for the whole of the working class.
There is victimisation in the Defence
Department. Some people on this
side think that Shri Krishna Menon is
a communist. (Interruptions) If it
were so, I do not understand why he
is victimising the workers in the de-
fence industries. If I were the De-
fence Minister, I would not victimise
'‘my workers like that. That is a sure
proof that their criticism of the De-
fence Minister is wrong (Interrup-
tions). And that is also a proof that
the idea that we support him in
everything that he does is also wrong.
I am particularly pointing this out
because on the matter of the victimi-
sation of the employees every Minis-
try is uniformly reactionary. There

Shri Raghunath Singh (Varanasi):
Is there freedom for strike in Russia
also?

Shri S. A. Dange: Since then forty
years have passed in the Soviet Union
and you are too late in the day to ask
the question.

An hon. Member: Freedom for
blackmarketing is not there, I sup-
pose.

FEBRUARY 20, 1961

Address by the 910

President
Shri S. A. Dange: Why  discuss
Soviet Union. In the Soviet Union

16 people do not die because the tem-
perature has fallen to below normal
and people could not stand it. That
has happened in Mokameh, the other
day.

Shri Asoka Mehta (Muzaffarpur):
There only the news does not come in.

Shri S. A. Dange: You are afraid to
go there. I would suggest every-
body to go there and see. Shri Nath
Pai had gone there the other day.
Therefore, let us not discuss Soviet
Union, because the Soviet Union is
not here to speak about it. Look at
the Sputnik going to Venus and you
should be in & mood to write poetry
about the Venus and Soviet Union.
Look at Bhilai, look at oil, look at
others. You are now in the wrong
question.

Shri Asoka Mehta: Yes,
question like strikes.

foolish

Shri S. A. Dange: On the question
of wages of workers the Plan is not
functioning the proper way. On the
question of the rights of workers the
Plan is not functioning in the proper
way. On the question of relief to the
citizens the Plan is not yet function-
ing in a proper way. If you give at-
tention properly to them, then these
developments which belong to the
country and are based on the sacri-
fices of the people will benefit the
people and will certainly strengthen
our country and our people. Now
that is the lag that is not mentioned
in the President’s’ Address. Only one
side is presented. Wage boards are
appointed, but what about their
effects? Even their effects are nulli-
fied by the price rise which has been
mentioned. The price rises are gtill
incapable of being controlled with
the result that whatever wage in-
crease you give, tomorrow it is upset.
Therefore, our slogan has been: link
up every wage increase and every
wage to dearness allowance automa-
tically so that at least what is given
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today is protected. That was the cen-
tral slogan of my organisations, the
All India Trade Union Congress. Be-
cause, Government and the boards
may increase the wages; next day,
Government realises they cannot con-
trol the price and the effect of the
wage increase is upset. So, the bless-
ing of wage increases is turned into
curses because they are not able to
control the price line. Therefore,
the best system should have been to
link up the wages with the dear-
ness allowance or cost of living.

So, on this question what I can
say is on this matter the policies are
not pro-working class and pro-pea-
sant. The Plan for the country is
being used by the capitalists. The
Plan is developed by the whole coun-
try with the sacrifices of the people,
the sacrifices of the intelligentsia and
all classes, including the capitalists
even. But the gains are only going
into the hands of one class. And un-
less this correction is made, we shall
not go forward, as we ought to go for-
ward, in the matter of social progress,
making the whole thing available to
the country.

This is a matter which I appeal to
the Congress party to think over.
Because of this irritating situation,
frustration, disappointments, people
working and yet not getting the be-
nefit, —everybody says the country is
going forward but the man in the
street thinks he is going backward
and he is starving. Of course, not
everybody is starving. There is no
doubt about it that certain sections
get wage increase also—but the gene-
ral picture is frustration. All these
irritations are utilizedq by the reac-
tionary people,

For example, whenever any failure
anywhere is pointed out, as there are
certain mad people, there are scoun-
drels in every community, once a
communal mishap takes place whole
towns and areas flare up in mutual
massacre. What is it due to? Is it
nol because we have not been able
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to possess the conscience and the
minds of the people with one single
ambition that this country is develop-
ing and the country’s developmental
gains are coming to the people? Be-
cause the gains do not come to the
people, the reactionaries can get hold
of them and say that it is so because
this community is bad or that commu-
nity is bad. Therefore above all this
should be placed class consciousness
and nation consciousness, Instead
of functioning for the development
of the country, for the peasants and
workers, all gain is frittered away
and we see the phenomenon witness-
ed in Jubbalpore. Jubbalpore is an
industrial town with a fine working
class colony and fine working class
people. Yet, when the incident hap-
pened it could not be controlled. Cer-
tainly, the incident should be con-
demned. Why should we condemn
one community or other community?
It is done by anti-social elements
which are everywhere and which
should be fought out by the society
as a whole. Instead of that, in Jub-
balpore certain reactionary parties
took advantage of it and, instead of
suppressing it, spread it out in the
hope that they can divide the coun-
try. In this way they stop the coun-
try on its way to progress. Therefore,
elements in the Congress who dis-
approve of this, elements in all par-
ties who disapprove of this should
combine on this platform of suppress-
ing this communalism with one sin-
gle united wvoice. But that single
united voice, to become effective, will
not be put in that condition by
simply talking of moral resolutions
against casteism and communalism
and reiterating them in new resolu-
tions. No. It cannot be done only
by that. The whole development
must be taken in one way. Unless
you unite the population at some
higher level, the lower levels will
persist in giving a wrong direction,
and that higher consciousness is based
on (1) the country and (2) the class.
The country is mine, that is, of the
people, and not of a ha.ndful of pri-
vate monopolists, who want to plan
for themselves; a handful who
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want to take away the gains
for themselves, a handful tak-
ing all the lawless gains for them-
selves; the gains shall be distributed
over the people, especially the toiling
people. If everybody goes in that
way, if we succeed in putting that
stamp on our development—certainly
development is taking place but the
question is the direction and the
stamp—then we will be on the right
track. Now the main direction in
development is correct but the direc-
tion in relation to the masses is
wrong. Development direction true,
but development in relation to the
masses is untrue, in fact, it becomes
anti-people. Therefore, if this is
taken into consideration, the hopes
of future development will be fulfil-
led and we shall be on a better roa

Shri Asoka Mehta: Shri Dange,
while concluding his speech, talked
about the need for unity of effort
and outlock in the country to fight
the forces of communalism and other
anti-social elements. There is this
unusually large attendance in the
House at this comparatively late hour
because members had assembled to
hear Shri Dange speak on a question
which is even more vital for our coun-
try, that is the territorial integrity
and the inviolability of our frontiers.
‘We were anxious to hear from him
whether on this crucial question he
stands with the people of India or
he has a place apart from them. And
it is a matter of deepest regret to us
that on this matter he has remained
equivocal and he Thas tried to dis-
cover the tightest rope that he can
find so that he can walk on it with-
out falling. My hon. friend, Shri
Dange sought to explain away China's
refusal to discuss with our officials
the question of frontier in northern
Ladakh by suggesting “Of course,
you cannot go there; and you cannot
point out what places are where, The
refusal should not be construed as
China's instransigence” [ do not
know if he had the time to read the
big volume. Perhaps he has been
reading the volume backwards and
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has not had the time to reach the
first part which deals with India's
case! But I hope he had the time to
read this very brief summary which
the External Affairs Ministry has
published. May I draw his attention
to page 1, the very first page of the
summary of the report of the officials
of the Government of India and the
People’s Republic of China on the
boundary question? On the very
first page, in the very first paragraph
it is clearly and unequivocally and
unambiguously stated:

“Moreover, China has now come
out openly on the Kashmir issue,
and declined to recognise the ac-
cession of Kashmir to India. She
has also gone back on the accept-
ance as recently as April, 1960
by Premier Chou En-lai of India's
relations with Bhutan and Sik-
kim.”

15 hrs,

Is this what Shri Dange said? Is this
conclusion capable of the interpreta-
tion that Shri Dange offered? Let the
hands of those who want to come to
us with the plea for unity be clean.
If that hand is put forward—I hope
even the Treasury Benches and the
Congress Party may permit me to
say this—we shall be only too ready
to grasp it. We shall be only too
ready to grasp the hand anyone in
the defence of our country and for
the preservation of the territorial in-
tegrity of our country as well as for
the preservation and enrichment of
the independence of the country.
But that hag to be the hand of an
Indian patriot. It is a matter of re-
gret and of profound distress to us
that the party led by my hon. friend,
Shri Dange, should be willing to play
a role which fills our heart with
shame and sorrow. But I cannot de-
vote all my time to Shri Dange. I
shall turn to him a little later, I have
got to say something about the gra-
cious Address that the President gave
us the other day.
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I have the deepest and the pro-
foundest of respect for the President,
but may I be permitted to say that I
was deeply disappointed by the Add-
ress. I remember when I was a stu-
dent a particular phrase used to at-
tract me very much. That phrase is
‘tasteless, odourless and colourless’, I
would say that the Address is really
like that. It is something so com-
pletely insipid that I find it very diffi-
cult to get hold of it anywhere,

It is strange that at a time when
China is trying to hem us in, when
every effort is being made to isclate
us, when our territory is being violat-
ed, when our two aggressors. the
aggressors to the west and tae aggres-
sors to the east, are locking them-
selves tngether in an unholy alliance
of antipathy against us, in this Add-
ress there iz not even one word which
would spark the fire in the imagina-
tion of our people. Just when we are
being made the wvictim of aggressive
efforts and designs and. on the other
hand, when we are on the eve of
launching our Third Plan with which
are tied up our hopes, dreams and
ambitions, we get this Address.

This Address, I know, was not
written by the President. He is a
great writer. But surely the Address
could have been written by the hon.
Prime Minister who also is an out-
standing writer, There are other
hon. Members here on the Treasury
Benches who, I know, can write very
well. Then there is the whole Secre-
tariat behind them. It is strange that
such an Address should have been
written which is lacking in colour, in
words and in any kind that can en-
thuse and inspire the people! This
dead cataloguing of things and re-
membrance of things past only shows
intellectual hankruptey with which,
I hope, we would not like to begin
the wyear.

In the Address, not only in this
Address but in all Addresses, there
never _is a reference to defence. De-
:relnce 1s one subject on which nothing
will ever be said. Defence is shroud-
ed mystery. It is covered up and
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kept away from any kind of atten-
tion and knowledge of the people.
Pick up any treatise on defence in
any democratic country of the world.
At random I am picking up this book
from which I shall read out to you
the very first, the opening paragraph.
It reads:

“It is necessary, now-a-days, to
underline the fact that all that
is implied by the word ‘defence’
has become a subject of debate
and concern among a far wider
circle of thoughtful people than
was the case, not even a genera-
tion, but only a decade ago. De-
fence and strategy have burst the
bounds of merely official or ex-
pert controversy, in much the
same way that economics became
a subject of general concern....”

There was a time when it was be-
lieved that economics should be un-
derstood only by the enlightened and
the elite. But the whole process of
pianning has made it possible for mil-
lions of our people to understand
rudiments of economiecs. That is why
there is this excitement and this pos-
sibility of moving forward with a
co-operative understanding of the
miilions of our people. Because there
is this rudimentary understanding on
the part of the masses of our people
my hon. friend, Shri Ranga, finds him-
self completely cornered. In the same
way, if we are to meet the challenge
that has been thrown from across our
frontiers, it is absolutely necessary that
the whole interest and intelligence
of the people must be drawn to the
understanding of all the problems of
defence. But my hon, friend, the
Defence Minister, believes that he
should be voluble on every other sub-
jeet but on this subject his tongue
must remain tied. I hope and trust
that, as is the case in the United
Kingdom, every year the hon, Defence
Minister will prepare a Defence White
Paper, the Cabinet will consider it and
place it before the House and the
House will have an opportunity to
consider the White Paper® on defence.
In the United Kingdom year after
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year defence strategy and calcula-
tions in a very broad way are consi-
‘dered by the House and through the
‘House by the people. That should be
the practice here also.

In the past I made a similar request
for supplying Members with the
Budget on the economic conditions of
the country, again on the basis of what
was being done in the United Kingdom
and such other countries. I am glad
that my hon, friend, the Finance Mi-
nister, has been doing it and we know
how often it has been quoted in our
-debates and discussions and to what
extent it has helped us in understand-
ing the economic health of our coun-
try. May I, therefore, through you
convey to the hon. Prime Minister
.and his colleagues in the Government
that defence should no longer be kept
a kind of guarded secret because only
that defence will be successful in
‘which the mass of people have been
got interested.

Before 1 move on to the more im-
portant of the major problems with
which I want to concern myself, may
I in passing refer to one subject which
had occupied so much of our atten-
tion last year when we were discuss-
ing the President’s Address and that
is the tribunal to root out corruption.
I reiterate that demand. May I draw
your attention to the fact that in
‘Ceylon—it is a small country and it
may be making many mistakes, but
we should be prepared to learn from
any country—they did one wise thing.
They appointed a commission. In all
against 39 Members of Parliament,
naturally Members of Parliament
included Ministers and former Minis-
ters, who were in Parliament some
time or the other between 1940 and
1959 charges were levelled publicly
and were enquired into. Thirty-two
of them have been exonerated and
seven have been penalised. If you
read the report, you will find how
they say that by doing this in a way
a safety valve was opened up. This
matter was gone into so fully last
time, but let it not be considered that

FEBRUARY 20, 1961

Address by the
President

it has been consigned to the dustbin
of history. This problem remains not
because I say that people in this House
are corrupt but because I am anxious
that the reputation of each one of us
and more so of those in whose hands
the destiny of our country is, is beyond
any kind of criticism or cavil.

I would naturally like to say some-
thing about the biggest single prob-
lem that we face today, that is,
aggression on our frontiers. I would
like to compliment our officials on
the wonderful and splendid work that
they have done. It only shows that
our officials, when they are given
precise directions, are capable of ful-
filling the responsibilities. Very often
because there is hesitation, vacillation
and all kinds of ifs and buts in the
formulation of policy that things go
wrong. I would like to take this op-
portunity of conveying our appreci-
ation of the splendid work that aur
team of officials has done. Some of
our neighbours like Burma, Nepal and
Pakistan seem to think that this is
perhaps a good time to reach an
agreement with China. China wants
to push India, to isolate India. For
reasons, 1 can understand, some
of the smaller countries  are
thinking that if China is willing to
reach an agreement why not do it. I
have no objection if any one wants
to reach an agreement in such a con-
text. May I. therefore, point out that
such agreement cannot be relied
upon? This big report has made it
clear that in 1954, when the
agreement was signed between the
Prime Minister Jawaharlal Nehru and
Prime Minister Mr, Chou En-lai, cer-
tain passes were agreed to as demar-
cating or designating the frontiers
between China and India in the middle
sector. It is in this very middle sec-
tor that today the Chinese are claim-
ing 500 square miles of territory.
Here is the signature of the Prime
Minister of China. Here is an agree-
ment validly signed not by his pre-
decessor, but by himself. What is
value of the agreement? That agree-
ment is treated as scrap of paper
because the Chinese themselves have

918
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said that when a question becomes
ripe, only then, we take it up for dis-
cussion, The Burmese question will
become ripe if India is not able to
stand up against the aggressive
designs of China. Nepal will be trod-
den under feet if India is not able to
stand up against China.

Therefore, let our Burmese friends
and let our Nepalese friends, and let
all our other friends realise that
when India is fighting for the preser-
vation of the territoria]l integrity and
national independence of India, we
are not merely fighting for our own
couniry. We are fighting for holding
back the aggressive designs and
aggressive purposes of China. We are
serving the cause of world peace. We
are serving the cause of the nations
of Asia. If somehody wants to take
advantage of this situation, they can
do it. But, it is short-sighted. We
too thought that there are short-cuts
in such matters. We have burnt our
fingzrs. 1 hope, as we are learning
from our past experience, other
nations will learn from our experience
and not necessarily invite to go
through a similar bi ter experivnce.

I would like to know, in the western
sector, were the 12,000 square miles
occupied at one time, or were these
12,000 square miles occupied bit by
bit. When did we first know about
the occupation? What was the total
territory occupied at that time? Af‘er
we had known it, what did we do to
prevent further occupation, because
how are we to believe that it has
frozen with 12,000 square miles? This
has been steady encroachment. This
steady encroachment can be stopped
if we know that this is why we could
not do it earlier and this is why we
are sure to do it now.

My friend Shri Dange accepts the
McMahon line. I hope he does. But,
he never says a word about Ladakh.
The traditional line is to be accepted.
Whose traditional line? There are so
many traditional lines.

An Hon, Member: Communist tradi-
tional line.

1924 (Ai) LSD—8.
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Shri Asoka Mehta: I wish that even
when he is making this tight rope
walk, he will have the pole properly
held.

On this point of Ladakh, I am afraid
the Prime Minister and his Govern-
ment have not made the position clear.
They have not taken the House into
confidence, they have not taken the
country inio confidence. I would like
to ask the Prime Minister, if, as our
report says—and I am proud of it—as
early as 1865, the then Government
of Kaghmir could maintain police
check posts in the northern Aksai
Chin area, why was it difficult for us
to do it in 19557 We are proud of the
fact that our forefarthers braved all
kinds of inclemencies of weather and
they were prepared to face every
hardship. Today, have we grown so
soft? We the sons and daughters of
India, for the safety of our country,
shall not hesitate to stake our lives.
We are not going to be frightened by
difficult climate. What is it? Surely,
the brave javans of India never said
that they will not go there, It was
misplaced humanitarianism on the
part of the Prime Minister.

Shri Ranga: Cold feet,

Shri Asoka Mehta: Shri Ranga
says it was cold feet. That is his
language. T am not accustomed to use
it.

Shri Ranga: No. You suffer from a
similar thing.

Shri Asoka Metha: 1 believe public
life is meaningfu] only when there are
courtesies. If Shri Ranga thinks that
because he has parted company with
the congress only the other day, he
should part with courtesy also, I do
not go with him.

Shri Ranga: Read Virata Prava to-
morrow or the day after.

Shri Asoka Mehta: I would like to
find out from the Prime Minister and
the Prime Minister owes to this House
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an explanation, if in 1865 this was
done, why this was not done between
1950 and 1960.

The big report says, indeed, not a
single official Chinese map published
prior to 1950 was cited by the Chinese
in support of the Chinese alignment—
not one single map published before
1950. Since 1950, my hon. friend and
still my leader, Acharya Kripalani—
in spite of his leaving, he is my
leader—over and over again, has
drawn attention to what he has called
cartographical aggression, What was
the Prime Minister's reply? We have
written to China, we have written to
Russia, they said that these are old
maps, do not take notice of them. How
many countries are still indulging in
cartographical aggression? We ignored
them, we slurred over them, we slept
over them. We considered that these
are aggressions on paper. Here is the
man—Acharya Kripalani—who had
pointed out over and over again that
these aggression on paper are always
preludes to aggression on land. That
gentleman on the other side—Pandit
Nerhu—ignored this warning, I hope
this will not happen again, Any carto-
graphical aggression anywhere has to
be corrected there and then, or we
shall have to pay in terms of blood,
sweat and tears. I am sorry, this is a
question which, I am sure, moves each
one so deeply and so profoundly that
it is difficult to restrain one's emotions.
Because, here, we are anxious through
this House to communicate to  the
country the anguish, the anxiety, the
indignation, the urgency with which
we want this Government {o move in
order to see that the frontiers of our
country remain inviolate.

We shall have the pressure of China
on our frontiers; it will conlinue. We
shall have to live with it. It is not
easy to live with aggression, It
requires strengthening of the muscles
every minute of your life. That is
why I find it iz so unsatisfactory that
so little thought is being given to the
health of the nation? The Prime
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Minister said that the health of the
couniry is not very satisfactory—I
forget the exact words. Why is it so?
Unless you have good health, you can-
not live with aggression.

An Hon, Member: Mental health.

Shri Asoka Mehta: The health of
the nation. The mental health of the
Prime Minisier is wonderful and so
he is physically, fortunately.

There are three-fold elements today
that are interested in creating trouble.
One revival of the feudal elements.
There are many fine people among the
Princes. My young friend the Maha-
raja of Bikanir: we are happy to have
him as our colleague,

An Hon, Member: And Baroda,

Shri Asoka Mehta: But, there are
others who think that they live in ihe
18th or 19th century. My hon. friend
Shri Ranga and his friend and my
friend Shri M. R, Masani are trying to
stir up this element. Let us not stir
them up lest in this hour of crisis, we
confrot ourselves with another diffi-
culty. Then, there are the communal
forces. What happened in Jabalpur?
In Jabalpur, the communal elements
on both sides created a situation where
the nationalist and secular elements
were overpowered. It is again unfor-
tunate and all parties, your par y and
my party and every other parties must
accept a sense of defeat and humilia-
tion that again, on this occasion, we
were not able to function and prevent
communal conflict. I leave it to Dada,
because he alone can chastise us in his
own inimitable manner. I accept
chastisement before Dada would offer
it to me, that we with others failed to
live up to our ideals.

There were two mis'akes that could
have been avoided. My two friends in
the Rajya Sabha Shri Farid Ansari
and Niranjan Singh went there and
they have submitted their report. By
accident all the senior officers were
new. All the senior officers had been
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transferred at the same time and thig
new bunch of officers knew nothing
about Jabalpur. Surely such things
need not happen.

Secondly, there was no clear under-
standing. After all, there should be a
tension map of every city. Whenever
difficulties emerge the tension map
should be able to tell you what are the
areas to be protected and guarded.
Nothing like that was done.

Then there are the newspapers—
even the Congress Working Commit-
tee’s resolution has drawn attention to
the fact—which indulge in communal
propaganda. Why is this being per-
mitted? If our newspaper editors will
not exercise self-restraint, something
should be done as far as this communal
propaganda is concerned. We cannot,
in the conditions in which we live
today, permit ourselves to be g shuttle
cock in this game of communal politics.

Then, of course, there are our
friends, the Communists. In their
resolution, even the name of China is
not mentioned. As to aggression,
naturally there is no indication of
aggression whatsoever.

These are the dangerous symptoms
which are challenging national inte-
gration and against which we have to
work, which we have to counter. I
appeal to this whole House, barring
these who will not want to come with
us, that on this question of national
integration let us have, I am not sug-
gesting unity, but let this become
paramount, something which should be
the inarticulate major premise of all
our thoughts and action. This is one
thing that we shall not violate because
if we violate it, all our patriotism is
merely confined to our lips.

Of crucial importance here is the
Plan, That is where I part company
with my leader, Acharya Kripalani. It
is surprising that af er two Plans, we
are Jaunching on the third Plan with-
ou' a serious review, a serious assess-
ment, of all that we have achieved
and failed to achieve, and the
reasons why, in the last ten years. This
cavalier manner of moving forward
suggests that we do not always realise
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the importance, the crucial importance,

of certain turning points in the history

of our country. There are no funda-

mental reorientations.

For instance, in the Second Plan
there was a shortfall of 20 per cent in
real terms. I do not know how in the
Third Plan that is going to be avoided.
The rate of saving has remained
almost stagnant. Recently the Gov-
ernment of India, I believe, or some
one in the Government of India, invit-
ed a very distinguished economist, Dr.
Thomas Balogh, to India. He has said
that the real failure has been that,
from the national point of view, we
have not succeeded in establishing the
basis of suitable growth in the country,
because the rate of savings has not
gone up, the rate of growth has re-
mained poor. There has been a
national evasion of stresses and strains
by relying on foreign aid, not to use
the foreign aid jus. for the purposes
of developing the economy, which I
consider is proper and necessary, but
relying on foreign aid to make up for
the lag in national savings. That is
something which is inexcusable. No
Government and no Parliament can be
excused if they transfer the burdens
that the people should be asked to
carry, that the administration should
be prepared to carry, that the repre-
sentatives of the people should be pre-
pared to carry to foreign aid. Foreign
aid has its own part to play, but do
not bring it to undertake the respon-
sibilities which we are trying to avoid.
That has been the second major
failure,

The third failure is what one of the
best friends of India, Miss Barbara
Ward, Lady Jackson now, has pointed
out in a very interesiing article in
the recent issue of ‘Foreign Affairs’,
India on the eve of its Third Plan.
She has paid a tribute to the people
of India for their enterprise. their
initiative and their desire to move
forward “irresistibly and unquencha-
bly”—two beautiful adjectives, two
beautiful expressions. Thes people of
India are moving forward, but what
are the difficulties, and what has
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this good friend of India and one of
the world's outstanding eccnomists
and political commentater to say?
She says:

“Such interlocking shortages
in the seciors mainly controlled
by  the Government reflect not
only the degree to which expan-
sion has taken it by surprise. It
reflects, too, a certain failure in
the mechanism of planning itseif.
There are no agencies specifically
empowered to follow  decisions
down through the lazy, lower
echelons of administration. In
Army parlance, “Q Plans"—
Planning Commission—is not
balanced by “@ Ops” say, a
tough Czbinet  subcommittee
demanding a regular account of
work in progress, not simply in
terms of money spent but of
physical targets actually achiev-
ed, and giving no quarter until
every backlog is made np.”

Where is this sub-committee in the
Cabinet, this Cabinet of soft men,
lacking in any kind of toughness as
far as  administrative efficiency is
concerned? What is the value of this
Q Plan if there are no Q Ops. If you
are not able to do it, there are bright
young men in your own party who
may not go outside. Pick them up
and put them in power, but do not
play with the future of this ccuntry.
Why? As Lady Jackson has said, in
the Third Plan, the crucial question
is administration, Ower and  over
again, she says the country will be

confronted  with the problem of
administration. Streamline your
administration, If wyou fail to

streamline the administration, do not
talk about  patriotism, national
interests and national integrity.

There is just one point 1 would like
to refer to, and that is that in the last
ten years our national income is said
to have increased by 42 per cent, our
per capita income by 20 per cent and
consumptién by 16 per cent. I would
like to analyse these figures a little
further, in just two or three minutes.
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Firstly, it is difficuli to get up-to-
daie figures for a detailed analysis.
Detailed analyses have been  made
for a slightly earlier period. The
Government's figures are for 1951-61.
The detailed analysis that has been
made by a team of briliiant econo-
mists of the Delhi University is for
1949-58, They =zay that commodity
production has increased by 28 per
cent only. It is services that have
contributed 40 per cent. And even
in the services sector, services like
Government service have contributed
478 per cent. Small enterprises
have contributed an increaze of only
82 per cent. Look at the distorted
picture. The wrong elements seem
to be contributing more, the right ele-
ments have contributed little.

Then again, the total incvzase in
agricultural production is equivalent
to Rs. 1,700 crores; Rs, 600 croros out
of it has gone to just 83 per cunt of
the agriculturists, who are the big
producers, The total increase in the
annual income in the country has
been about Rs, 3,600 crores in current
prices; 30 per cent of this at least
has gone to those whose income are
over Rs, 3,600 a month.

Let me draw attention again to the
very interesting enguiry which the
Ministry of Commerce and Industry
permitied a research student te carry
out, What is the result? The result
of that enquiry is that taking only
five major business houses in India,
these houses today contrnl, wholly
control, 540 companies with total
assets of Rs. 821 crores, The biggest
single business house in India con-
trols 48 companies, with total assets
of Rs. 290 crores. The second biggest
business house, which, in faect, has
become the first, controls 031 eco-
panies, with total assets of Rs. 202
crores, I shall, on a future occasion,
try and analyse for this House how
these assets have grown in the last
ten years.
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What has been the metamorphosis
of change? This iz happoning under
the very eyes of my good friend, Shri
Lal Bahadur Shastri, and if there is
today a sense of frustration, if there
is a considerable dissatisfarticn and
distress, well, the responsibility lies
squarely on our shoulders.

Before ending, I would like to
point out that recently the London
Economigé brought out a very useful,
a very interesling report, on the
future economic development in India
in the coming five years. After
striking a balance-sheets, and
after surveying everything, I am
happy to say that The Economist has
used the language which comes so
naturaly, to you Mr. Speaker, The Eco-
nomist ends up by saying that “The
‘Ayes’ have it". On the whole, the
future of India is sound; on the whole,
the future of India iz bright; the
‘Ayes’ have it. I and my party would
like to join the ‘Ayes’. I say, especial-
ly on this question of the future of
India, that we want it to be bright;
we want it to be strong. But it could
be much brighter; it could be much
stronger. We are at this crisis in our
national his ory, We are in furnace
of our history. Why is it that the
‘Ayes’ cannot be so resounding? Why
is it that the hurrahs and hallelujahs
for our country cannot be one big re-
sounding bang? Why is it that heads
have to be counted? Why is it that
the balance-sheet has to be struck?
Why is it that only by every little
head being the ‘Ayes’ win over the
‘Noes'? We belong to the ‘Ayes’. If
we belong to the ‘Ayes’, I hope and
trust that we in this House will so
function that when next time a bal.
ance-sheet has to be there, there will
be no question of striking a balance.
sheet, because the ‘Ayes’ alone will
have the future,

Tle gaiterr Araw (wWigY) : o
werRa, d dfy¥z agw F wow o
T T AT T FT g2G ¥ A0
w<ft § 1 $fade R & W g
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T ST FEE TAY &, 98 are Wi &
2 | 39 ¥ Ar4-519 99 W90 § mea-
faear &7 uw @R &1 Aw & 9w
# ZaCT FEAEAT ®1 GRT F6 A
T @I A FF ATCTRT FA
& 99+ 7%, fsar o & 1§ AT sl
5 #g famm fewmr & 5 g7 @90
T ZH ATHAT FL H50 &, L 13 & AT
FA |

ft siTE AEAT ¥ FaT & % W
Y 9 RiE AR H I SUX whIA
FT g, AR H AT FATF H1 5947
THATHT aarar &, 1 IT H1 X FA
e F Arfad 1 W wwe W oA
wra f s ST Hgar £ gL g0
AT ¢ 99 F TRl g FC AFT
& 1 g9 W A9 g 19 A% §, 98
w3 A § 1 gW g A1 A A g
fw gaTa AT A 2, gAY gEEET 48
g, 98 a1 9@ & | Sfe wy ax s
FC R ATAT TF0 T A, AT gL
7T A A FT GH IA A AN gEA
T O 3, 9% A9 TG a9 H @y
ot | g, 98 8 fF g A e
F TEHAT FEAT g, TUT IATH BT
FETE | 37 F fog 4 ardfar =nfed,
faoEr wex =ifed, ar goa w1 i
g ST HTAT ATfEd | g gl
wrfed 91X 7@ 44 &1 @ g, T AW
T

ot Tl AgAT FT FET & F
UFF F Wy agT afgam a9 § w9
aga afgar wmr g arfed | & w
st =gt g fom s gamady
WINT FEA &, QEr W ¥ TF wea
I AT WY fEAn ST A § ) g
ara Y & 1 dfede adiem F g A
wmar ¥ oF awg # afmy, Wre §
o) 99 F W9 @ wfaw 6k @
g
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[sT0 wafem Arax] o o1 ) a7 W Aw g g

st qrg o (TWgR) ¢ EHiA
T8

Tro FyI: wax : AT ATA g
&1 Tar v § 5 9w § epfa A
&, few opfa F w0 AW ¥
Ffez @rdt § | S, 9w A
fome & =ivr Y w7 1 gfqan § faw
g & 9 A gEr g 1 sEE A
T g1 fed, wad’ gAY Aifed
e gfg¥s & udw § wmod & AR
T3 & W wwwean § ) dfws wgw
7oA R

“Defensive arrangements, in-
cluding the ppening up of areas by
better communications and deve-

lopment, receive their continuous
and careful attention.”

ft tax feg (gTa) - Sl A
fem=t & wrwwr famr g

Tro FIAT AR AT T femi
TEAAEA FT A 1 A T AR
ey @rey #, fav #1 9fydz wgeg
ZAIET F A W T ? ag uF
EEick G-

st g af o T @@ w
& 7 7g ®ur & fF w0 i a7y,
THC T Wg | SiEeg Agy g

g1

¥ro qaitar AT : feda A w7 Taw
WAIR T N 1 A aE ¥
T R R AR G T 1 ey
1 ag fedm & wderiiy &t fewr
W ®7 @1 F A=A qg T ey
5 ot ovg 9% T feTer & e
T S § WA N  w an
& ? F wrdtt § for Ot s Fm faegwr
EHR AT AW

1 qR T g € G G A gy
S & fo fo 1 st e g &,
@ 2w ¥ ol s A AR AT 2
@I H Y A o we e, ag
Y 37 & ford wr=gr T8 | g gEE Y
og Twm A1fed 5 wY7 Y ard afeers §
FH w9F g § WX Fiw @ @ o
g AR ad FE Y W g g
Sde AR 7 sarar ff gv g v
QU T W@ B |

Shri Yadav Narayan Jadhav (Male-
gaon): With what results?

Dr. Soshila Nayar: Let my hon
friends not interrupt in this manner,
otherwise you will have to give me
time at least equal to what you have
given to some of the hon Members on
the other side,

wAG FAAA! (FAwd) ;oo
F@ F owwa €, @ Sfem # S

TTo FIAT AT : IwT A FaT &
fr uw a<E a1 98 fehw F7 wivwe
& @ &, g0 aTF FIF TG FT
T TEEA FT A &Y @ AR Al
TeF 72l F fawm, Saeade, Y awE A

Farwerg & o WY § | g T o & R
wias ¥ wfus T F g @490 F19
fira o @ 3 W FFE W, wifE 9T

F ik g s v ow@r g
& | wfeed fegw AT E R

g St A A FFAT A § T
At &, 99 T giEe T8t ¥ T,
¥fFa T & s o frge & fod
TT { qge A19 g ST FL AT A1fed
sl skammifFm
F o o o fawmw @ o,
I F T, Va1 AT, o A 4 WA
gT ¥ T WR g0 Fg THE |
S FT FeoT AT | AT AT FH AT
FaR g T A TR R
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AT FYE A7 TEY FwAT W I |
facfam Ad MW g T Hr
FETT &, W1 § wERy g2, 9 g
gz freem @ 1 9 3= %7 grfawr 07
¥ fod ot 70 g0 7 W1S 7% o E,
FE TS § g FH q@T Y f—
T A ¥ 7 v wwy | e ol
sarfa o 7@ gRm o

=t T, aga S ¥ wg @ 4,
T go wo ¥ g wiwr § AW
g g | afFw e & A T F@
ET S AT F@ # FHAT TG Y|
T M M I W E | TE FE
fF gart mfemst 7 gAror @@t =i
[} TAAT | FEY AT & | GAT I q9T
gmaRaffd 1 g A i m A ¥
T 7 A | = qrgw & 7w F ey
39 F1 framew g, &1 9g @ @ A
? | afew ag e gu e &1 g v &
FA A AT A qOH T T9TE, g
Fq qaray, sz sanfz | dur fw i
T+t TE Fer A FTE, W
g S F O FE A9 6 oan, G
¥ I AT AL I ST ST | HE I HT
T T AT WX IR T AR q o
£ ueds T AT T K 3% FfATE
T A o A &
TR Ffae Té @ g o A F
fafamimiffmamy
FE 30 | Mgz A v faegw a9
S T g FL I F A F & B FW
wHAsE g gafagfamd
T a8, a1 ag N faegar S A0 @A
T A dT & | a8 91 OF TR & I
fegm ATl ar@ W Sw@T & AT B
% ufq ag d1g &, 59 1 94 Freg %)

SofeE a7 aed ogw ¥
& g anfra & wrer <o = €, S
Tr-ufiereds WK TeRaseEY, T &
L IW FHAE T T E TLEH
qO T w1 awfaw ¥ Fav
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“Be ye as meek as lambs, but
as wise as serpents”.

g m at i 3w ¢ gwmfr
TEAT ATE &, TZ W A T frey w
ST AT AR & | WG FT A AT
WEfrmgEdFam i ag ¥
T4 & g qar< § @ g aw WA ar
A &l F1 R F SRR A e
2 &) geide wgaw F W wrwor
FRIATEFF g7 oo A QT R
F G ¥ G FE o) AR
qui faeaTa & & g7 99 %1 @l Feaa
¥ R I W 9 "|TeT &1 FL @A )
magfar A frFa e
i gfear F ot ofms @fafoe
¥ o #F a6 q@dr W W &
fr fogeam &1 it e &, fegenw
1 S €T ], A TGI AR 2, T
AT &, g Wit aee sidifrae & of ey
HT @7 & T &1 A9 T 9 3T g
W IR qgi ¥ WO g 1 wrER
9T9 F1 9T FEF qF W @ ? ag
qET AT AHT | WX A AW AT
g 7 g2m &t Fr€ T Fg qAr adw
e mam o ¥ a8 A9Ex g IEm
fRea I WFaR TR ag §
Fé g L w1 Ry
o g, w o g, 5w feEw ¥
AT AR AT ATAT E AR A A

s gfe e od gt g,
TR B AT TCASY gL § 1 5T Ao
Famag aea e fF g i sy
faemaaT g1 fowr § @2t g1, st Trerergsy
=T g g, mf w7 @nfag Ay
& @ar g g1 A A fergra & oF
aar e & o 0 gt & gesi aw
q =T T T I QIR )
TeafT AR A WA W F v
WEfFgo qo § g9 7 ATET W™
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[ste fre ]
g ¥ § frgg gvm ¥ fad meean
< faa sy T /el &1 ot F
| AT T afed | 59 A
T AT SR FUET W g WK
T 9T g WREN W | m
oI F A A AT FF T @Y AT
99 F1 3@F 77 fFaft Se@ , 5H &
ATt ¥ aga vATET Fgd F1 e gL 8 |
THTHT & [T FY T HLAT F (A
Mt 7 Aga gattar & 1 AfEA
TF GaT FY HITH T F1 S0 AH 0T
FCT AR F | TAFET T F Ol
g & fom &1 9 guIr S S
sifed 1 @ ug gfaar #§ s S
NFA I TN AT AFIFT &)
T Fa1 98 g 7 @a=ar #1
Tt FT T AT < Y T AT S
#1757 AT F1 { A@R FT I AL
<o A7 AL a ATAAY ¢ Ag Gy A a7
AT & FA1TE SATAT WIF G | AT
¥ w7 W T4 ST H) A FH F
ford 7S F A TST A WL qgA
Y aaT=Et a0 | g we fge
oar FCT 2| g9 wmEm @ § R
o WHo ¥ Y IF FT FART ¥ T
T EY T W G AT ARt F S
fipar & 7z agemit 51T % arfesdrsr agt
T wTEa o a9 s < & FF wrer
FETU G AT TS |

it grel § At 9% O dHmT gH
o7 SHET F T F AR F | aga @
ST agt o =g o " femwa gL ot
o e R AT T TS Ay AT ag F
T & a1 ¥ o | 98 W aar g |
w1 ¥ & g § geaEeTee 940
gid ) sRmmuda g &
T T T 7 HE ATE KR T g
2 9 g S sEAd WY a9 TG AT |
qTaY gfAar #1, Fo THo F W 49K
CGISET ardt w1 W g A S AT )
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wRAgaEd & fF oS W wm o,
g w1, g A mfm st @
1 TH FT AR FY wAEgEr F1 Afq
Y |rIT AEFT FT TZAAT ZH0
w9 & wif & fad  gaem §=r
TAR I 7E & @ U Ao A4 wHa A
T AR 2 1 gL &€ a2 qfAs,
FATY ATIT HTED aTC AT T35 & (% &
gret ¥ g9 UIW aW AT 9 § W gW
o8 A1 | TH AE FT T A @Y T (R
t¢fmegmdrara ¥ a9 994 &, OF ar|
Hamusa g |\ W F T FL @ g fw
TEZH 9 AT KT AT &Y ARG & 1 ar
A T o A w3 avg w
T a9 FY AT ST g {6 g
ST T § | AT Y SH qYE T AT B
g ¢ qrfaear v Fgd & i fgrgeam
F qT T A1 T @ W Iy Y qA
=1fEd | 98 99T 459 | g9 W & R
WX g & 7 fegfa & g ar ol
&l i av fe |reeaTg e ¥
T 957 939 € | T T F A TG
SR AT T @ A TR A,
w=a! fae 731 £ W1 g7 5 SHTTAT a1
g drad =nfed, T AT weaed § )
et e #Y ' @i oA v g,
H1T 77 4gd T A § | IIAT fedeq
sl gare ara wEf & 1 AT § mran
gt g fr g3d wfas & =i of,
gfys & wias «@rq, qaT § A9F
aqeag a7 gieary 9 v ST o
gg =t gl gRear ¥ @7 aga
gEET g g raa d i g e
W g0 TN w9 € ar 9 oy ifw
N FE FT AF A IART LA B AT
arfed |« faarar F & o DT 17
ST YaT A gw A ¥ 2@ 2, Ay
A H T w7 A1 AT F AT e Ay
SqaTAT &1 AT T &Y, THY a7 gF A
agl g | fF v g ay ey o
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21 17 F a7t 1 7T F fAq gw sgweav
F¢ § 9T g7 1T FT I T F, ARy
¥ odt g FE, a4 a7 A" T aEar
g, 7@ & At == '

§ 7% aw =t # "I F
=redt g FF cenfova &7 e 3 19 9@
T wF wmr w1 @ § frowrd 4%
zad o ar §, ¥ad fefw &
FAHT AT FAT § 1 A 2T fawm
Frzad & &t 99 faawr | A
Z @1, 3T Taq & 21 A TARN T
g8 | F Fgr wdt § 5 g enfew
agt ¢, mg A wgmarar & 1 confaT aw
T am yafd T F IR G
OF WHFE F1 A€ { qHC WA 9%
FrIdE 5%, Froee afar w Ay,
FIEAE ERHETT FE HIT AT AT &,
ag O g S, T H1 AW IG |
¥Tr &% at 79 a7 wnfar § 997 s
o7 §9T  qiEH &Y A g7 FAT TIEd
g mmfmagd g 1 A&
T8 AR o fAivdR § sam wE

Fi¥z wgeT T T § 5 g3 Ay
FHEAT g% I 8, gHT BEA At
DWW wr g ¥ g fafmm Y
¥ &5 A& AT =rfad 1 agh o WA
gt wx &7 957 ©F g« @rar 9r
o< Fgr @ a1 5 3w F 33 fael
¥ oo 9T @I | AT "EIET g4 AT
¢ fF g 5w T SR 1 ag AT
&, AT T@R T &, wT I A&
I & o Y AT gw IF 5 dres
o3 | STzF9 a3 & 919 479 g9 qg v
&4 fF I g 3 g AR AR
&9 7g 7T FT I § A 09 F TE@R
17 T & aY gw il Adf ofw Ty §
gu ¥ gl e ft aga A
it 7 Eeey aga fro gar AR S

& W ¥ ST FROT g T AR
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& & | wT IR GITATE AT 6T F
HATA I qgT WY M FY AFFFAT
T A A 571 o w4 s
£ afe o a2 freT sy w9 &
g1 oft 27 T B A g7 ¥ A
AT IFC FY FIO AT F1 wAT A7 far
T At W [ TSy SeET 20 A%
AT T @R wegy Fhm i & wH
S 3 FHAT A AV G &g wEA |

TFT § aga o1 w1 A 57 w47
& | gregt 3dfEs aw ) s Gy
TGr & | ATAST H Ro,000 fFHAT Tt
F Q1 7z o FF AT § AR w9
¥ wr AT g€, A O fuF fear
T & 1 787 g€ ot eenfeer £ a1 T
& | T GT TG 9T FATL A1 FrET AET
Saaw & 3 99 7 § A =T I T
U TRAE g W8 | i § fF
g it et o A & @ d | T v
& w747 o i faY 9z w2 -
Hew F 9 T ag) far w et stz
T At T g far o fedr gse A
& far | et Ffm w1 3@w
wifen 7 g3 oF aritde oF fat & gk
frt oF g & 7% /WT o g {1 arfw
g3 9T gAiL 47 &1 fAw a4

Fgd &1 at AT A FF I A
afFa S wog =8 &, g9 Iy F =
TgAr wdf @igdr § 1 Ry gak M
9T § IAHT FEA T TIT FEAT |

siaell gwar s (wew)
weryd WElad, W1 Yead T TEE
T 937 & @A ITqa Frar war @,
SaFr § awdT @ F f4F @dgd
E’ I

qrgafa § &% a9 woA ggF §
&Y § | AT qEedt ¥ 9E § 7
forx wod wiooit & fear & g
gEwa F1 Jt aifes Wy §, 5 ' I9w
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[sfreeft gt i)
To THo ¥ whewarc frar 8, & w&¥
faege gwa g W1 A FwAar § i aea
¥ awdad gt FraT ggwa g fr ag
wgr a1 fe o & o waww wEh
&5 gwifs & a adf
et g f§ gF W &
s arfgd g1 afea fee @t F we-
g9 F7 § FF go wdo w1 faa woraet
¥ wm Fo Jfgd ar 39 wAGAT T
T Ig G FT THT § | @E FE FOT
¥ o qeg ¥ gArEs Iwa F A @,
faafr st gt ¥ fasifesw 4,
w12 7 fardt ot aew ¥ @ g, 9% fod
I UF AgIT  THEAE AR TH A AT
@ | A =7 9gt o fafew ., o
WO FT FA AT, oTH JATIES AT
Tyruees R ! o e ¥ T 98l 0%
AR S AR ¥ I3 R, s A A
e o & fF w9 S s e i
& @ ol WA Ay A g € W
Tgi Ff T FR @ faar am g,
g1 98 T FT 99 qg q §
W wE FLA AT g8, SART A
gz &Y o = o fafeem &9
& ag o7 &Y fawg "z E w0 W
+fY 36t axg A g fF Y AW g
AT FT AT AR F W F, AR
I WEE FAT T1fEd OY, 98 IART =T
&Y ' 1 gEL AR w7 T @A
g wit =Ter fam | fiee it aE enfie
& Jur 5 gaTe 3 WY § AR -
afq St 7 Fe7, g9 99 @9 §1K ¥ 39
F faf "I o= a<@ ¥ FEaE F

# uF AT AT w1 5% F3a g
g, 70 F wreet g o A A8 merahgH 4
& 9 AT wgA §, 39 faa 4 fgm-
fearge & Wma FgW T € 1 g
Tegfa & Qga ¥ aF fafeed w1 ofr
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fars gaT o1 gm¥ agt Mg §F T F |
# awré & Fgm ARt § 5 flr o
gEAd 1 WEHr g, ar fa e
HqTSHY §Y, A1 agi AR F W E, 9%F
fordr #3 faer & g df wree & Forem
fordt e & el & faet # v =rnfed
fFe Y & o FA1 S g, A F
et § 5 g @ o #aw,
f& s gay fafoed ar & o 2
I THT gHIL o 1 AT T g
g F w= AR T U, a1 T
oF ¥ g & & Wy § 1 faedt
aret & ford faped) +fy oprg T & qgaaT
wfesa g T &, 918 3¢ FET &Y,
STe g 1T &1, Mg a8 A A
aIzHT Y 7 &1 1 FF 9qr 79 @ fw
Fei @l @ergr o T & OF
TAR R § AT 9F 1 ¢ o FwY
F T < 791 a1 ¥ To 7 fa= daar
& | famaT Y o fsra, g gian <gar
&, TSt T T FH G A4T 8 | 57 fom
T qrETa g R o s I 6§,
agl 1 FAT S HR 9eME W a%E
¥ F= g T &

g fafae & fod & @ dX
FgAT A § 1 §E AT wREHY &
I ¥ A 3T @ T R W F
¥t 0T g |a § | g 2w & 3%
TR FE & ARTAEE § @ =
1 w T g, w b g A
AT F WEL W9 AGTHl HT gfaw
foeft & | w7 wHor gEAe fergear #
o, a1 g Faa=T 91T 9, 9§ T97
+fY gueht gt forsr &t o ot fa: oy wpsi
¥ T A& F | H AT 4 (F g7y
gET I o wfE 9 ¥ few A
AFTT T | AT GOT TTA F
19 1 F % § 97 ¥ fawt # g
FAnTE g F A waar ¥ Wl
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FE FHE LT AT AEI F 1 A
gt T werarAl ufawiid & WM
F A% FT A F AT T 4T, 9H LR
% fFouw ¥ @ 7 S8 qgr ATQ
Ut AT | F e gt fF ey
H St g W 7 FEET g, 98
TR $% gree fem o | wEard §
I TAR T FrE FA A A
fagefr i saF gUA T gATE A,
RA  AFNER A T, AT
37 @ ¥ S agi F Hiw fafre
g 3E w®Y 9m ¥ T T fam
971, R g T | a8 § 9L AT
& w19 o agi T Ferad! gs, o1 fF
R & fggeam & g & a7 g
gt ifgd ff | 7@ A W T
gs, wfa 3@ avg F1 SA™ & |
agh ¥ srEard & 9g1 fF 3§ Al w7
qifearie & =i &t d12 aga g
g wE Ay, Y e Al i afe
oY | % 77 ff S 9 ff o
Erd ¥ wgIAET @ dw a@t df
& 9F%T WERET &1 e g
oTord iy FelT | age T ot fafeex
=T FGT T 3 o q@d ¥, e of
ey & sTgaE AW @t H4T P Ao
Tl 3aré fr e fafreex 7 #
waeg @ /IR R FT 1 22 8, Wyl
T 9T €T & | Tq a4 § 14932
ST q4, 9% ¥ W faw ¥ oy ga
gw1 fm a1 o o g 3w ¥ 4 A
gfom & fasr % o fgmigor gm 2
LACERRECER R RN
T A TF qYE ¥ S & g
& A N A o agar o A o
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fergema & fggemfat &1 g o8=
gl Fd | ag AR a7 e g,
fody ag1d & 98 79 U WIS
23 ga, ar W @ wr e
T Y WA WT3AE AT FH g1
gg g fok gurr amA & A,
fegmm & amw @M & faa am%
grat 727

#Y s@ardl ¥ g o wer fr
g et Au # ag wive e fv gaar
TETTAT A F1C Afqdisr ¥ 4871 a4
et 47 Afed fF agi & wga A
T =T 9aEr AEOEr e
F1< H #41 48%, 7 farfem F1¢ # 747 78
&, Uew vmw § 77 aff 457 7 7
g, s S Afady ¥ o9 w5y
fazeman, Sfew w33 g st e
o FIL AET A7 g qEr Ay fow A
g i a% ? gafad § agdr g
IHT fae & wee w4 &, for ot =
qTAT FT ER GAIT T |

TF AT AT qI AAEE ge,
ot fF 7 R TfE 9t 1 T
FT WgATET F T § 99% w9 fra
ST AT & AT H TIT AT P
AT | g FEET ¥ qa7 f frediiaa
7 w1 f It e fafre & w47
¥ T @S FAT 9L, S&EfEF GEH
fafeex 7 727 6 98 g2 @ & 7@
AT G & | 9 IS HEoi Age
AT 3 Y, I TIATHT 9 W A
g9 @1, ¥R g7 59 fa w A7 ad ar
Y WA AT FT W asAr g 2
O gAY aEATT A g T & 1 3w
fordt 7 e v & % g o aat
1 I FT 7 I <F FET T0fET |

g o afegwe o3 & eww
R TE AT FIET HT AN AT
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(=it gaaT shiaft)

gy AT &, AR A v o faw
FTAT ATZATE | ZATL TgT AvE T HIFAT
s F M agT o9 § ARG,
FfFT 9 o7 29 T3 § F0% fo% @l
% fr ag =9 sfrease 7 FTad g
T arT #1 gt & i afes e ¥
aga ay g€ 8, afa graifE afesve
F @39 o A A Afew @ 0 g,
fipe Y feder I § S SrEw
g & A A A AL A 7 I e
fors 787 2 1| | W ufemw AT WY
gadr JI1, FA WA ZEE AT g@d
s, #71 fok g =ifed @t 98t
ar #1 A1 Fors g =fed an f fewa
S F ¥ FUT HEEE g § HifE
grsie < FT aCE ¥ g7 WY
=TT A OX AT ST § AL IADT
fxfzlaew fFaT AT &, 997 921 F<
fraAT F1 FriEwr F AL

gt At QW woRd ¥
art ¥ 37 a4, 9 A UF Ay
F i &1 & = FEe fafwe w
qarwas 4 g fF I FiE A
fefafear sy <ier a1 F2 fggema &
worge WrEAl # fod 9gd g FW A
Fifera 1 w1 IAF (o aga @1 @
a1z | fa gt § A faeT w3
Al g 5w s fefafem w
wifast #7 aTh & # TAA AT Tfgd |
% fad ofl $g SR F7W T2 A
srea § 1 foran Y g FIA a0 §
i rfer 99 &1 A A & a7 996
faeg w9gdl ¥ ¥a491 G FE TR
o &, WY g 9 " "E A%
qCE TF 99 F A ALHA @A § |
aga w1 § fF Tow fad W F2w gord
S AT wogdl ¥ fad W & afe
T § SEE TR F F A
AAd FEH TEAG IS |
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16 hrs,

qF @ AT F 1 qATEATE AT
% fr gk aegefa & vy ¥ 7% foar
Tt § fF FEnaifesy Y qgT aw@r
g% ® | A oeq § T A L g
7H THH UF @AY Y A1 /T e &
arfen | fom AT w1 w7 o= 23w
1 gen & fag gu smmaifesy aAm
§ a8 g7 ) wFT wemaifes &
Y & ag fors g fF &5 S0% &
1 femad gam & 1 wfe @9 7 an
7g & o gamdl TaiE #7199 I g
Frera & a1 A WilF TH UF S radl
T AT & | TF A FEA § {5 A
F1 gIAISA F9 310 05T, T Fad
g 5 s g Wifed, 39 #8 £
fF sarer ¥ warer g faet anfed
¥ s ¥ 7 FTA A E g
qYq1 797 AT § A7 59F AW gw
T3l F WiaF AT K1 FEEAT ATSY
§ | W I¥ 9T GEAT FT GIEAT
7 gar a1 @97 g g fF fom i &
T THH! T4 AR § I9F & grav
¥ ag ==l sy | . S e s §
A W79 I AF 59 (A5 at qosr
AT =9 fF S AN A & 9 Sy
g ST 9 AR e et Wi
fora1 g9, &1 O AT 919 R 1
W AT 1T &, A w T 9T o,
THHT G: T: HITATS 1S AL 95 "I
Tgd § 1 F1 7g frgra s § & sw
gEAT Fq9 IAE F WY T A 4%
o @Y & o 9 T qT T I & )

wifex # & oF @@ & W% sz
e § 1 ATER ¥ S g 2w A yf
g Hew) F fom Ty g, 9Ok Ak ¥
wfe 3w ¢ 5 o 9w R
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¥ agd "% ¢ #1 gHEa @ A A
gfona & @ & 5 gw st 9w &
FF oET W Wi § IOHT qAFET
FL O I9FT g A | O F gama
§ a1 FF A g F o gard
®E ® AT g w1 feee g
dazfaat it 3T #1 dga wigt
F F@Ea § faq awd 3, 9Ew W
sET wed fegem & @R &
frarstEn g Iz Efmam o
THT IUT YT W § AW &, FA
oo F am &, w4 afy &
qm §, T AW F AW ¥ G w0
ST & AR & | AT §RAT F ST
At OFar Tfgd | wfeT wfwes ag @
SET § fF o amt #1 ®@e qeEe
A FT HeX #T a7F ¥ 957 W@ TF
S8 TEw TGl fzar snar | 9T 38 di
fegmam & S =1 oF @ ¥ wew
@ § | Tafag sEH @ afamite #
A HeT & gHEa &Y, AR WTEH
fafre ot u=wfa #1 =ImeT awe
T wfE foud f& o & g
T | W U qEveg 3T § I g A
I ¥ g7 I fgge & gy w1t
% oft Gt § 1 & T g 6 AL qar
7@ g 7 fed =7 aw@ &1 99 9@r
a1 & T8 T 0% fzar oy )

T ¥ A F ag Fgn A §
ff ot 0 o oW F i o § A
FAFT WEE F@ § AT IHIT F@T
g 5 g 97 w7 1 aga 9w o-
Hz FT Y o HHI

Mr. Karni Singhji (Bikaner): Mr.
Speaker, 1 would take this opportu-
nity on behalf of my group and my-
self to express our gratitude to the
President for his Address. At the out-
set, we would also like to express our
appreciation at the wonderful work
that the team of experts who went to
China have done.
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Today the most burning question is
the China issue and my hon. friend
Shri Asoka Mehta has dealt with it at
length and I would like to say that
we all support what he said. There
is one part in the President’s Address
on which I would like to pinpoint the
attention of the House to and that
is para 5 which reads as follows:

“Inspite of present unwilling-
ness, or even intransigence, my
Government hope that sooner
rather than later China will per-
suade herself to come to a satis-
factory agreement with our coun-
try in regard to our common fron-
tiers.”

1 emphasise the words ‘persuade her-
self’. The Prime Minister iz a great
philosopher and his diplomacy is very
often so high that it flies above the in-
telligence of the average Member of
Parliament. I am afraid I
cannot  quite understand  this
point of view just as none of us
were able to understand the diplo-
macy and the political philosophy of
Hindi-Chini-Bhai-Bhai. That bubble
flew so high but when it exploded, it
shook the nation to its core. From
this, if the Prime Minister expects
us as a nation to believe that China
who committed aggression on us
expects us to go on our hands and
knees and beg her to change her
mood some day and vacate her aggres-
sion on our territory, then, it is a
pathetic state of affairs. It is my
reading, and I am sure most people
who believe in democracy will feel
that a country like China which is
utterly ruthless, will never wvacate
our territory unless they know that
we are strong enough to force them
out.

It is due to our weak stand on our
foreign affairs that countries like
Sikkim, Bhutan and Nepal are begin-
ning to feel shaky. If we want those
couniries to feel protected by India,
then we will have to adopt a foreign
policy which is much stronger. Today,
the na'ion expects the Prime Minis-
ter to put a clear-cut programme



945 Motion on

[Shri Karni Singhji]

before us. Unfortunately, in all the
debaies that we had on China, not
even on a single occasion in spite of
our requests, has the Prime Minister
been ab.e to put forward any cut-and-
dried plan which could tell us how
we would force China to vacate her
aggrossion.

Acharya Kripalani: He has none.

Shri Karni Singhji: If we study
the move of China, it reminds us of
what happened in Germany, when
Hitler, siage by stage, as the leader of
an aggressive country, took the land
of his neighbours. The same is hap-
pening to us, and if our eyes are not
open now, and even today, at this late
stage, if we are only in the mood to
hope that China will some day “per-
suade herself to vacate”, I think it is
so high a stroke of diplomacy that I
honestly cannot understand it,

About a year ago, when we discus-
sed China, I had a point on my list
to make, although I did not get a
chance. That is this: when we were
sending experts to China, it was the
Chinese move really to waste time,
because the passes would be covered
by snow and by the time they return,
almost a year would be lost. That is
what exactly happened, and a year
afterwards we find that China has
the audacity to say that it does not
recognise Kashmir’s accession to India.
It is completely preposterous. I
therefore request you and the Prime
Minister that we should take notice of
this, and realise that this is hardly
the time to delay things, unless of
course the Government wish us to
believe that perhaps a hundred years
from today China may “persuade
herself” to vacate the aggression on
her own volition. I do not think the
nation is in the mood to wait for a
hundred years.

16.08 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

We hear of the foreign policy of
the Prime Minister as one of non-
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alignment and neutrality. Often it
made us wonder whether it was very
wise, but because he is a lot older
than most of us, we bowed down to
his wisdom. But now we are begin-
ning to wonder whether this non-
alignment in the context of present
events is really going to work. The
question is as to whether we are today
going to stretch our hands out and
get economic aid and arms aid with-
out strings attached from countries
who feel like us, countries who are
prepared to stand by us, countries
who are democracies like us, or whe-
ther we are going to wait for another
hundred years, hoping that China
would vacate her aggression on her
own.

In the past, the Prime Minister’s
replies too have been lukewarm.
Often they have been evasive. I have
been out in my district right out in
the deserts and when I had been in
the villages, I found people question-
ing me as to what was the stand of
India, the stand which India wanted
to take, on China. I tried to be just
as evasive as the Prime Minister. I
can tel] you that it cut no ice. The
people in the villages are very anxious
of the fact that China had committed
aggression and most of the people in
India fee] that their national pride is
being hurt. I therefore feel that the
Prime Minister should quit being so
evasive and give us a definite idea.
Those of us who sit here, I am sure,
do not want the Government to
divulge secrets which will help the
enemy. We know it should not be
done. We do not wish to know that.
But we want to have a broad idea as
to what exactly will be done. We
cannot wait for an indefinite period,
neither can the nation.

As far as the Defence Ministry is
concerned, T have nothing to say. I
am sure that the Defence Minister is
a great military genius. I have
nothing to add on that, but I do feel
that perhaps at such a critical situa-
tion somebody much younger from
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the younger generation should be
taken up by the Prime Minister to
become the Defence Minister, because
I feel you need a man who is dynamic
and at this time only the younger
generation can supply dynamism,

I shal] now switch over to another
subject. I shall briefly refer to the
cana]l waters treaty that took place
between us and Pakistan. Rajasthan
and Punjab are recipients of the
water that comes from the Punjab
rivers. For some reason or other, the
supply of water in the canals has
dwindled down and the people are
getting extremely apprehensive as to
whether this is due to the canal
waters treaty. After having toured
this area, I met the hon. Minister of
Irrigation and Power, who assured me
that it was not the treaty that was
responsible, but rather the low water
in the Beas river. I hope that he will
carry out the assurance of getting the
Rajasthan and Punjab experts to sit
together and find out exactly why
Rajasthan is getting less water. I also
hope that by next year, it will be
proved to us without doubt that this
reduction in water is not due to the
treaty, but rather due to what he
says. We will have to wait for a year
before we hundred per cent believe
that.

In today's papers, Shri Kairon has
made a reference to the reduction in
water in Punjab also and they have
promised up to 50 per cent remission
to the farmers. I hope that the Rajas-
than Government will likewise take
a cue from this and try to alleviate
the distress of the people of the canal
colony of Rajasthan, where the water
has been limited this year.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): We will certainly go into
this matter, but this has nothing to
do with the treaty.

) Shri Karni Singhji: The hon_Irriga-
tion and Power Minister told us the
same thing. But what I said was, we
would like to wait for a year to make
it quite sure,
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Al] these years that I have been
here,—I belong to the younger gene-
ration—I have always figured out how
best an opposition could be formed in
this country, which would be demo-
cratic and socialistic, because without
a first-rate united opposition, demo-
cracy cannot function properly. We:
have the Congress Party, which is
good. It hag the best men in the
country, but at the same time, I feel
my generation needs, and there is a
cal] from my generation that there
should be a united opposition today,
so that we can face the threat of the
Chinese. Unless we are united, we
can never have a first-class
democracy.

Shri Tyagi (Dehra Dun): Can vou
meet the Chinese threat by fighting
your own Government?

Shri Karni Singhji: We are not
going to fight our own Government.
If you believe in a Parliamentary
democracy based on a democratic
system, democracy can function best
if you have a two-party system.
Therefore, 1 would like to appeal to
my elders here and my friends who:
belong to my own generation that we-
should try and think in terms of a
united democratic socialist opposition.
I am not bothered as to who is in
power. We will be delighted if the
Congress carries on for ever, but we
want to make sure that we keep the
Congress and the Treasury benches
on their toes. We ask the Govern-
ment to take us into confidence on the
China issue. What is the result? We
know nothing about it. But if we
were al] united, you will hear a
different music from that side of the
House.

Shri Tyagi: It is quite all right, but
don’t be in a majority,

Shri Karni Singhji: T think if the
united socialist democratic oppositiom
iz in a majority, we might be able to
get the Chinese aggression vacated.

Mr, Kennedy has shown that this is
the time for the younger generation”
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We always hear about leadership
lacking in this country. I think that
my generation will be able to take up
the challenge. After all, the Prime
Minister is one of the greatest men
the world has produced, but ultimate-
ly he must hand over to the next
generation. I hope he wil] start the
ball rolling by getting Ministers
belonging to the younger generation
and teaching them how to run the
country. I shall not take up the time
of the House but I would like to say
this much. By the time the House
meels next year—we would not be
here, perhaps, because elections will
come . .

Mr. Deputy-Speaker: Who will
unite if he is not going to be there?

Shri Karni Singhji: I am not the
pillar of oppositicn. I am merely the
voice of the wyounger generation.
There may be somebody else who may
be elected from my area. By the
time the House is reconvened at the
end of the third elections I hope there
will be no Chinese issue left and the
*Chinese would have vacated their
aggression.

Swami Ramananda Tirtha (Auran-
_gabad): Hon. Members, during the
course of the debate, seem to have
been much exercised about the Indo-
*China border dispute, It is but natural
that the attention of the House is
engaged on this problem to a wvery
large extent. It is, I think, a pious
hope, and a pious hope only, to
expect China to realise her own
mistakes and persuade herself to look
to a satisfactory treaty as some mem-
bers have desired here. But if we
are for peaceful negotiations to get
matters or problems of this type
settled, there is no other way but to
‘create favourable public opinion in
the world and strengthen the forces
of democracy so that there may be
an impact of world opinion and also
internal strength to get this problem
solved.

FEBRUARY 20, 1961

Address by the 950
President

What I am worried about is the
time factor. Shri Asocka Mehta
expressed certain sentiments very
warmly. I quite realise the patriotic
fervour with which he spoke and
barring the warmth and emotion I
quite realise the element of anxiety
in what he said. In this House I take
the opportunity of expressing genuine
apprehension about this Indo-China
border. The defence secrets cannot
be divulged, that is true. But will
the Prime Minister at least place
before the people that since such and
such date there have been no further
incursions and that our defence forces
have amply protected the line which
is now indisputable. It is no more a
question of pushing out or making
China vacate aggression but at least
preventing further aggressions. If
this much information is given to the
House and to the people, the people,
I am sure, will be re-assured.

1t is true that protests and negotia-
tions are the only way, but the senti-
ments of the people are also to be
appreciated and, therefore, I am plac-
ing before the Prime Minister this
plea.

There is one thing in this regard.
The attitude of the Communist Party
of India is very strange. Shri Dange
in his speech today has tried to
explain away why China did not dis-
cuss the Sikkim and Bhutan borders
with the official team of India. He
used some such word as inopportune
which has appeared in the paper.
Instead of explaining what China pro-
bably might have thought, it would
have been better and more helpful if
he had stated unequivocally what he
himself feels. That is more crucial
What China feels has been amply
stated in those documents, but what
Shri Dange and the Communist Party
feel is all dubious and when questions
are put straight there is an evasive
reply. 1 therefore feel that when he
stretches the hand of co-operation, it
is but natural not only for Shri Asoka
Mehta but for everyone of the patriots
in this country to reject it because it
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is all dubious. Therefore the hand of
co-operation that iz extended, being
anclean, cannot be welcome. That is
the tragedy of the Communist Party
in this country. So long as this
dubious nature continues it is digging
its own grave. Democratic forces in
India are growing from strength to
strength and they will see that these
disruptionist tendencies are wiped
out,

1 do not want to dilate upon the
India-China border question further
'1 want to utilise the short time at my
disposal for another very imnportant
problem which at the present moment
is exercising the minds of all the
genuine patriotic elements in the
country. These incursions on the
border of India will be met by the
defence forces as also by the inherent
strength of our people. But today
there are incursions into the solidarity
and the unity of the country. There
are incursions into the mental health
of the people. When we look at the
wrhole picture a feeling of apprehen-
sion and a feeling of Tear takes hold
of our minds. Just the other day we
saw in Bidar, a part of the erstwhile
Hyderabad State, a Pakistani flag
being taken in procession during day-
time under fthe very nose of the Police
‘oMcials and slogans shouted. The
utmost that the Police officials did
was to remove the flag and allowed
the procession for the whole of the
day. Bidar, believe me, was one of
the greatest strongholds of the
ragekar Tegime and even if today
there are these elements exhibiting
themselves there I am not surprised.
My complaint is not against the
people who did it but I would like to
know what those who were in autho-
rity there did. 1 do not know if any
action has been taken to this m t.
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Shri Tyagi: Where was this proces-
sion?

Swami Ramananda Tirtha: In Bidar
in the erstwhile Hyderabad State
which forms a part of Mysore State.

This is a point which I hope the
hon. Prime Minister and the Govern-
ment of India will take serious note of,
I do not consider this to be an
isolated incident. Otherwise, I would
have ignored it. But, incident after
incident, a flag here and some slogan
there are coming up. Therefore, I am
putting forth this sincere plea. It
may not have any direct bearing upon
what President Ayub Khan has said
at Dacrce. But, surely there are ele-
ments in this country which take
some nourishment, some. encourage-
ment from responsible heads of States
and Presidemt Ayub Khan should be
mildly told that such utterances are
creating anti-Indian feelings which
is diplomatically, nationally and in-
ternationally very wrong. I do not
know diplomatic language; but it is
certainly an incursion into the inter-
nal affairs of India.

There -was a gathering of certain
Muslims in Maharashtra, coming from
all over India, some months back, at
Sangli or Miraj, I do not know....

An Hon, Member: Miraj.

B i Ra da Tirtha: .. ..
where very odd opinions were expres-
sed and very strange views were put
forth which smaek of anti-national
feelings. 1 am putting it in very
mild terms. [ do not know whether
the Indian mind has seen it or has
felt very seriously about it. But, it is
moving towards something which is
wvery undesirable for our secular

Perhaps action may have been taken.
T do not charge the authorities there
with fhat negligence. But to allow
the whole procession consisting of
fhousands of persons to have their
own way and shout anti-Indian slo-
gans with a Pakistani flag during
dayv-time . . .

1924 (Ai) LSD.—7

racy. These forces have to be
discouraged, and discouraged, shall I
say, primarily by responsible leaders
of Muslim opinion. Because, they
will be in a better position to handle
these minds. T would just plead with
the Members of all the.parties, just as
Shri Asoka Mehta said and perhaps
our revered Acharya Kripalani may
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speak tomorrow and he may advise
us likewise that we have failed. It is
not a question of pointing to some-
body or some party or some section
for blame. The blame is on our
shoulders as a nation that we have
not been able to put down these com-
munal and sectional forces. Let us
cultivate that strength and see that
this secular democracy which all of

us are trying to build up lasts and

prospers to the best of our lives.

There is another poini. On the
northern side, we see Sikh commu-
nalism coming up under the garb. of
the Punjabi suba. I have been one
of those who have stood for support-
ing the formation of linguistic States
and I am not repentant about that,
though I know that formation of
linguistic States has, in a certain
measure, created mental complicatiens
and certain aberrations in the minds
of the people which we never expect-
ed. That apart, this demand for a

Punjabi suba, if it had been purely a

linguistic one and if it had the sup-
port of the majority of the people in
that region, it would have been
understandable. But, without convinc-
ing the people and other sections about
the justification of that demand and
taking shelter wunder religion and
Sikkhism, it is something which will
not only defeat the Sikh religion and
its security and safety, but which
wil]l cut at the root of demoeracy im
that part of the country and also the
whole of the country. Therefore, I
feel that we should take stronger
measures to build up our own national
strength and not allow these incur-
sions into our secular democracy to
Erow.

In the same context, I look at the
Jabalpur incident. I do not want to
minimise the serious of that incident,
but, after all, when I think of it in
cooler and calmer moods, I do not
know what has made these riots
widespread, extending from one
centre to another, from one city to
another, What was, after all, the
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cause? A Hindu lady student was
molested perhaps by a gentleman fraom
the other community.

An Hon, Member: He could not be a
gentleman!

Swami Ramananda Tirtha: He was
a Muslim. That is reprehensible, that
should be condemned, but it cannot be
a justification for innocent people
being attacked at Sagar and other
places. Are our sentiments grown
so delicate, so flimsy, so tender that
we flare up at some bad character
doing an odd thing, and give it a com-
munal colour, and also offer a handle
to those who want to create commu-
nal feelings in this country? 1 only
plead that saner elements in the coun.
trv may create a healthy atmosphere
so that our mental stability is not
disturbed.

The third problem. is that of lingu-
istic minorities, which I would place
before the House. After the forma-
tion of the linguistic States linguistic
minorities have come up, and their
problems also are manifold. So far,
even after three or four years are over,
we have not been able to stablise
mentally the linguistic minorities. The
problem is that the linguistic minori.
ties have to reconcile themselves to
the new changed conditions and make
themselves one with the majority
language group. Equally, it is neces-
sary that adequate, or at least equal,
opportunities are given to the linguis-
tic minorities and nothing is denied
to them simply because they do not
know or understand the language of
the majority group.

In this connection, there seems to
be some small lapse on the part of
the Southern Zonal Council It was
brought to my notice by certain sec-
tions in Hyderabad—and it has been
forwarded to the Home Ministry here
I understand—that in the communi-
que that has been published, Marathi
language has not been given in Andhra
Pradesh that position which is due to
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it, though the interests of the other
linguistic minorities, which are smaller
in number, are safeguarded. This was
brought to the notice of the State
Government and they said they also
did not know about it. I think that
problem will be solved satisfactorily.
1 am bringing this to the notice of
the House because the problems of
linguistic minorities have still to be
solved, and the problems are touchy
also. If we exercise greater caution
and devote greater attention, these
problems can be easily solved.

The Prime Minister has often times
said that national unity and solidarity
are of paramount consideration. In
one of his speeches he said that he
would even discard the Plans if the
nation’s solidarity was not ensured,
or something to that effect. The
President has also, in his  Address,
hoped that the people will work to-
wards a socialist society and harness
all their strength and this is all good.
But even the high and pious hopes
will be defeated, if the forces that
are raising their heads in the country
today are not effectively put down.

it mieg Wi At (fawe) o
JuTeme wgrEw, werfew wewfa o
F o W § s afcferfet
9% FTHEN THTA TTAT § | WAAG AT
F W oo & owoy faE wwe
Py & | wgF 9% AT T FEe g,
TaUEE &7 ¥ 99 ¥ g9 9NR g
§ 9@ ¥ g et ®wW g &
T TG § | FATL HTHA 98 1T
F A 4T AL IrfFEE w1 oI
a7 | gATL |TRA AT T G 4T,
T ¥ WS AT | §9 HEEATHI &Y
TAEA T FLAWE | WF AR ITF
¥ @E-EATg § #OST g1
H1T ag we¥ F qong agqr & o @
g\ AF-T-0F gw T § FF sy
87 ¥ g 9™ 9 W & aog
T qHT AT G
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g, 3 foot § e oo 1 agwa § ) I
ara w1 & A ot T ST A1gaT wirE
W LR qgd TAGF M W F
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WL FA gl | AR TAL HHAT F
g 7E g, 9 g9 AW W
W AEF & | 9= Y A & A e
FAE ATq F1, IO fgET W W A

W e @7 § gt St
e m s g 1 Ao g s
st fify fegmm & w3, SR

¥ Fagmma g 5 oo s afz @
w1 foar wmar @ fegena W @
wew T g T g
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FAA FEA Y A9 AL, FA R
@ &1 & fadaw wow wma §
5 w@m femm amy #r 187 97 M0
& W 71 I 0 vy ¢ F o
TaAde #Y qifadr  FEEaE AR
g8 2 o waddz g4 AE w7 I
R EmoTET qgiAEt w1 WA #Y
A A G, F A § 3G A9 A<
T g fgq ¥

TR &% & ¥aw aw
¥ ww A wwar 2 afew @are ag
tfFae i g foad waga &, aw &
et TFaT 3 1 & war g R i
oF oz & g aar & W oW 3
ag wegga Frar o fF gama 3 wora
aar Fifgd w1 TAHT WAL AT F
fore o wamw fer e ag am
agt g€ | & wrAqra maedt ¥ qg
e gt war gty & & fin doma
F A W ¥ WA ¥ ey g
& FeT ¥ wgrn w0 w7 @ 47 3
ATy At FT AR THHY FT g
2 fd ofdt F sy s s
oo ¥ foam wrw 9 faary o7 1%
FaT f T A TAME Cineerruptions)
TH T8 97 fawe FR W 9w g,
ar=d ®7 I8 ¢ |

UEAR  WEWAW - qg T WS
@ & agt &1 ga T gaw g fgawr
g1

ot wratag wef @i W
& & s wediomr o w7 ) 7 afwat
g A% g % I EATE |
zafas 4 8§ W § , F9 A TR
qF qg Ggud B I FTEE
FfFT I ¥ wwr fear ) Al 38
feema 7Y &, Feely ¥ o ag arda g
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t fraqr gt ¥ faww wag A
T ooF A Y IE o
4 a1 ag awar g f5 wfgs gl &
AT AW ANIT ¥ A IW AT A W
AIIT § | Ha F Ay § AR
qiFet 1 Fq@T AAAA0 AL Trgar |
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fedy WY 3w &1 IfmEm o1 F
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grwemfaar oy @3 fzqf ¥ ogEE
gar &, gaFr gfagra 3or ¢ @7
T[03AT, A1 fagdy ae 9% FE s
frerar #2 arx Far 4, IT A A
#fed 1 agi x AT ags W@y g v aa
T gad W FATE R ) TG W
37 qmy § 4% f5 fggram # a7
geYy WL tewy F W T & |
qrfiear gart 9t # &, IAAT grOw
g g wfas gfe & FuaEw
gt 7§ WE | ggA qagiy  qYAr
F ge37, fidla 9 adfa g & g
g FRr AR ag | qArm dFadiT
=T & 97 ST ag gW AAY A wE
g5, FfFT wre wiwel ¥ fgama &
TaT @ @1 g AT AT R
gE® | 99 g9 AT 4T F A9 A gATA
FAET 4T, HT IqF  ITAA  FORA
gaar g & 3@ oA ¥ 413
HiTE T@AT AGATE | T 7 28%o
¥ gardr waw  a9qdiy A e
g9 qg F miwdl ® A gO,
HIT FART T foo WA &, AT A
LENE H gRrOSTEaTT &R T8 qg7
1 oF mFe i A R, W A
Teed 7 g0 w1, A e aifext
T FEAT ARAE ) AT Fzw A
®Y FIAAT Frgar §, ¥4 HAF Trsrar
ez ¥ W w97 g 2, R I=A
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WIeeq @@ #Y wg Sy TE A
i = )

o wrdlln qrem ¢ faegw T
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st Twfeg wg wwt - AfFa R
ft gn 7% @53 & fr owhws gfe &
ar ¥ g fagem e &7 & A AT
# 3q # faq e ggamn wifgd
qF IFAT IARY A fawn, 3H A W
g &Y A Ag & 1 99 gn fe
¥ 2y E oAy g W g R g
FeqrET AT | WA ZW &Y %0 ¥
qiFST A Qoo W A AT d4 fEUL
¥ fredm 183 gwT &, WU &R
q7@ez &gt | Afwd grargie frar
agr 7 umamde Afww A ¥
e agT & 1 WC & {8de ¥
7g Poo AT AY WIS FAT L7 AT |
mr Srsfefddl  F1 gw §9 184e
¥ foo WA A @Y A (8UL H T
w7 tuy g€ 8, A wy TR 9@
21 WUT g W4 Q&% F WSl
1 F 1 Iq Fwg faHT AT UEEAT-
¥z gr SEd FaA AR | TEE
TqT & I fF JEET AT A8 Q%
@ TET & 1 OF a9 F =L -
ghfad w2 T@= afr g )

Fedt ACE WX W I ar A
1 @AT 79" SR 9T & oaEr ] |
sefte AT 299 & a9 ge § s T
T B TR A AT T @RI |
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& ¥ @ ¥ 97 fgma @, 39 1 w9qe
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fF At w1 wrfee fawr @7 20
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HTS AT AT FIZ To FY TFRATES LY
T AW} T 3 AT a8 o g
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arfgd AT TTE § A9GT B A FT
@ T g, A S e e
g I F wfysrd & €, 7 #1771
fefafeem #1 Fgi a% wom @ §7?
TF AT TCH FIET gy g, fo
#1971 fefafea #1 arem gar &
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fa®t ot =18 7 A1 ¥, FEH F AW
I B g WA e @ 1 g AR
& @Y wFATET HY AT S & )
aTEae ¥ wre ww fefafer
o worg & o rar & fow § ag =13
at it F1E o A | HAgL At e ¥
FH GIH FIE aF W TG Fwa, &
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# uF frde o aEar g oA
faq og= fea S wiRg ¥ v @
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fFa 93 @fs 7z 7.1 7.3 fF S
faar s < fiam sd | fora &Y
T wrE e Y 7w ¥ dFw
wfoa frgsa faar | 3o oF fawr
o ¥ Fa, famwr felt gfw &
T 9T 97 fF I¥ 9 IAET W
=Ifgh | g ST gEEEE F AW
REinEfEATFE F T R &
I% IF FE ar a1 & Yo
TATAT FATAT TG Y | ETEAS § qY AwreT
§ar 7Y &1 FFar | W faemtas a8
FEaT & fo w7 o1 A1 FHTT 7 A
WTE AT WL T F9ET A A Y
I FHAT | W AL AT g6 awg
¥ Fgt 9 a1 # wEAaT g 5 FE A
T & T AR ) g A FH OF
T A RIS HEAT T, IHW AGH HT
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mifes ag #¢ f5 arf € ¥ oo A
feafag ¢ % =ifed, at ag a4
a9 # 7g1 AL | AT AN IH A1
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are fF wat os Adt Iifed, @ war
TR A ofgd, g i aw Sw
# wreH fafeet amea & w7 IEaT g
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wfa ag 73 @ww & Ag o |
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9T @1 R, TIAOT A g W1 Y | Al o 3% o § aft gw asgafa o

# Ao W F AT FEAT T E ¥ wfirqmaer 1 9F &7 37 qEemt 71

AL A AT A AT A Wi Afa wmr T YT AEIHHETE 3T g4
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R ik e e ok A
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I gy HAY St ¥ gy owmm
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WL 1H gEEE W A TR T 2 b
e ad & e & Afe § fag
o R fEr T 3% s
w2 7 faar | w0 A X &fqw aw
sav fr 7§37, WA 17 wrfager
Taamyz A8 3 I, Wi feeof mmr
F 4 & avmr w7 g oo 2w fafaw
Afr w1 awAs # & W g

IACAR WEW . WEAG A
F A TEAT TZA 7

o ARIG . TET T |

Mr, Deputy-Speaker: I have to make
an announcement. There are 123
amendments to the Motion of Thanks
which have been selected by hon.
Members to be moved now:

A list indicating the number of the
selected amendments will be circulat-
ed to Members tonight for their in-
formation,

Shri Sarjoo Pandey: I beg to move:

(i) That at the end of the
motion the following be added,
namely:—

“but regret that the Address
has failed to mention that the
Second Five Year Plan has not
resulted in any appreciable im-
provement in the standard of
living of common people” (1)

(ii) That at the end of the
motion, the following be added,
namely: —

“but regret that in the Ad-
dress there is no mention of the
increasing economic disparity in
the country”. (2)

(iii) That at the end of the
motion, the following be added,
namely: —

“but regret that Government
has failed to control the rising
prices of food-grains and to lay
down a definite price policy”(3)
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(iv) That at the end of the

(iv) That at the end of the motion,
motion, the following be added,

the following be added, namely:—

ly:—

namety “but regret that in the Address
“but regret that in the Ad- there is no mention of the inten-
dress there is no mention of the tion of the Government to
corruption, favourtism and nepo- appoint Agricultural Commodi-
tism rampant in the country”(4) ties Price Fixation Board to safe-
guard the peasant from the loss
(v) That at the end of the which he might incur due to the
motion, the following be added, downward trend of prices of

namely:— agricultural commodities.” (15).

“but regret that in the Address
there is no mention of the ever-
increasing bureaucracy (5)

(v) That at the end of the motion..
the following be added, namely:—

“but regret that in the Address
there is no mention of any
specific plan for the better man-
agement and development of small
scale and cottage industries in the
country especially the supply of
raw material, i.e, coal, steel etc.”

Shri Braj Raj Singh: I beg to (16)
move:

(vi) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address

there is no mention about the
Urdu language” (6)

(vi) That at the end of the motion,.

(i) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of any speci-
fic plan for the solution of the
bottleneck in transport of coal
from the coal fields to the various
consuming centres resulting in
the stoppage of industrial pro-
duction and also production of
coal since the coal mines are
forced to stop their work of
excavation of coal.” (12).

(ii) That at the end of the motion,

the following be added, namely:—
“but regret that in the Address

there is no mention of any speci-
fic plan for the vacation of
Chinese aggression and recovery
of the areas so far illegally held
by the Chinese.” (13).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of any strong
measures for the safety and
defence of our northern borders.”
(14).

the following be added, namely:—

“but regret that in the Address
there is no mention of any
action to undo the wrong done to
various teachers of Banaras Hindu
University by way of victimisa-
tion.” (17)

(vii) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
there is no mention of any
specific plan for the reclamation
of cultivable waste land to in-
crease the food production and
give employment to the unem-
ployed persons.” (18)

(viii) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
there is no mention of any
plan to make the uneconomic land
holdings rent free in order to save
the agriculturists of uneconomic
land holdings from economic dis-
aster.” (19)



969 Motion on FEBRUARY 20, 1961 Address by the 970

President
[Shri Braj Raj Singh]
(ix) That at the end of the motion,

ployeez shall take place and that
the foilowing be added, namely:—

wherever any victimisation has
taken place the victimised em-
ployees shall be taken back on
their original post.” (24)

“but regret that in the Address
there is no mention of any
specific steps which should be
taken by the Government fo re-
place English by Hindi as  the
officia] language of the Union.”(20)

(xiv) That at the end of the motion,
the following be added, namely:—

(%) That at the end of the motion,

“but regret that in the Address
the following be added, namely:—

there is no mention of the
“but regret that in the Address nationalisation of oil  industry.”
there is no mention of any (25)

steps which would be taken by
the Government to ensure educa.-
tional facilities to the College
ang University students in view
of the proposed decisions of the
University Grants Commissions
ts restrict the admission of  stu-
dents to colleges and  Universi-
ties.” (21)

(xv) That at the end of the motioa,
the following be added, namely: —

“but regret that in the Address
there is no mention that the for-
eign capital invested in the coun-
try which has so far reaped pro-

fits to the extent of capital in-
vested or more than that shall be
taken over by the State without
paying any compensation.”(26)

(xi) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of any
steps to provide a minimum wage

(xvi) That at the end of the motion
the following be added, namely:—

for the agricultural labour.” (22)

(xii) That at the end of the motion,

the following be added, namely: —

“but regret that in the Address
there is no mention of any
specific plan how the disparities
in income shall be removed
specially by formulating the plan
for fixing minimum income of Rs.
100|- per month of an idividual
and maximum income of Rs, 1000
per month for the time being”
(23)

(xiii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Addrese
there is no mention of any

“but regret that in the Address
there is no mention that the Gov-
ernment would try to form a Third
Block of Non-aligned Nations of
the world to safeguard peace in
the world and for the emanicipa.
tion of countries who have not
yet attained independence.” (27)

(xvii) That at the end of the motion
‘he following be added, namely:—

“but regret that in the Address
there is no mention that the Union
terriories of the country specially
Manipur, Tripura, Himachal Pra-
desh shall be granted responsible
Government and elected assemb-
lies shall be restored there.” (28)

: i T (xviii) That at the end of the
spe_mﬁc mention that no vicitimi- motion the following be added name-
sation of the Central Government ly:— '
employees who participated in the

last general strike of those em- “but regret that in the Address
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there is no mention of any speci-
fic plan for freeing Goa from the
Portuguese yoke and integration
of the same and also of Dadar
and Nagar Haveli with the Indian
Union.' (29)

(xix) That at the end of the mo-
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tion, the following be added, name-

ly:—

“but regret that in the Address
there is no mention of the increas-
ing lawlessness which is raising
its head in the country and steps
to deal with it.” (30)

(xx) That at the end of the mot'on,

the following be added namely: —-

“but regret that in the Address
there is no mention that the price
per maund of sugarcane t2 be paid
to the sugarcane growers shall be
fixed at Rs. 2 per maund and the
ex-factory price of sugar at Rs. 32
per maund.” (31)

Shri Tangamani: I beg to move:

(i) That at the end of the motion,

the following be added, namely: —

“but regret that there is no re-
ference to naming of Madras
State as Tamilnad in deference to
wishes of people of the State.” (32)

(ii) That at the end cf the motion,

the following be added, namely:—

“but regret that there is no men-
tion about a specific date_line for
the de jure transfer of Pondicherry
and other former French posses-
sions.” (33)
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(ii) That at the end of the motion,

the following be added, namely;—

“but regret that in the Address
there is no mention regarding res-
toration of recognition of those
Unions and Federations of Central
Government employees whose re-
cognition was withdrawn after .ae
July, 1960 strike.” (61)

(iii) That at the end of the motion,

the following be added, namely: —

“but regret that in the Address
there is no mention regarding
growing unemployment in the
country and measures likely to bs
taken by Government to solve
it." (62)

(iv) That at the end of the motion,

the following be added, namely: —

“but regret that in the Address
there is no mention regarding
transfer of Berubari to Pakistan
without prior consultation of the
people of Berubari™ (63)

(v) That at the end of the motion,

the following be added, namely: —

“but regret that in the Address
there i3 np mention regarding
growing corruption in the country
and measures likely to be taken to
uproot it.” (64)

(vi) That at the end of the motiun,

the following be added, namely:—

“but regret that in the Address
there is no call for a national unity
for the success of the Third Five
Year Plan.” (65)

'

(vii) That at the end of the motion,
the folloing be added, namely:—

Shri 5. M. Banerjee: I beg to move:

”(i) That at the end of the motion,
the following be added, namely: —
“but regret that in the Address

there is no mention regarding non-
implementation of certain favour-
able recommendations of the Pav
Commission even after’one and a
half years of its publication.” (66)

“but regret that in the Address
there is no mention regarding re-
instatement of those Central Gov-
ernment employees who participat-
ed in July, 1960 strike” (60).
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(vii) That at the end of the Motion,
the f:llowing be added, namely:—

“but regret that in the Address
there is no mention regarding mea-
sures to be taken by the Govern-
ment to protect the real wages of
the workers both in public and
private sectors.” (67)

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention regarding
power shortage in U.P. and mea-
sures likely to be taken by Gov-
ernment for early completion of
certain projects.” (68)

(x) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the acute
shortage of coal in UP. for indus-
trial and domestic purposes result-
ing in closure of industrial units
and extreme hardship to the
people.” (69)

(xii) That at the end of the motion,
the following be added, namely:—-

“but regret that in the Address
there is np mention regarding pro-
tection of rights and privileges of
the mincrities in all the States.”
(70)

(xiii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention regarding dis-
tribution of land to landless pea-
sants.” (71)

(xiv) That at the end of the motim,
the following be added, namely:—

“but regret that in the Address
there is ng mention regarding up-
liftment of scheduled castes, sche-
duled tribes and backward classes.”
(72)
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Shri Jagdish Awasthi:
move:

1 beg to

(i) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention regarding
failure of Government in discon-
tinuing forwith the use of Eng-

lish in public places and in official
work.” (73)

(ii) That at the end of the motion,
the following be added, namely: —

“but regret that in the Addres:s
there is no mention regardicg
failure of Government in provid-
ing sixty per cent. jobs to schedul-
ed castes, scheduled tribes and
backward classes of the country
including harijans, shudras, mus-
lims, christians in defence and
civil services.” (74)

(iii) That at the end of the motion,
the following be added, namely:—

“put regret that in the Addre:s
there is no mention regarding
failure of Government to check the
increasing prices of goods manu-
factured by machines and factories
and of agricultural products and
foodgrains and to evolve a price
policy whereby the prices of food-
grains will not increase by more
than one anna per seer during the
year and the prices of goods
manufactured in factories beyond
one and a half times of cost price.”
(75)

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention regarding
failure of Government to evolve a
policy for exemption of unprofit-
able holdings from the levy of land
revenue,” (76)

(v) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention regarding



978 Motion on PHALGUNA 1, 1882 (SAKA) Address bythe 976

failure of Government to appoint
Pay Commissions for the labourers
employed in chemical, iron and
leather industries.” (77)

(vi) That at the end of the motion,

‘the following be added, namely: —

“but regret that in the Address
there is no mention regarding fail-
ure of Government to provide ade-
quate relief to the families affect-
ed in most parts of the Uttar Pra-
desh as a result of floods in im-
portant rivers of Uttar Pradesh.”
(78)

(v:i) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address

there is no mention regarding fail-
ure of Government to reinstate or

provide an alternative employ-
ment to employees of Central
Government whose services were
terminated on account of partici-
pation in the strike.” (79)

{viii) That at the end of the mo‘ion,

the follow ng be added, namely:—

“but regre: that in the Address

there is no mention regarding fail-
ure of G:vernment to get the

teachers of Banaras Hindu Univer-
sity reinstated even after the
judgement of the Supreme Couri.”
(80)

(ix) Tha* at the end of the motion,

the following be added, namely:--

“but regret that in the Address
there is no mention regarding fail-
ure of Government to put an cnd
to corruption and favouritism

rampant among h'gh cfficials.” (81)

(x) That a‘ the end of the motion,

the following be added, namely:—

“but regret that in the Address
there is no mention regarding fail-

ure of Government to recover ihe

territories of India forcibly occu-
pied by China.” (82}

President
{xi) That at the end of the motion,
the f-llowing be added, namely:—

“but regret that in the Address
there is no mention regarding fa I-
ure of Government to free Gow."
(83)

(xii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention regarding fail-
ure of Government to get ‘ndians
in Ceylon the rights of citizen-
ship.” (84)

(xiii) That at the end of the mstion,
the following be added, namely: —

“but regret that in the Address
there is ng mention of the failure
of Government regarding the apar-
theid policy being adopted in ie
gard to Indians in Africa.” (85)

(xiv) That at the end of the moiion,
the f:llowing be added, namely:—

“but regre. that in the Address
there is no mention regarding fail-
ure of Government’s foreign
policy.” (86)

(xv) That at the end of the motion,
the following be added, namely:--

“but regret tha' in the Address
there is no mention regarding fail-
ure of Government to remsve un-
employment and to put an end to
corruption and starvation preva-
lent in the country.” (87)

(xvi) That at the end of the motion,
the following be added, namely: —

“but regret that in the Address
there is no mention regarding fail-
ure of Government to bring about
a ratio of 10 to 1 in the maximum
and minimum incomes.”" (88)

Shri Aurobinde Ghesal: I beg to
move:
(i) That at the end of the motion,
the following be added, namely:—
“but regret that the Address

makes no mention of the recent
Assam disturbances.” (94)
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(ii) That at the end of the molion,
the following be added, namely: —

“but regret that the Address fails
to mention the steps being taken
to rehabilitate the refugees of
Assam disturbances.” (95)

(iii) That at the end of the motion,
the follow:ng be added, namely:—

“but regre: that the Address fails
to mention about the transfer of
half of Berubari Union to Pakis-
tan.” (96)

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that the Address fails
to mention that the Government
has failed to regain their terri-
tories from the illegal occupation
of China.” (97)

(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Address fa‘ls
to mention about the effective
steps to be taken to release Goa
from the foreign occupation.” (98)

(vi) That at the end of the motion,
the following be added, namely:—

“but regret that the Address fails
to mention about the dismissals
and other repressive measures
taken against the Central Govern-
ment employees as a result of the
recent strike.” (99)

(vii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address failg
to mention about the h'gh prices
of food-stuff, cloth and other daily
necessities of life.” (100)

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address fails
to mention about the re-emergence
of a communal body like Muslim
League in almost all the States of
Ind'a.” (101)

President

(ix) That at the end of the motion,
the following be added, namely: —

“but regret that the Address fails
to mention about the communal
disturbances in various parts of the
country.” (102)

(x) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
makes no mention about the reor-
ganisation of States on linguistic
basis.” (103)

(xi) That at the end of the mation,
the following be added, namely:—

“but regret that the Address fails
to mention the steps being taken
to rehabilitate and to grant aid to
the political sufferers.” (104)

Shri Tangamani: I beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention,—

(a) to extend the Industrial laws,
and other laws to Pondicherry
and other former French pos-
sessions pending de jure
transfer,

(b) t> clothe Supreme Court with
ful]l powers to receive all
appeals from former Freuch
possessions,

(c) to non-implementation of
Textile Wage Board’s recom-
mendations to the Textile
Mills in Pondicherry.” (113)

(ii) That at the end of the motion,
the following be added, namely:--

“but regret that there is no men-
tion to accumulate handloom
stock like “Bleeding Madras” and
suitable steps to be taken for help-
ing the handloom weavers througi
increasing the number of weeks of
enhanced rebate and extending the
benefit to art silk and promoting
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export through  Governmental (vi) That at the end of the

agencies.” (114) motion, the following be added,
namely: —
Shri Chintamoni Panigrahi: [ beg

to move: “but regret that the Address

does not mention the failure of
the Government in checking the
growing unemployment in the
country even after ten years of
planning” (120).

(vii) That at the end of the motion,.
the following be added, namely:—

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not make any mention of the
discontentment prevailing in Orissa
among all sections of the people
over the failure of the Eastern
Zonal Counc'] in settling the bor-
der dispute between Orissa and
Bihar.” (115)

“but regret that the Address
does not make any mention of
the failure of the agrarian policy
of the Government regarding
giving lands to the landless pea-
sants and stopping the eviction of
tenants” (121).

(viii) That at the end of the motion,.
the following be added, namely:—

“but regret that the Address
does not make any mention of the
failure of constitutional machinery

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address does
not make any mention of the fail-
ure of the Government for safe-
guarding the linguistic and cultu-
ral interests of the Oriya-speaking
population in  Sareikella and

Kharswan in B har.” (116)

(iii) That at the end of the motinn,
the following be added, namely: —

“but regret that the Address has
taken a very complacent attitude
in respect of the failure of ihe
Government to put a check to the
rising prices in the country even
after ten years of planning.” (117)

(iv) That at the end of the motlion,
the following bz added, namely: —

“but regret that the Address does
not mention the failure of the
co-operative credit movement in
supplying credit to vast sections of
rural people as revealed in the
Second Report of the Agricultural
Labour Enquiry Committee.” (1i8)

(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not take note of the absence
of real power in the hands of
Panchayat and Zila Parishads”
(119).

in many parts of India including
Assam and the growing reliance
on police and army for crushing
the democratic movements of the
people of India including the
strike of the Central Govern-
ment employes for redressing
their grievances peacefully”(122).

(ix) That at the end of the motion,.

the following be added, namely:—

“but regret that the Address
does not mention the growing im-
portance of the role of the youth
in the rebuilding of the country
and fails to suggest allocation of
more funds in the Third Plan for
implementing youth welfare mea-
sures” (123).

Shri Vajpayee: I beg to move:
(i) That at the end of the motion,.

the following be added, namely:—

“but regret that the Address
fails to admit boldly that the
Government's attempts {0 resolve
our involvement with China by
peaceful negotiations have failed,.
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but instead continues to nurture
vain hopes that China will in
.course of time shed her intransi-
gence, thereby making an entirely
misleading appraisal of the me-

mnace posed by China”. (138).

(ii) That at the end of the motion,
the following be added namely:—

tedness, and of the need to re
orientate the Third Plan accord-
ingly” (143).

Shri Mahanty: I beg to move:

(i) That at the end of the motiom,
the following be added, namely:—

“but regret that the Addrese
does not reflect national urge for
vacating Chinese aggression on
Indian territories” (144).

“but regret that the Address
contains no reference to the 12000
square miles of Indian territory
in Chinese occupation, and so gives
no indication as to how the Gov-
ernment propose to redeem these
areas” (139).

(i'i) That at the end of the motion,
the following be added, namely: —

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
still holds out the fond hope of
redeeming Goa from Portugese
colonialism in a routine way”

“but regret that the Address (145) .
omits to take note of the danger-
.ous espionage activity being orga-
nised in India by nations deemed
to be having friendly relations
.with India” (140).

(iil) That at the end of the motion,
the following be added, namely:—

“but regret thay the Address
does not deplore the failure of
the UN in Congo, to save Mr.
Lumumba and his associates from
the hands of a pack of murderers,

“but regret that the Address headed by his political opponents”
‘reference to Goa’ is helplessly (146) .
silent on the mode whereby the
Government contemplate to fulfil
their commitment to Goa’s libe-
ration” (141).

(v) That at the end of the motion,
ithe following be added, namely:—

(iv) That at the end of the motion,
ithe following be added, namely: —

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain reference to the
growing disintegration in the
country and steps to check it”

“but regret that the Address (147).
fails to take note of the serious
threat to national integrity posed
by the recrudescence of commu-
nalism” (142).

(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Addrese

(vi) That at the end of the motion,

ithe following be added, namely:—

“but regret that in its assess-
ment of the economic situation
the Address fails to evince any
awareness of the severe strains
and stresses the nation’s economy
is being subjected to because of
-deficit financing, consequential
Jinflation, mounting foreign indeb-

does not take note of the rising
spiral of prices, and suggest ways
and means to control the rise”
(148).

(vi) That at the end of the motion,
the following be added, namely:—

‘“but regret that the Address
does not take note of the langui-
shing of export trade in spite of
platitudinous assurances, and the
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difficulties encountered by indus-
tries on account of foreign ex-
change difficulties and does not
suggest appropriate remedies in
this regard” (149).

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not mention the failure to
recognise the Government, headed
by Mr. Gizenga, in Congo at
Stanleyville” (155).

(v) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of the failure
to recognise the Algerian Provi-
sional Government headed by Mr.
Ferhat Abbas” (156).

(vi) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not indicate any new move
towards the expulsion of the

(vii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not take note of the various
difficulties encountered by the
linguistic minorities” (150).

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain reference to the
immediate necessity of resolving
the few outstanding border dis-
putes between States, particular-

1y b.etween Bihar an;l lghrissa re- Portugese fascists from Goa”
%?;?J)ng Seraikella an: arswan' (157)

(vii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to take note of the fact
whatever increase in national in-
come has taken place has been

“but regret that the Address appropriated bl; the richer
does not contain any reference to classes.” (158)
the latest developments in Congo
including the dastardly murder of
the Prime Minister of Congo, Mr.
Patrice Lumumba by the hirelings
of imperialists” (152).

Shri A. K. Gopalan: I beg to move:

(i) That at the end of the motion,
the following be added, namely:—

(viii) That at the end of the motion,
the following be added, namely: —

‘“but regret that the Address
fails to mention that the agri-
cultural labour and other poor
sections of the people have suffer-
ed further erosion of their meagre
income.” (159)

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to note that the progress of
ceiling legislation in the States has
been very slow.” (160)

(x) That at the end of the motion,
the following be added, namely:—

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to indicate any new, positive
and effective move by India in
Congo” (153).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address

there is no mention of the failure
of the United Nations and its
Secretary-General in bringing
order and security in Congo”
(154).

1924 (Ai) LSD.—8

“but regret that in spite of ten
years of planned development,
regional disparities in’ economic
c(levelopment have increased.”

161)



985 Motion on FEBRUARY 20, 1961 Address by the 986

President
[Shri A. K. Gopalan] down the soaring cost of living."
(xi) That at the end of the motion, (168)
the following be added, namely:— (xviii) That at the end of the
“but regret that the Address motion, the following be added,
fails to take not of the serious namely: —

problem of linguistic and religious

minorities.” (162) “but regret that the Address

doess not take into account the

(xii) That at the end of the motion, dangers to which our economy

the following be added, namely:— and country's political indepen-
w dence is exposed to, due to moun-
but et that Address il B

doesumtmrg:fe, to methemomﬂng ting debts from imperialist coun-

problem of unemployment in the tries.” (169)

country.” (163)

.. (xix) That at the end of the motion,
(xiii) That at the end of the motion, the following be added, namely:—
the following be added, namely:—

“but regret that the Address “but regret that the Address
does not make a mention of the fails to acclaim the Cuban revolu-
increa_sing penetntjon of forejgn tion led by Fidel Castro.” (170)
monopoly capital into our eco-
nomy.” (164) Shri B, K, Gaikwad: I beg to move:
(xiv) That at the end of the motion, (i) That at the end of the motion,

the following be added, namely:— the following be added, namely:—

“but regret that the Address is p .
silent on the disturbing fact that but regret that in the Address

there is no mention of any effec-
tive measures having been adopt-
ed to stop corruption, hoarding,

since independence concentration
of wealth and ecanomic power has
reached dangerous proportions”

(165) profiteering and blackmarketing
which is increasing day by day.”
(xv) That at the end of the motion, (171)

the following be added, namely:—
(ii) That at the end of the motion,

“but regret that the Central and the following be added, namely:—
State Governments resort to un-
democratic practices and  politi- “put regret that in the Address
cal discrim'nation against the there is no mention of any effec-
Communist Party and progressive tive steps having been taken to
minded people.” (168) raise the standard of living of the
common of the coun b,
(xvi) That at the end of the motion, establishi.r’;;o lzlceonomic equaltixtwy oi
the following be added, namely:— a just and enduring basis” (172).
“but regret that the public
sector  industries are baing (iii) That at the end of the motion,
thrown open to big financial the following be added, namely:—
magnates in the name of public
participation in state  under- “but regret the failure of the
takings.” (187) Union Government to play a more
positive and effective role in the
(xvii) That at the end of the solution of border disputes
motion, the following be added, between the Maharashtra State
namely:— and Mysore State; Maharashira
S -
“but regret that no effective h::;eamﬁfn Gsug:::tansdtamdha;:

steps are being taken to bring Pradesh State” (178).
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(iv) That at the end of the motion,
the following be added namely:—

“but regret that no assurance has
been given to implement the
recommendations made by the
Commissioner for Scheduled
Castes, Scheduled Tribes and
other backward classes in his last
several yearly reports.” (174)

(v) That at the end of the motion,
the following be added, namely:—

“but regret that no remedy has
been prescribed to remove the
growing unemployment in the
country.” (175)

(vi) That at the end of the motion,
the following be added, namely: —

“but regret the failure to—

(a) distribute the Government
waste land amongst the land-
less people of the country,

(b) have uniform policy as re-
grads land reforms by fixing
ceilings on big holdings.”
(176)

Shri Naushir Bharucha: I beg to
move:

(i) “That at the end of the motion,
the following be added, namely:—

“but regret that despite refe-
rence in the Address to the ‘pro-
gressive preparedness for de-
fence’, the country is kept virtual-
ly in a state of helplessness
against aggression from China”.
(187)
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(ii) That at the end of the motion,
the following be added namely:—

“but regret that the reference in
the Address to the ‘peaceful lib-
eration’ of Goa is calculated to
encourage Portugal to persist in
her policy of colonial domina-
tion.” (188)

(iii) That at the end of the motion,
the following be added namely:—
“but regret that while reference
has been made to India’s contri-
bution to the solution of the dis-
armament problem the Address
contains no reference at all to the
increasing conquest of outer space
by nuclear powers, with all the
terrific implications of potential
use of outer space for military
purposes”.  (189)

(iv) That at the end of the motion,
the following be added namely:—
“but regret that no definite pro-
gramme for arresting the infla-
tionary trends in prices has been
outlined in the Address.” (190)
(v) That at the end of the motion,
the following be added namely:—
“but regret that the Address
does not disclose specific steps
for making the country selfsuffi-
cient in the matter of foodgrains.”
(191)
Mr. Deputy-Speaker: These amend-
ments are now before the House.

16.59 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
February 21, 1961/Phalguna 2,
1882 (Saka),
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COLUMNE
ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS 759—801 QUESTIONS—contd.
S.Q. Subject .
No. U.5.Q. Subject CoLumMns
No.
142 Amendment of extradi-
tion Law : 759—62 252 ‘A Day to Zoo 810
143 F!lrn on Malmtrm Gm- 26 253 Indo-Tibetan trade 810-11
76267 254 Slum clearance in jam-
144 Intematlonll Fﬂm Fes- mu and Kashmir 811
' thlnin :ndlin ¢ 767—69 255 Water coolers . 812
45 ]a‘p,n o m? ore to 769—75 256 Architectsin P.W.D. 813
146 Hostel for single t'erna]t 257 Raules re. Supervision of
government employees. 775—78 construction ) . 813-14
147 Third Five Year Plan 778—82 258 E;%‘ft;bl:: fruits and 814
:48 Stute;ndlsstr:_sﬁ ial silk 783-84 259 Ambar Charkha tmmng
49 mﬂm t; E:ﬂ‘ﬁ;ﬂ“ 785-86 centres in Maharashtra 814-15
ound d
150 Sheet glass phnt in An- 260 }I?{emwmi?:: Bﬁ;r‘lid-
dhra Pradesh 786 ing plants, Hatla . 815
151 Mmu{::f;r: of slm —ot 261 Fertilizer factory, Ennore  815-16
g : 79 262 Export of cement 816-17
152 Export of salt . 791-92
. 263 Trade with West E.nro-
153 Promotion of exports 792—094 pean counties 817
154 National building cons- 264 Expenditure on recep-
truction corporation 794-95 4 tign of dignitaries p 817-18
157 China-Pakistan  border
Agreement - 795—801
265 Land reforms 818
266 Indian producmrny
WRITTEN ANSWERS TO team on sugar . 818-19
QUESTION 8o1—32 267 ‘Swing Cerdit Limit’ 819
268 Prices of scooters . 819
S.Q. 269 Prototype Training-cum-
No. Production centre at
141 Railway line to connect Guindy . 820
Tibet with Sinkiang . Sor-02 270 Audit of accounts of
155 Indian embassies abroad 8oz Private I.,u'nlted Com
156 Nagas . . . 80z-03 panies 820
158 Influx of East Pakistan 271 Per Capita In\restmem 820
Tribes in Tripura . 803 272 Cryolite . . 821
159 ‘Plan Week’ 803-04 273 Slum clearance in Kmh 821-22
160 Death of In.dnm near 274 Chummeries in Lodi
Ceylon . 804-05 Colony, New Delhd . 822-23
161 Production of chemlcal 275 Lift staff on workcharged
fertilizers . Bos establishment in C.P.W.
162 Government files . 805-06 . RD ] l 823-24
27 ecruitment of control-
163 Sgﬁl:c parts of automo- So6-07 lers of i g ) 824
277 Payments to Indian Re-
164 “I‘f‘ﬁ;‘w"&‘{{f b“f G'm' 807-08 fugee Contractors 825-26
165 Indian film market in 278 StateTradmg C"W“'
foreign countries . 808-09 tion . 825
166 Tea research station at 279 M’“"ﬁ‘?“‘e of  cars,
Valparai ) 809 trucks, jeeps etc. B26—28
167 South Africa as a Mem- 280 Slum clearance in Orissa 827—28
ber of Commonwealth 709-10 281 Handidhua colliery Bag
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q. Subject
No.

282 Heavy Electricals [
Ltd., Bhopal .

281 Housing Boad for
Punjab . . N

284 Hospitals at  Calcutta
and Bombay

285 Overpayment to C. PW
D. coatractors

285 Overpayments to C.P.
W.D. contractors .

287 Radio station at Imphal

283 Transcription and Pro-
gramme Exchinge Ser-
vice of ALR. .

OBITUARY REFERENCE

The Speaker made a reference
to the passing :way of
Shri Uma Charan Pat-
naik who was & sitting
member of Lok Sabha.

Thereafter members stood
in silence for a short
while as a mark of res-

pect,
PAPER LAID OM THE
TABLE . . .

A copy of statement cor-
recting the rea’y given
on the 1s5th Februoary,
1961 to Starrec. Ques-
tion No. 19 regarding
Dam on Sutlej Kiver by
the Chinese

REPORT OF ESTIMATES
%BMMITT_EE PRESENT-

Hundred and six:h Report
was presented

CALLING ATTENTION
TO MATTER OF UR-
GENT PUBLIC IMPOR-
TANCE .

Shri 5. M. Banerje: called
attention of the Minister
of Steel, Mines ind Fuel
to the acute shertage of
coal and coke in Uttar
Pradesh, specially Kan-
pur.

[Damwy Drexsr]

ToLuMNs

828-29
829
829-30
830
830-31
831

831-32
832

832-33

833

833—43

CALLING ATTENTION
TO MATTER OF UR-
GENT PUBLIC IMPOR-
TANCE—contd,

The Minister ofSS!eeL

992

CoLuMNs

ELECTION TO COMMITTEE 843-44

The Minister of Wm-h,

Samadhi
Z'dhe motion was adopt-

BILL PASSED

Further clause-by-clause
consideration of the
Two-Member  Cons-
tituencies  (Abolition)
Bill concluded and the
Bill, as amended, was
passed

MOTION OF THANKSON
THE PRESIDENT'S AD-
DRESS . .

Shri Bhakt Darshan mov-
ed a motion of Thanks
on the President’s Ad-
dress, Shri C. R. Pat-
tabhi Raman seconded
the motion. One hund-
red and twenty-three
amendments to the mo-
tion of Thanks were

moved. The dis-
cussion was not conclu-
ded.

AGENDA FOR TUESDAY,
FEBRUARY 21, 1961/
PHALGUNA 2, 1882 (SAKA)

Further discussion on the
motion of Thanks onthe
President’s Address
and the amendments
thereto,

GMGIPND—1924 (Ai) LSD—LS—I[—28-2-61—900

844—71

871—988
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